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LEGISLATIVE ASSEMBLY.
Monday, 25th January, 1926.

___ The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President in the Chair.

MEMBER SWORN :
Mr. James Hezlett, M.L.A. (Assam: Nominated Official).

QUESTIONS AND ANSWERS.

NuuMBER oF INDIANS GRANTED KinG’s CoMMIssIONS IN THE INDIAN
ARMY DURING THE LAST FIVE YEaRs.

95. *Khan Bahadur Sarfaraz Hussain Khan: Will the Government be
pleased to state the total number and the number provinece by province of
Indians who have obtained the King's commission in the Indian Armgy
during the last 5 years?

Mr. E. Burdon: I lay on the table a statement giving the numbers, by
provinces, of cadets who have been granted commissions through
Sandhurst since 1920. As regards officers who have obtained commis-
sions otherwise than through Sandhurst, the total number can be ascertained
from the current Indian Army List, but information as to their respective
provinces is not available.

Statement showing the provinces from which Indian cadets commissioned through

Sandhurst have been recrusted. N

Bombay . 8
Punjab . . 16
Tnited Provinces . . . 3
Bibar and Orissa . . . . 1
Assam . . . . . 1
Barms . . . . . 1
North-West Frontier Province . . )
Rajputana . . . . . 2
Hyderabad . . . 2

81

EXPENDITURE ON EACH OF THE ALL-INDIa_SERVICES CONSEQUENT ON
THE RECOMMENDATIONS OF THE LEE CoMMISSION.
06. *Khan Bahadur Sarfaras Hussain Xhan: (a) With reference to Gov-

ernment reply to the last supplementary question of Diwan Bahadur M.
Rsmacliandgay Rao to starred question No. 77 regarding the increlise of

(128) . s
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expenditure iﬁ the All-India Services, asked in the meeting of the Legisla-
tive Assembly held on the 25th August, 1925, will the Government please
state if the information asked for is available now?

(b) And, if so, will they please furnish it to the House?

ADDITIONAT, EXPENDITURE ON EACH OF THE ALL-INDIA SERVICEs CONSE-
QUENT oN THE RECOMMENDATIONS OF THE LEE CoMMISSION.

481. *Diwan Bahadur M. Ramachandra Rao: With reference to the
snswer given by the Honourable Sir Basil Blackett to question No. 77,
asked at the meeting of the Legislative Assembly held on 25th August,
1925, will the Government be pleased to place on the table the state-
ment of additional expenditure on each of the All-India Services, conse-
quent upon the recommendations of the Lee Commission on the Public
Services, as finally sanctioned by the Secretary of State in Counecil?

AppiTIONAL EXPENDITURE ON EACH OF THE ALI-INDIA SERVICES
CONSEQUENT ON THE RECOMMENDATIONS OF THE LEE CoMMISSION.

439. *Mr. B. Das: Will the Government be pleased to state the expen-
diture due to the recommendations of the Lee Commission—

(a) for the year 1924-25,
(b) for the year 1925-26, and
(c) for the year 1926-27?

; The Honourable Sir Basil Blackett: I propose to answer questions
Nos. 96, 431 and 489 regarding the additional expenditure resulting from
the Lee Commission’s recommendations together.

The figures required are not given geparately in our system of accounts
and cannot be obtained without great expenditure of time and trouble.
It has taken six months to obtain from the various accounts offices and
to consolidate the figures for the years 1924-256 and 1925-26, and there
are possibilities of error, seeing that some of the figures are necessarily
hypothetical, and it is difficult to ensure that the collection of the initial
data i6 made in all offices on identical lines. In these circumstances I
do not propose to attempt to collect similar information for 1926-27.
With these remarks, I lay the required statement on the table for the
years 1924-26 and 1925-26. °

Statement showing the total increase of expenditure snvolved during 1924-25 and ants-
cipated during 1925-26 in the Lee Commission’s yecommendations as finally accepted
by the Secretary of State for India in Council.

In lakhs.
i 1924-95. 1926-26,
I.C. 8. 1641 16°66
1.P. 8, . 11-82 1266
IA.S LT . 123 1-32
I1.E8. . . . e . 818 348
1. F. 8. (including Forest Engineering) . . 898 472
1. M. 8. Civil . . . o . 834 595
1.8.E, T . . 794 895"
1.V.8. . . ‘ . *56 62

Total all-India Services . 4988 5419
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ADVERTISEMENTS RELATING TO Rainway Truines.

97. *Khan Bahadur Sarfaraz Hussain Khan: (a) Has the atfention of
Government been drawn to the article under the heading ‘‘Reilway Adver-
tisements’’ published in the issue of the Searchlight of the 15th  Novem-
ber, 1925, page 67

(b) If 80, do they propose to draw the attention of the authorities oon-
cerned to the desirability of advertising their notifications about railway
timings, etc., in the local paper which has the largest circulation ?

Mr. @. G. Sim: (a) No.

(b) The Honourable Member is referred to the reply giveﬁ on 21st
January, 1926, to question No. 85, asked ty Mr. Gaya Prasad Singh.

IxTRODUCTION OF LEGISLATION FOR THE PREVENTION OF STREET BrGGaRy
IN Britisg INpia.

08. *Khan Bahadur Sarfaraz Hussain Khan: Will the Government be
pleased to state:

(2) whether they propose to undertake legislation- with o view to
prevent street beggary in British India?

(b) whether a law to this cffect is in force in Great Britain or in any
other countries?

The Honourable Sir Alexander Muddiman: (a) Government have no
such proposal under consideration. »

(b) Government are not prepared, for the purpose of answering ques-
tions, to undertake an cxamination of the law in force throughout the
world.

Ixp1an DeruraTion To Sourm ArrIca.

99. *Khan Bahadur Sarfaraz Hussain Khan: (a) Has the attention
of Government been drawn -to the paragraph under the heading ‘‘Indian
deputation to be received by South African Government'’ published in the
issue of the Forward of the 21st November, 1925, page 57?

(b) If so, will the Government please state: :
(i) if the news that the South African Government have agreed to
receive an Indian deputation and will discuss with them
Indian problems is correct? : A
(i) whether the personnel of the deputation is under the considera-
tion of the Government of India?
(iif) when the deputation referred to is expected to leave India?

Mr. J. W. Bhore: (a) The reply is in the affirmative.

b) The attention of the Honourable Member i8 invited to the press
cdmcm)uniqués issued by the Government of India on the 20th, 21st, 25th
November, and 1st December, 1925, which fully cxplain the objgcts npq
constitution of the deputation which has been sent to South Africa with
the concurrence of the Union Government. -Copies of these comm:mlquél

have been placed in the Library.
A2
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Mr. Gaya Prasad Singh: Is it a fact that the Indian deputation has
not been officially recognised by the Union Government?

Mr. J. W, Bhore: It has certainly been recognised by the Union Parlia-
ment.

Khan Bahadur 8arfaraz Hussain Khan: Has it been officially recognised ?

My, J. w. Bhore: I would refer the Honourable Mémter to the speech
delivered by His Excellency the Viceroy in opening the session where he
will find all the information I can give.

Mr. QGaya Prasad Singh: Has the attention of the Government been
drawn to the report of the interview which 8ir Deva Prasad Barvadhikary
gave in which it is stated that ‘‘the Indian deputation had not been
officially recognised - by the Union Government, because of the desire of
the latter to exclude from their consideration this difficult question and
anything bordering on outside interference'’?

Mr. J. W. Bhore: 1 regret to say that my attention has not been
called to that statement.

Mr. Gaya Prasad Singh: It appears in the Hindustdn Times of the 15th
instant.

Mr. R. K. Shanmukham Ohetty: Do the Government of India propose
to instruct the deputation to appear before the Select Committee of the
Union Parliament if the Bill is referred to a Select Committee there?

Mr. J. W. Bhore: We have not yet come to any final conclusion on
that point.

Mr. A. Rangaswami Iyengar: May I know, Sir, if the South African
deputation has been asked to make official representations to the South
African Government and whether such representations have been made
or whether the South African Government have refused to receive official
representations on this Bill before their House?

Mr. J. W. Bhore: I am afraid, Sir, I cannot give my Honourable friend
a reply to that question just at the present moment. We are in com-
munication with the deputation and the first object of that deputation is
to supply us with material to enable us to prepare our case which we
wish to present before the Union Government.

Mr. N. M. Joshi: May I ask, Sir, whether the Honouraktle Member
proposes to lay that case before the Union Government or before the
Select Committee?

Mr. J. W. Bhore: We propose to lay that case before the Government,
Sir.

Mr. A, Rangaswami Iyengar: May I know, Sir, whether it is a fact
that this South African deputation has not been permitted to make
official representations on this Bill to the South African Union Govern-

ment?
Mr.,J. W. Bhore: That, I think, is correct.
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Diwan Bahadur M. Ramachandra Rao: May I ask the Honourable
Member, Sir, whether he will make available to this House the interim
report submitted by this deputation which was referred to in the speech
of His Excellency the Viceroy?

Mr. J. W. Bhore: I shall consider that.

_ Mr. BR. K, Shanmukham Ohetty: Have the South African Government
informed the Government of India that they would be prepared to take the
ervu;lence of ‘the Paddison Commission before the Select Committee of the
Union Parliament when this Bill is referred to the Select Committee ?

‘Hr.. J. ‘W. ‘Bhore: I do not know what the Honourable Member means
by saying ‘‘take the evidence of the Paddison Commission’’.

Mr. R. K. Shanmukham Ohetty: That the Paddison Commission would
be welcome to represent the Indian case before the Select Committee of
the Union Parliament.

My, J. W. Bhore: The Select Committee, as the Honouratle Member
knows, has not come into existence. We are at the stage of the first
reading of the Bill merely and we do not know yet whether a Select Com-
mittee will be appointed.

Mr. R. K. Shanmukham Ohetty: Do the Government of India realise
that, if the Bill is referred to the Select Comimittee, it would mean that
the principle of the Bill has been accepted? -

Mr. J. W. Bhore: We fully realise that. I would ask the Honourable
Member to wait until I have replied to a question of which private notice
has been given by Diwan Bahadur M. Ramachandra Rao. 1 shall pro-
bably be able to satisfy him in regard to dates.

Mr. A. Rangaswami Iyengar: May I put one further question? Has
the attention of the Governor General in Council been drawn to the -speech
made by the Governor General of South Africa in opening the South
African Parliament the other day in which he said that, while the Govern-
ment was not prepared to accept the specific proposal made by the Gov-
ernment of India, he was prepared to receive representations .once the
principle of the Bill was accepted. From that point of view, have the
(Government of India given any instructions to their deputation to make
representations on the Bill either before the Select Committee or hefore

the Parliament?

Mr. J. W. Bhore: I must really ask for notice of that question.

Diwan Bahadur M. Ramachandra Rao: May I ask the Honourable
Memtber whether his attention has been drawn to a statement made bg
the Minister of the Interior that, once the principle of the Bill is accepte
by the Union Parliament, they would be prepared to receive the evidence
of the Paddison Deputation in regard to the details? In view of that state_-
ment, have the Government of India given any instructions to the Paddi-
son Deputation to appear before any Select Committee of the Hpuse of

Representatives in South Africa?
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Mr. J. W. Bhore: Ow attention has been drawn to that and all T am
in a position to say is this that we hope to make effective representa-
-tions to the Union Government—bs effective as we are in a position to
do—before the second reading of the Bill, that is to say, before the
Union Government commlts itself finally to the prmclple of the Bill.

REORGANISATION OF THE INDIAN MgepicaL Snuvrcn

100. *Khan Bahadur Sarfaraz Hussain Kha.n; With reference to Gov-
ernment reply to the last supplementary question of Diwan Bahadur M.
Ramachandra Rao to starred question No. 78 regarding the reorganisation of
the Indian Medical Service asked in the meeting of the Legislative Assem-
‘bly held on 25th August, 1925, will Government please state if they pro-
"pose to make & representation to the Secretary of State that his- conclusions ,
should not be given effect to until this Assembly has lmd an opportumty
of saying what it has to say on his cenclusions?

Mr. E. Burdon: The Government of India are not 'n a posmon to make
any statement on the subject.

Mr. A. Rangaswami Iyengar: Has the attention of the Government of
India been drawn to a newspaper report of a certain circular salleged to
have been sent by the Government-of India to the Local Governments in
this connection?

Mr. E. Burdon: I am afraid I have not seen it,

Mr. A. Rangaswami Iyengar: Will the Honourable Member kindly
+ake the trouble of seeing it.

Mr. E. Burdon: If the Honourable Member will give me a copy of it,
1 shall read it.

Mr. A. Rangaswaml Iyengar: I shall do so.

PERCENTAGE OF INDIANS EMPLOYED IN OERTAIN SPECIFIED SERVICES.

101. *Khan Bahadur Sarfaraz Hussain Xhan: Will the Government be
pleased to lay on the table a statement showing the percentage of Indians
in the following Indian Imperial services:

1. Indian Forest Service.

2. Indian Service of Engineers. -

8. Indian Educational Service.

4. Political Department of the Government of Indin.

5. Superior Telegraph Engineering and Wireless Branch.
6. State Railways.

7. Indian Audit and Accounts Service.

8. Militarv Accounts Departrrient.

9. Archegological Department and Zoological Survey of India.
10. Survey of India. '
11. Mines Department.
12. Meteorological Service.

The Honourable Sir Alexander Muddiman: I lay on tho table a state-
. ment containing the required information.
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Percentage of Iudians employed in certain Indian Imperial Services,

Service, Percentage. ReMarks,
Indien Forest Service . + . .| *25approximately ..| #Percentage to actual
. strength.
Indfan Service of Engineers . .| 48

Indian Educational fervice—
Men's Branch . . . . .| #4628
Women's Branch . . .| *20

Political Department of the Government of :
. . N +f 7 approximately,

India . o
' ﬁuporior Tolegraph—
Engineoring Branch . | 47
Wireless Branch . . . 14

£tato ' Railway Engineering and Superior

" Revenue Services (including officers of . .
the E. 1. R) . . . . . .| $22'6 approximately .| +On 1st April 1926,
Indian Audit and Accounts Bervice . .| 076
Military Accounts Department Lo22
Archmological Department . . .| %70 )
Zoological Survey of India . .| %833
Survey of India (Class I) . . .| 320 . . .| $Percentage to ranctioned
strougth,
Mines Department . . . .| 80
“Meteorological Kervice . . . .| 63

ReonaanNisatioN oF THE RoyaL INpian Manine.

102. *Khan Bahadur Sarfaraz Hussain Khan: (¢) With reference to Gov-
ernment reply to unstarred question No. 41 regarding the reorganisation
of the Royal Indian Marine, in the meeting of the Legislative Assembly
held on 25th August, 1925, will Government please state whether the
question is still under their consideration or whether they have arrived at
& decision ?

(b) If they have, will they please communicate the result to the House?

(c) If not, by what time are they likely to come to a definite conclusion?

Mr. E. Burdon: (a)—(c). The Government are not at present in a posi-
tion to make any statement on the subject to which my Honourable friend

refers.
INTRODUCTION OF o PROVIDENT FuND For GoVERNMENT EMPLOYEES. .

103. *Khan Bahadur Sarfaraz Husgain Khan: (o) With reference o Gov-
ernment reply to unstarred question No. 51 regarding the introducfion of a
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Provident Fund for Government employees, in the meeting of the Legisla-
tive Assembly held on the 25th ‘August, 1925, will Government please:
state if the decision indicated in their reply has been arrived at?

(b) If so, will they please communicate the result to the House?

The Honourable Sir Basil Blackett: (a) The attention of the Honour-
able Member is invited to the reply given on the 8rd September, 1925,
to question No. 587 on the same subject by Haji 8. A. K. Jeelani. The:
question is still under investigation.

(b) Does not arise.

CONSTRUCTION OF A PLATFORM AT GUPTIPURA STATION ON THE 'Easr
INpiaAN RaILway.

104. *Khan Bahadur Sarfaraz Hussain Khan: (a) With reference to Gov-
ernment reply to unstarred question No. 60 regarding the construction of &
platform at Guptipura station on the East Indian Railway in the meeting
of the Lecislative Assembly held on the 25th August, 1025, will Government
please state if they have brought the matter to the notice of the Agent?

(b) If so, have they received any reply from the Agent?

(c) If they have, will they please communicate the reply to the House?
Mr. @G. G. 8im: (a) Yos.

(b) No.

(c) Does not arise.

~ INCONVENIENCES SUFFERED BY PassENGERs AT Mocera SrtaTioNn ox THE
o Eastery Benaan Rarmwav.

105. *Khan Bahadur Sarfaraz Hussain Khan: (a) With reference to Gov-
ernment reply to unstarred question No. 81 regarding inconveniences suffer-
ed by passengers at Mogra station on the Eastern Bengal Railway in the
meeting of the Legislative Assembly held on the 25th August, 1925, will
Government please state if they have sent a copy of the question and answer
to the Agent?

(b) If so, have they got any information from him as to whether any
action has been taken by him in the matter?

(c) Is it the practice, when Government bring a matter- to the motice
of their subordinate authorities or send copies of questions and answers
to them, that such authorities invariably reply to Government as to the
netion taken by them in the matter referred to? ‘

Mr. @. G. Sim: (a) Yes.
(b) and (c). No.

" INTRODUOTTION OF LEGISLATION TO GIVE EFFECT TO THE RECOMMENDATIONS

or THE C1vin, JusTiCE COMMITTEE.

) 106. *Khan Bahadur Sarfaraz Hussain Khan: With reference to Gov-
ernment reply to unstarred question No. 66 regarding the Report of Civil
Justice Committee in the meeting of the Legislative Assembly held on 25th
August, 1925, will Government please state:

(a) it the Local Governments and High Courts, whom they have

asked to inform them of the action which they may decide
to teke, have informed theé Government as desired?
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(b) whether they propose to introduce Bills dusing this Session with.
regard to such recommendations as 1uay involve legislation
in the Central Legislature and with respect to which the pro-
posals of the Committee are to be placed before the Legisla-
ture in the form of Bills before the Local Governments end.:
judicial authorities are consulted ? :

The Honourable Bir Alexander Muddiman: (a) Reports of the action.
taken by Local Governments and High Courts on the many recommenda- -
tions of the Civil Justice Committee referred to them by the Government
of India are being received. The number of such references was many,

and the reports are not yet complete.

(b) Some Bills dealing with recommendations of the Committee were
introduced last Session, some were passed and some are pending. Further-
Bills will be introduced this Session.

Orixions oF THE Civir Justice COMMITTEE REGARDING THE PROBITY AND
ErriciENCY OF THE PROVINCIAL JUDICIAL SERVICE.

107. *Khan Bahadur, Sarfaraz Hussain Ehan: (a) With reference to-
Government reply to unstarred question No. 67 regarding the opinions of
the Civil Justice Committee regarding the probity and efficiency of the Pro-
vineial Judicial Service in the meeting of the Legislative - Assembly held
on 25th August, 1925, will Government please state if they have received
the reports asked for by them?

(b) Tt so, will they please lay on the table copies of the reports received ?-

The Honourable Sir Alexander Muddiman: As I stated in the reply
referred to, we have asked for reports of the action taken in regard to the
Committee’s recommendations for improved methods of recruiting and
training and for supervision and.inspection. Those reports are not yet

complete.

RecoMMENDATIONS oF THE Civir, JusticE COMMITTEE REGARDING
Vitr.aor TRIBUNATS.

108. *Khan Bahadur Sarfaraz Husgsain Khan: (a) With reference to
Government reply to unstarred question No. 68 regarding the recommen-
dations of the Civil Justice Committee regarding village tribunals, 'in the
meeting of the Legislative Assembly held on 25th August, 1925, will’
Government please state if they have received the reports asked for by
them ? .

(b) If so, will they please lay on the table copies of the reports reccived?

The Honourable Sir Alexander Muddiman: The replies from all Local
Governments and Administrations have not yet been received.

Ixquiry 1810 THE Cavse oF THE DEATH OF Miss Buost T. S1PARTMALANT
1~ THE LapY HaroiNae Mevicar CorieGe HosPITAL.

109. :'Hr. Obaman Lall: 1. Is it a fact that Miss Bhoji T. Sipahimalani
died in the Lady Hardinge Medical College Hospital while being operated

upon ?
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2. Has Dr. Mathai been suspended in connection therewith?
8. Has an inquiry been held as to the real cause of the patient’s death?

4. If not, are Government prepared to hold an inquiry immediately into
the causes of this ocourrence?

Mr. J. W. Bhore: 1. Yes.

2. Dr. Mathai was first suspended and ultimately permitted to resign
‘the Women's Medical Service Training Reserve.

8. A careful inquiry was made by the Countess of Dufferin Fund Com-
mittee. The finding was that it was impossible, since the examination
proposed by Dr. Campbell was declined by the brother of the deceased, to
state with certainty what was the immediate cause of death; it was doubt-
“ful whether an examination if performed could have resulted in any sther
verdict than death by chloroform poisoning during anwsthesia.

4. This question does not arise.

PrEvaLENCE OF TouTiNg 1N BrITism INDIaA.

110. *Khan Bahadur Sarfaraz Hussaln Khan: With reference to the
observations of the Bar Committee ‘‘ The evidence which we have received
. leavés no doubt that touting of various kinds prevails in most provinces of
India ** recorded in Chapter 8 of the Report of the Civil Justice Committee
paragraph 18, under the heading ‘' Touting,’’ will Government please:

(a) state if they are aware of the provinces of British India in which
touting prevails and in which it does not?

(b) state whether touting prevails in Great Britain or in any other
country ?

The Honourable Sir Alexander Muddiman: (s) Government are aware
©of the existence of the evil. The Indian Bar Committee in fact reported
that the evidence received by them left no doubt that touting prevailed in
:most parts of India.

(b) Government have no special information on the point.

PrrvenTION OF TouTiNG IN INDIA.

111. *Khan Bahadur Sarfaraz Hussain Khan: (¢) With reference to the
‘remarks recorded in Chapter 8 of the Report of the Civil Justice Committee
from paragraph 18 to paragraph 22 under the heading ‘* Touting ’’, will
Government please state if they intend to devise some measure of reform

on the lines of the suggestions made in paragraph 22 under the heading
“*Touting’'?

(b) If not, do they propose to draw the special attention of Local Gov-
-ernments to the matter?

The Honourable 8ir Alexander Muddiman: Yes. I invite the Honour-
able Member's attention to the Bill further to amend the Legal Practi-
tioners Act, 1879, on the lines recommended by the Civil Juséice Com-
. ipittee which was introduced in the Legislative Assembly on the 27th
.August, 1925, and was later circulated for the purpose of eliciting opinions
undex the orders of this House.
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PrevaLENCE o BENAMI TRANSACTIONS TN INDIA.

~ 112. *Khan Bshadur Sarfaras Husssin Khan: 1. With reference to the
note on benami transactions recorded in pages 602 to 610 of the Report of
the Civil Justice Committee will Government please state:

(a) whether they propose to take action on the lines of the recom-
mendations recorded by the Honourable Mr. Justice Louis
Stuart, C.I.E., I.C.8., Diwan Bahadur Sir Tirumalai Desika
Achariyar Avargal, Kt., and Dr. Sir Tej Bahadur Sapru,
K.C.S.1., in paragraph 19 of the note? o
(b) if not, whother they propose to consult the Local Governments on
the subject?
:2. Will they please also state whether benami transactions prevail in
Great Britain or in any other country?

- The Honourable Sir Alexander Muddiman: (a) and (b). In regard to
‘the evils of the benami system the Committee were agreed, but they were
sharply divided as to the advisability of attempting to remove these evils
by legislation at the present time. The (Qovernment of Indis share the
view of the three members of the Committee who on page 610 of the Re-
port have obgserved that they were far from satisfied that the proposals
made by the other three members would léad to a change—fairly swift
and fairly complete—in the habits or practice of the people in regard to
title to property. They have accordingly decided not to pursue further
the question of legislating to check the benami system as a whole, but
they have consulted Local Governments on the spacific recommendation
of the whole Committee for the amendment of section 66 of the Code of ,
‘Civil Procedure, 1908, which deals with benami purchases at court sales;
‘80 a8 to extend its provisions to defendants who at the time of the suit are
mot in possession of the properties sold in auction.

(c¢) Government have no special information on the point..

ExrENDITURE ON OPERATIONS UNDERTAKEN BY THE Rovar Air Forok.

113. *Khan Bahadur Sarfaraz Hussain Khan: With reference to the
Report of the Air Vice-Marshal Commanding the Royal Air Force in India
‘to His Excellency the Commander-in-Chief and the report of His Excel-
lency the Commander-in-Chief to the Government of India, publighed in
‘the Gazette of India Extraordinary, dated Delhi, November 20, 1925, will
-the Government be pleased to state:

(2) the amount sanctioned for the operations referred to?
(b) expenses actually incurred throughout the operations?

Mr. E. Burdon: (a) No specific amount was sanctioned for the opera-
tions in question. '

(b) The attention of the Honourable Member is invited to the reply
.given on the 21st January, 1926, to starred question No. 79, asked by Mr.
Gaya Prasad Singh.

MiritakY EXPENDITURE.

114. *Khan Bahadur Sarfaraz Hussain Khan: (a) With reference to Gov-
rernment reply ‘' The accounts for the vear 1924-25 are still open foreadjust-
'ments and the final actuals of expenditure will not be available before
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January next '’ to unstarred question No. 73 in the meeting of the Legis--
lative Assembly held on the 25th August, 1925, regarding military expendi--

ture, will Government please state if the accounts referred to are now
available?

(b) If so, will they please furnish them to the House?

The :Henourable Sir Baxil Blackett: The Finance and Revenue Accounts.
for 1924.25 will be published shortly.

ReEvision of THE PaY oF AccouNTaNTs AND CLERKS IN THE MILITARY
Accounts DEPARTMENT.

115. '*XKhan Bahadur Sarfaraz Husgain Khan: With reference to Gov-
ernment reply to unstarred question No. 79 (a), regarding the revision of
the pay of accountants and clerks in the Military Accounts Department,

in the meeting of the Legislative Assembly held on 25th August, 1925, will:
Government please state:

(a) if the orders referred to have been issued?
(b) it not, when they are expected to be issued?
The :Honourable Sir Basil Blackett: Yes.

ArrricaTioNs Fok TRANSFERS FROM ACCOUNTANTS AND CLERKS. IN THE
MiviTary AccouNts DEPARTMENT. '

‘= 116. *Khan Bahadur Sarfaraz Hussain Khan: Has the information:
which the Government promised to call for.in reply to unstarred question
No. 88 in the meeting of the Legislative Assembly held on 25th August,

1925, been received, and, if so, will the Government please furnish it to-
the House?

The Honourable Sir Basil Blackett: The information was received and’
communicated to Dr. Lohokare.

AcCTION TAKESY BY (FOVERXMENT oY THE REPORT REGARDING HuminI-
FICATION.

117. *Mr. Chaman Lall: Will Government state if they have taken any

action on the report regarding humidification submitted to them some time-
ago?

The Honourable Sir Bhupendra Nath Mitra: The Government of India.
consulted Local Governments on all the questions involved in a letter issued
on the 26th April, 1024, which was subsequently published for genersl in-
formation. On receiving the replies of Local Governments, the questions
were re-examined, and the conclusions of the Government of India were-
conveyed to Local Governments in a letter, dated the 11th December, 1925,
of which a copy is being sent to the Honourable Member. As he is aware,
most of the recommendations made in the report relate to matters lying
within the suthority of Locat Governments, but the Government of India
have included in the Bill to amend the Indian Factories Act, 1911, which-
is now before the Asgembly, clauses designed to carry out the recommenda-
tions in respect of the reduction of excessive temperatures in factories.
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Mr. N. M. Joshi: May I ask if, in view of the fact that this matter is
«one of public importance, the Honourable Member will publish the Govern-
ment of India's reply or decisions, or lay the decisions on the table of this
House ?

The Honourable Sir Bhupendra Nath Mitra: I shall consider that
matter.

Mr. N, M. Joshi: May I ask why the Honourable Member should think
‘it necessary to consider the matter? It is a question asked in the Legis-
lative Assembly. .

Mr, President: Order, order. The Honourable Member need not argue.
‘He may put the question.

Mr, N. M. Joshi: I am putting the question.
Mr. President: Will the Honourable Member put the question?

Mr. N. M. Joshi: I want to know why Government should take time to
«consider the matter. .

The Honourable 8ir Bhupendra Nath Mitra: That is au matter for the
«decision of Government.

ProuisirioNn oF GovERNMENT EMPLOYEES FROM JOINING THE ALL-INDIA
TrApe UNioN CoXGRESS,

118. *Mr. Ohaman Lall: Will Governiuent state if they have issued any
rorders or instructions in any department prohibiting Government employces
from joining the All-India Trade Union Congress?

The Honourable 8ir Alexander Muddiman: The only general orders or
instructions bearing on this matter are contained in Rule 28 of the Govern-
‘ment Servants Conduct Iules, which debars any Government servant from
taking part in or subscribing in aid of, any political movement in India
or relating to Indian affairs. Following this rule, the Director-General,
Posts and Telegraphs, recently refused to permit a postal uftion to join the
All-India Trade Union Congress so long as the latter retains political pro-
-paganda as part of its programme. :

Mr. A. Rangaswami Iyengar: May woe know what is and what is not a
political movement. What is the criterion sct down in this case by the
‘Director-General, Posts and Telegraphs, to say what is a political -propa-
ganda.

The Honourable Sir Alexander Muddiman: It is very difficult tq define
what the word ‘‘political”’ means.

Mr. A. Rangaswami Iyengar: How then does the Honourable the Home
Member expect the subordinates of the Posts and Telegraphs to distin-
guish in this matter?

The Honourable Sir Alexander Muddiman: I do not-think there is any
difficulty in distinguishing in s concrete case.

My. Devaki Prasad Sinha: Is it not e fact, Sir, that a large number of
the members of the I. C. 8. indulge in political propaganda ?

The Honourable Sir Alexander Muddiman: I am not aware of that.

Mr. Ohaman Lall: May I ask another supplementary question on gues-
tion No. 118?
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What evidence have Government got which makes them believe that
the All-India Trade Union Congress is a political organisation, and not &
purely Trade Union organisation?

The Honourable 8ir Alexander Muddiman: I would like notlce of that
question.

Lala Lajpat Ral: May I ask if the orders of the Government imply
that no employees of Government in any department can form themselves
into a Trade Union?

The Honourable Sir Alexander Muddiman: Not at all. They can form
themselves into Trade Unions for the purpose of protecting their own in-
tercsts. That is quite a different matter from Trade Unions amongst the
objects of which are political aims.

Mr. Devaki Prasad Sinha: Can Government name any other country
in which postal workers are prevented from joining Trade Unions?

The Honourable Sir Alexander Muddiman: I do not know what the
practice is in other countries.

Grievances oF EMPLOYEES oF (GOVERNMENT Ralnwavs.

119. *Mr. Chaman Lall: Have Government issued any circulars pre-
venting employees of Government Railways from approaching Honourable
Members of the Central Legislature with their griovances?

™ The Honourable Sir Charles Innes: I would refer the Honourable Mem-
ber to the reply given to a similar question by Mr. K. Ahmed on the 6th
September 1922 in {this House.

Ixquiry 1NTO THE CoNDITIONS OF LIFE AND LaBoUR OF WORKERS
ENGAGED . IN THE CorrtoN, JurR, CoaL aND Tra INDUsTRIES.

120. *Mr. Chaman Lall: Will Government inform the House whether
they intend to make an inquiry into the conditions of life and labour of
the workers engaged in thc following industries, viz., Cotton, Jute, Coal
and Tea?

The Honourable Sir Bhupendra Nath Mitra: The answer is in the.
negative. ‘

Mr. Chaman Lall: Are we to understand that Government do not find"
it necessary to make an inquiry into the working conditions of workers in
these industries? -

The Honourable Sir Bhupendra Nath Mitra: Not at the present moment.

' Mr. Chaman Lall: Are Govomment.satlsﬁ'ed that ﬂﬁe condltxons of life
and ?lnbour of the workers are so sntlafactory as not to require fheir atten-
tion

The Honourable Sir Bhupendra Nath Mitra: The ‘Honourable Mcmber'
is probably aware that an Economic Inquiry Committee was appointed by
Government and that it made certain recommendations ‘which are now re-
ceiving the consideration of the Government of India. f
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Mr. Ohaman Lall: May I ask, Sir, if these recommendations have any-
thing whatsoever to do with these questione?

The Honourable Sir Bhupendra Nath Mitra: They have, Sir, because the

Economic Inquiry Committee were in fact dealing with the general question
of the method of conducting an economic survey of the conditions of the
people.

Mr. Devaki Prasad Sinha: Are Government aware that the Economic
Inquiry Committee recommended that these things should be inquired into?

The Honourable Sir Bhupendra Nath Mitra: If so, then the matter is
under consideration of Government.

Mr, A. Rangaswami Iyengar: May I know whether the Economic Inquiry
Committee wag solely concerned with the question of how an economic
inquiry should be conducted, or with the question whether any economic
inquiry should be conducted as to particular areas or persons?

The Honourable Sir Bhupendra Nath Mitra: It was concerned with the
general question as to how economic inquiries should be conducted.

Mr. Devaki Pragad Sinha: Have Government given effect to the proposal
of the Economic Inquiry Committee for an inquiry into the conditions of
the workers in the cotton, jute, coal and tea industries?

The Honourable Sir Basil Blackett: I would refer the Honourable
Member to the answer given to his question No. 4 on the first day of the
Session, when he was not present.

Mr. K. Ahmed: Is it not a fact that the Honourable Sir Bhupendra
Nath Mitra Las been visiting the tea gardens lately? (An- Honourable
Member: ‘‘ And the coslfields '’.) Has he found any reform that the
Government might make in the conditions of the poor labourer?

ImprOVEMENT OF Facrory INsrECTION,

121. *Mr, Chaman Lall: Are Government prepared to institute an in-
quiry into the working of the system of factory inspection with a view to
its improvement?

The Honourable Sir Bhupendra Nath Mitra: Govomment 8€0 No reason
to take the action suggested.

Mr. Chaman Lall: Is it a fact that the working of the factory system
is. very unsatisfactory?

The Honourable Sir Bhupendra' Nath Mitra: Not to.my knowledge.

Mr. Devaki Prasad Sinha: Is it a fact that the working of the factory
system is quite perfect?

- The Honourable Sir Bhupendra Nath Mitra: Not to. my knowledge.

Mr. Chaman Lall: Has the Honourable Membar read the report of the
Factory Inspectors?

..'The Honourshle Sir Bhupendra Nath Mitra: I do read them.
Mr. Ohaman Lall: Does he find the reports satisfactory and consdling? -
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.The Honourable 8ir Bhupendra Nath Mitra: They certsinly indicate that
- considerable progress is being made in this matter from year to year. We
.cannot possibly reach perfection all at once.

PROSECUTIONS INSTITUTED UNDER THE INDIAN Facrories Acr.

122. *Mr. Ohaman Lall: Will Government place on the table a detailed
- statement showing the number of prosecutions, the fines levied in each case
.and the punishments awarded under the Indian Factories Act for the twelve
months ending the 1st October, 1925?

The Honourable Sir Bhupendra Nath Mitra: The latest available statis-
1tics are for the year ending December 81st, 1924, during which 625 convic-
‘tions were obtained. The Government of India have not been furnished
‘with full particulara.regarding the fines obtained in each of these cases,
.and the Honourable Member is referred to the Provincial Factory Reports
-for further information.

Mr, Devaki Prasad Sinha: Will the Government be pleased to state
whether any prosecution has taken place under the Indian Factories Act
“for not granting the wéekly holiday, as prescribed in the Act, to workers

in the Jamshedpur Iron and Bteél industry?

The Honourable Sir Bhupendra Nath Mitra: Sir, as I do not carry in my
head the facts in regard to the point in the factory report, I shall require
notice of that question,

-~ :SussectioN Tq¢ PoLicE SURVEILLANCE OF CERTAIN MEMBERS OF THE
'LEGISLATIVE ASSEMBLY.

123. *Mr. Chaman Lall: (a) Is it a fact that the correspondence of
‘certain Honourable Members of the Legislative Assembly is opened before
-delivery ?

(b) Is it o fact that certain Honourable Members of the Legislative
.Assembly are closely watched when moving from place to place?

(c) Is it a fact that telegrams are often despatched from station to
- gtation asking the railway police to watch ticket holder so and so?

(d) Will Government state the authority under which such action is
“taken ?

The Honourable Sir Alexander Muddiman: (a) Governments in India are
vested under seotion 26 of the Post Office Act with powers to intercept
correspondence in certain ¢ircumstances and it would not be in the public
interest to disclose the ooccasions on which these powers are exercised. I
am therefore unable to give the Honourable Member asny information in
‘the matter.

(b) Not, so far as the Government of India are aware,

(¢) Yes, in the case of suspected persons; but I would point out to the
“Honourshle Member that railway officidls constantly teke the numbers
of tickets held by superior cless passengers, and he must not agsume that
‘the fact that ticket numbers are noted means that the persons holding
‘these tickets are ‘suspedted.

(d) This has been sufficiently answered by the replies to the previous
-parts 8f the question.
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Mr, Chaman Lall: May I ask the Honourable Member if he is aware
that the correspondence of certain Honourable Members of the Assembly
is opened by the Post Office authorities, and further is he aware that there
are Members present here in this House to-day who are being watched
every time they travel?

The Honourable Sir Alexander Muddiman: I am not aware of it, and i
I were aware of it, I would not disclose it. :

Mr. Chaman Lall: May I inform the Honourable Member that we are
aware of this fact, and that we would request him to take action in this
matter,

The Honourable Sir Alexander Muddiman: Which fact?
Mr. Chaman Lall: That Honourable Members are watched.

The Honourable 8ir Alexander Muddiman: If the Honourable Member
will bring me any specific complaint, as I told him a year ago, I will look
into it. I made that offer a ycar ago and he brought forward no instance,

Mr, Chaman Lall: May I ask the Honourable Member whether it is not
his business to find out when a question is put to him?

The Honourable Sir Alexander Muddiman: Most certainly not; on an
allegation of that character it is the duty of the person making the allega-
tion to bring to my notice facts on which I can act and not to make fishing
allegations.

Mr. Chaman Lall: May I ask the Honourable Member whether he is
aware that the correspondence of Lala Lajpat Rai is opened and that he is_s.
watched when he travels on the railways?

The Honourable Bir Alexander Muddiman: I am not aware of it, and,
if I were, I would not disclose it.

Mr. Chaman Lall: Will the Honourable Member look into it?

The Honourable Sir Alexander Muddiman: If the Honourable Member
comes to my Department with a complaint, I will look into it.

Mr. A. Rangaswami Iyengar: May I ask if the Honourable Member is
aware that these police people who have to do these duties are sometimes
exceedingly stupid?

The Honourable 8ir Alexander Muddiman: I am aware of it, and I am
also aware that other people are sometimes exceedingly stupid.

InQuiny INTO UNEMPLOYMENT IN INDIa.

124. *Mr. Chaman Lall: (¢) Will Government state whether thev gave
any assistance to the millhands of Bombay in 1925 by way of relief or
unemployment doles?

(b) Do Government propose to institute an inquiry into” the state of
unemployment in India?

(c) Is it the policy of the Government to help the unemployed capitalist
by way of inquiries, subsidies and doles but not the workers and peasants?

The Honourable Sir Bhupendra Nath Mitra: As far as the Government
of India are concerned, the reply to all three parts of the question is én the
negative.

: B
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Mr, Chaman Lall: Do I understand that the Honourable Member has
answered the whole question?
The Honourable Sir Bhupendra Nath Mitra: Yes.

Mr, Ohaman Lall: May I ask the Honourable Member whether he is
aware of the fact that there is a great deal of unemployment in this country
and whether it would not be wise for the Government to institute an in-
quiry into the causes of unemployment ?

The Honourable 8ir Bhupendra Nath Mitra: I have already replied to
that question, Sir, in my main reply.

Mr. N. M. Joshi: What is the reply? We want to know whether Gov-
ernment propose to do anything in regard to unemployment. There is
unemployment in Bombay; we want to know whether Government propose
to do anything to meet that unemployment?

The Honourable Sir Bhupendra Nath Mitra: If the Honourable Member
had listened to my reply he would have found that the answer is there.

Mr., N. M, Joshi: Will the Honourable Member have the courtesy to
read his reply?

The Honourable Sir Bhupendra Nath Mitra: I have already given my
reply. If the Honourable Member did not care to listen to me, I cannot
help it.

Mr. Devaki Prasad Sinha: What is the reason which prevents Govern-
ment from taking any steps to reduce the unemployment referred to in

== this question?

The Honourable Sir Bhupendra Nath Mitra: Sir, I cannot possibly
answer an argument like that in reply to a question. The Honourable
Member has other means of raising a debate in the Assembly on this
subject.

Mr. Devaki Prasad Sinha: Will the Honourable Member give any of
the reasons that prevent Government from making an inquiry?

The Honourable Sir Bhupendra Nath Mitra: I do not propose to do so

at this stage,

Mr, Devaki Prasad Sinha: What are the reasons which prevent Govern-
ment from giving us any reply? May I ask the Honourable Member, Sir,
whether he has considered the question of unemployment in India or not?

The Honourable Sir Bhupendra Nath Mitra: I have.

Mr, Devaki Prasad Sinba: Does his inquiry disclose the fact that there
is a very serious state of unemployment in this country?

The Honourable Sir Bhupendra Nath Mitra: No, Sir.

Mr. N. M, Joshi: May I ask whether there is not uncmployment in
Bombay on account of the closure of certain mills there?

The Honourable Sir Bhupendra Nath Mitra: There is a certain amount of
unemployment, there, but these matters cannot be settled one way or the
other until you have an economic survey.

l{.r Ohaman Lall: Will the Honourable Member lay all the papers in
connection with his inquiry on the table?
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‘The Honourable Sir Bhupendra Nath Mitra: No, Sir.

Mr. N. M, Joshi: May I inquire whether the Honourable Member will
make a limited economic survey in Bombay regarding the unemployment
there due to the closure of the mills?

The Honourable Sir Bhupendra Nath Mitra: The matter is primarily one
for the Local Government and the Government of India do not seé any
reason to interfere at this stage with the functions of the Local Govern-
ment in this matter.

Mr. Devaki Prasad Sinha: Are the Government aware of any inquiry
by the Local Government in this matter?

The Honourable Sir Alexander Muddiman: I would point out tha!
there is & Resolution on the paper on this subject.
Mr. Devaki Prasad Sinha: That relates only to the educated classes.

Are Government aware of any steps taken by the Local Government
in regard to unemployment among the mill hands in Bombay due to the
closure of certain mills there?

The Honourable Sir Bhupendra Nath Mitra: That is -a matier to be
inquired into in the Legislative Council of the Local Government.

Mr. Chaman Lall: May I know whether the question of unemploy-
ment and unemployment insurance and the poor law is a matter for the
Local Government and not for the Central Legislature?

The Honourable Sir Bhupendra Nath Mitra: We are not talking aboub
legislation at the present moment.

Mr. Devaki Prasad Sinha: Is it not one of the functions of the depart-
ment over which my Honourable friend presides to keep itself informed
©f the steps taken wherever labour troubles arise?

The Honourable Sir Bhupendra Nath Mitra: Not, Sir, until questions
of legislation are involved.

Mr. K. Ahmed: Is not the Honourable Member in weharge of the
Labour Department, Sir?

Mr. Chaman Lall: Question No. 125.

The Honourable Sir Basil Blackett: That has already been answered.

Mr. Chaman Lall: May I ask the Honourable Member what reply has
been given to 125?

‘The Honourable Sir Basil Blackett: The reply to question No. 4.*

Mr. Devaki Prasad 8inha: But I understand that question No. 4 which
stood in my name was not asked on the first day.

The Honourable Sir Basil Blackett: It was answered, Sir.
Mr. Chaman ILall: Question No. 128.

The Honourable 8ir Alexander Muddiman: I have already answeored}
that.

o~ s

*Answered on the éi;;,-_\f;—lx;ary. 1926, ) »
+Vide answer to question No. 12 on the 21st January, 1926.

B 2
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AvLLeceD DETENTION OF AssEMBLY VOTERS AT TEE Last EKizeriows:
AT SIRHALL

'127. *Mr, Chaman Lall: (a) Will Government be pleased to state whe-
ther they have any information regarding the detention of Assembly voters
at the last elections at Sirhali?

(b) Will Government state what action was taken by them in regard to
this incident?

(c) Will Government be pleased to state the names of the officials who
are alleged to have prevented voters from exercising their rights in the said
elections ?

The Honourable Sir Alexander Muddiman: I would invite the Honour-
able Member’s attention to my reply to his own question No. 819 on the
14th September, 1925. '

Mr. Chaman Lall: May I inform the Honourable Member that the
Government gave o definite promise, when they were heckled in Septem-
ber last, that they would take steps to answer this question during the
next Session.

The Honourable 8ir Alexander Muddiman: I must verify that—I was
not aware of it. If it is so, I will take steps.

Mr. Ohaman Lall: May I with your permission, Sir, remind the Honour-
able Member that the Government did actually give us this reply, that
tho question, if it is repeated in the House, would be replied to.

The Honourable Sir Alexander Muddiman: I must verify that; of
Qurse if that is so, it will be earried out. On the information before me
I ¢an say nothing more.

Mr. Chaman Lall: May I take it that the Honourable Member will
at his convenience answer this question this Session?

The Honourable Sir Alexander Muddiman: Certainly. If I promised
to have inquiries made.

128.1

AREA OF LaND acQUIRED PoR THE GRANT Roap TEnMINAL STATION.

129. *Mr. N. M. Dumasia: (a) Will Government be pleased to state
what the area of land is that has been acquired already for the Grant Road
Terminal Station at Bellasis Road ? '

(b) What is the total cost up to date of such acquisition?

(c) What area of land still remains to be acquired and what will be the
oost thereof? ‘

(d) Are there any acquisition proceedings still pending in connection with
the acquisition of land?

Mr. G. G. 8im: (a) 188,887,890 sq. yards.

(b) Rs. 95,19,784.

(c) All the necessary land has been acquired.

(d) No.

Mr, B. Das: Have Government decided that they are going to have
two terminal stations in Bombay, one for the Bombay, Baroda and Central
India and one for the Great Indian Peninsula Railway?

t+Answered on the 2lst January, 1925, along with question No. 6.
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Mr. G. G. 8im: No, Bir; no final decision has been arrived at.

Mr. B. Das: May I know if Government invited some experts from
Hyderabad, from the Nizam's Railway, to investigate into the problem
of & branch route? ;

"The Honourable Sir Oharles Innes: That is correct, Sir.
‘Mr, N. M. Dumasia: Was he aware of the local oconditions ?
‘The Honourable Sir Charles Innes: He made inquiry.

Loxo Distaxce TermiNaL Starroxy aT Graxt Roap, BomBay.

180. *Mr. N. M. Dumasia: (a) Will Government be pleased to state
what progress has been made towards the creation of the long distance ter-
minal station at Grant Road?

(b) Is it a fact that the Great Indian Peninsula Railway authorities
desire one long distance terminal station at Bori Bunder?

(c) 1s it a fact that the Bombay, Baroda and Central India Railway
authorities are strongly opposed to the scheme of one terminus?

(d) Have Government recently taken the opinion of the Bombay public
on the question? -

Mr. G. G. 8im: (a) The question of providing u long distance terminal
at Grant Road is still ‘under consideration as part of an investigation into
the whole problem of railway facilities in Bombay which is being carried
out by an independent expert; his report is awaited.

(b) The Great Indian Peninsula Railway Administration are prepared
to arrange for the reception of Bombay, Baroda and Central India Rail-
way long distance traftic at Victoria Terminus and it is umderstood that
they consider this to be the best policy.

(c) The Bombay, Baroda and Central India Railway authoritics were
-at one time opposed to the proposal to terminate their long distange trains
at Victoria Terminus but they are now awaiting the result of the indepen-
dent investigation before coming to a final decision in conjunction with
the Railway Board.

(d) Yes. All imrportant public bodies were asked to communicate their
views to the investigating officer. )

Mr N. M. Dm‘nllh:‘ Are Government aware thst the Bombay Muni-
oipal Corporation have already passed a resolution strongly recommending
‘the retention of Grant Road as a long distance terminus?

~ Mr. G. @. 8im: I have seen such a statement in the Press but, as T
“have already inforrred the Honourable Member, the Government are still
‘awaiting the report of the independent expert who will have before him
the views of all important bodies in Bombay, and no decisiod will be
‘arrived &t until hig report is received. ’ )
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TERMINAL STATIONS FOR BOMBAY.

181. *Mr. N. M. Dumasia: (a) Will Government be pleased to state
whether they propose to consult the Indian Merchants’ Chamber, the Bom-
bay Municipal Corporation and the Passengers’ and Traffic Relief Associa-
tion about the desirability and necessity of having two terminal stations
for Bombay in view of the growth of the city and its suburbs?

(b) Is it & fact that representations have already been made to Gov-
ernment by various public bodies that one terminus at Bori Bunder station

will cause hardship and entail loss on the suburban passengers coming from
a long distance? ‘

(¢) Is it a fact that the Local Advisory Committee of the Bombay,
Baroda and Central India Railway and the Passengers’ and Traffic Relief
Association (Bombay) have unsnimously given their opinion in favour of
retaining Grant Tload as the Terminus for the Bombay, Baroda and Central
India Railway long distance passengers? ’

Mr. G. G. 8im: (a) As already stated in reply to part (d) of the last

question important bodies of Bombay were asked to communicate their
views to the investigating officer,

(b) No. There is no proposal to have a single terminus for all subarbam
passengers at Bori Bunder.

(c) The Local Advisory Committee of the Bombay, Baroda and Central
Indian Railway gave an opinion on 29th January, 1925, in favour of a
separnte terminal station for the Bombay, Baroda and Central Indis Rail-
@y long distance tiraffic at Bellasis Road. '

182.+

Sunwission or T WaoLe Bubaer axnvaLLy to tHE Vorr
OF THE ASSEMBLY,

133. *8ir Hari Singh Gour: (a) Aro the Government aware that on the
26th January, 1922, this Assembly decided ky a majority of 51 to 27
votes that the distinction between ‘‘ votable ’’*and ‘‘ non-votable '’ items
in the Budget should be eliminated and that the whole Budget should be
annually submitted to the vote of the Assembly?

(b) Is it a fact that almost all the non-official Europeans present includ-
ing Sir Frank Carter, Sir William Keith, Sir Darcy Lindsay, Sir Frank
McCarthy and Mr. Spence voted with the majority?

(c) Is it a fact that Sir Godfrey Fell, the Army Secretary, speaking for
himself was of opinion that the Army Budget should be annually submitted
to the vote of the House? .

(d) Will .the Government be pleased to state what action they have
taken upon the recommendation of the Assembly?

The Honourable Sir Basil Blackett: The Honourable Member, who is
not, I think, present now, was present at the discussion referred to while-
T was not, and I presume he has put the question for my information and
not for his. I have looked up the official report of the discussion and 1
find that his recollection is not quite as accurate as it might have been.
The Resolution mentioned appears to have been adopted without a divi-
sion, thg votes referred to being recorded on & verbal amendment to the

tAnswered on the 21st January, 1926, along with guestion No. IZ2.
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original Resolution. I cannot find anything in Sir Godfrey Fell’s speech
that can bear the construction placed on it by the Honourable Member.

As regards the last part of the question, as Sir Maleolm Hailey in.
formed the House on the 28th February, 1022, the opinion of the Law
Officers of the Crown was that under the terms of the Government of India
Act it was not competent for the Governor General to place on the vote
subjects reserved .from that vote by Statute. Beyond communicating the
Resolution to the Secretary of State, the Government, therefore, could
take no action in the matter.

CURTAILMENT OF THE Powkrs oF THE GovirnorR GENERAL To
CERTIFY PASSED BIris.

134. *8ir Hari 8ingh Gour: (a) Are the Government aware that the
Legislative Assembly, by a Resolution on the 10th July, 1928, decided to
recommend the amendment of section 87-B of the Government of India Act
curtailing the power of the Governor General to certify passed Bills?

(b) What effect have the Government given to the recommendation ?

The Honourable Sir Alexander Muddiman: (a) and (b). I refer the
Honourable Member to the reply given by my predecessor to his starred
question No. 162 on the 5th February, 1924.

RevisioN or THE INDIAN CONSTITGTION.

135. *8ir Harl 8ingh Gour: (a) Are the Government aware that on the
29th September, 1921, this House unanimously decided with the concurrence
of the Government that ‘‘ the progress made by India on the path of res-
ponsible Government warrants a re-examination snd revision of the consti»
tution at an earlier date than 1929 '’?

(b) 1s it a fact that a year later His Majesty’s Secretary of State, Lord
Peel, published a despatch in which occurs the following passage:

‘“ No such attempt was made, and the arguments used in support of
the motion consequently lose some of their cogencies in my
view for three reasoms. In the first place they assume that
progress is impossible under the existing constitution and can
be achieved only by further amendment of the Government of
India Act. This assumption I believe to be fundamentally
erroneous. The outstanding feature of the change made by
the Act of 1919 was that it provided British India with a
progressive constitution in place of an inelastic system of
Government, and that consequently, there is room within the
structure of that Constitution for the Legislatures to develop
and establish for themselves a position in conformity with the
spirit of the Act.”’

(c) Is it a fact that a Resolution was passed by the. Assembly on the
18th July, 1928, recommending to Government the granting of further
reforms possible within the existing constitution?

(d) Is it a fact that this Resolution, though opposed by Government,
was carried by 48 votes to 807

(e) Will the Government be pleased to state what order has been paseed
by the Secretary of State upon this Resolution which was stated to have
been communicated to his Lordship in due course by the Government of

India® »
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(f) Is it a fact that in reply to an interpellation put to Government on
the 5th February 1924 the Honourable Sir Malcolm Hailey, the then Home
Member, stated that though tha Government had sent up the Resolution
to the Secretary of State, no orders had been passed and in answer to &
supplementary question as to how long it takes to receive a reply from the
Secretary of State, the Honourable the Home Member replied : ** It varies,
Sir, it varies.''? .

(9) Will the Government be pleased to state if the Government have
yet received any reply from the Secretary of State on the subject? If so,
will the Government be pleased to communicate it to the House?

(k) If no reply has yet been received will the Government be pleased
to state if they have reminded the Secretary of State that the reply was
o'velrdue, and what action, if any, did the Government take to obtain the
reply ?

The Honourable Sir Alexander Muddiman: (a) It is true that a motion
to this effect was put to the House and was carried without a division.
The Honourable Member must, however, be well aware that this was due
to misunderstandings. The attitude of Government on that occasion had
been fully explained in the course of the debate and my predecessor, Sir
Malco'm Hailey, indicated on more than one ocession that there had
been a misapprehension on the subject of that Resolution.

(b). (¢), (d) and (f). The answers are in the affirmative.

(e) and (g). The Becretary of State has not communicated any orders
upon the Resolution referred to.

(k) The letter of the Government of India forwarding a copy of tho
Mesolution nnd of tha debate did not necessarily call for any reply.

Revisiox ofF THE INDIAN CONSTITCTION.

186. *8ir Hari 8Singh Gour: Will the Government be pleased to
state if in view of the statement contained in the Muddiman Committee’s
Report of the possibility of expansion of the Indian Constitution within the
Act, the Government propose to take any action or impress upon the Sec-
retary of State the desirability of taking action in accordance with the re-
commendation of the Legislative Assembly?

The Honourable Sir Alexander Muddiman: I am sorry, I do not under-
stand the Honourable Member’s question. That also applies to question
No. 137.

Revision or THE INprax CoNsTITUTION.

$187. *8ir Hari Singh Gour: (a) Will the Government be pleased to state
if it i8 not a fact that on all the occasions referred to in the preceding ques-
tions when Resolutions were moved in the Assembly, the non-co-operation
movement was at its full height? '

(b) Is it a fact that the Government never mentioned anything about
the non-co-operation movement as impeding the progress of reforms?

(cy Will the Government be pleased to state when, for the first time,
the Government began to mention the existence of non-co-operatioh as
blocking ‘the further political progress of the country?

tFor answer to this question, see answer to question No. 136.
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Trae CoMMONWEALYR oF INDIA BILL.

188. *8Bir Harl Singh Gour: (a) Will the Government ‘be pleased to
state if their attention has been drawn to a Bill known as the Common-
‘wealth of India Bill?’

(b) Will they be pleased to state if the Becretary of State has consulted
the Government of India upon it and whether the Government have given
any reply to the Secretary of State?

(c) Will the Government be pleased to lay on the table their reply, if
any, given?

The Honourable Sir Alexander Muddimen: Government received a
fow days ago, on the 18th January, 1026, a copy of the Commonwealth
-of India Bill as introduced in the House of Commons.

(b) No.
(c) Does not arise.

RETENTION OF POSTS RECOMMENDED FOR ABOLITION BY THE INCHCATE
COMMITTEE.

139. *8ir Harl S8ingh Gour: (a) Will the Government be pleased to lay
‘on tho table a statement showing how far the retrenchments recommended
by the Inchcape Commité~~ have been given effect to, and what posts the
abolition of which was recommended by that Committee have not yet been
-abolighed ?

(b) Will the Government be pleased to state their reasons for not abolish-
‘ing those posts? .

(c) Will the Government be plcased to state if it is their intention to
abolish all those posts, the retention of which was considered unnecessary
‘by the Inchcape Committee?

The Honourable Sir Basil Blackett: Statements showing the action
taken on the recommendations of the Retrenchment Committee have from
time to time been placed before the House. Up-to-date information :s
‘being collected and will be laid on the table in due .course.

AnonLiTioN oF Divistonat. CoMMISSIONERSHIPS.

140. *Sir Harl Singh Gour: (a) Are the Government aware that a Reso-
lution was moved in the Legislative Assembly on the 28rd March, 1922, for
the abolition of the posts of Divisional Commissioners in the Provinces
‘wherever they existed ?

(b) Is it a fact that the Honourable the Home Member promlsed to
consider the question after consulting the Local Governments on the sub-
ject?

(c) Will the Government be pleased to state if the Local Governments
‘were consulted on the subject?

(d) If so, with what result? o

The Monourable Sir Alexander Muddiman: The reply to parts (a) and
(¥) is in the affirmative. For the reply to parts (¢) and (d) I would refer
the Homnourable Member to the repliés givem to his own question No 55
in this House on 1st February, 1924, and to Mr. Gaya Prasad Singh’s
~question No. 301 on 1st September, 1925.
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ABoLiTiON OF DivisioNal CoMMISSTONERSHITS.

141. *8ir Hari Singh Gour: (a) Are the Government aware tﬁat several
Retrenchment Committees appointed by several Local Governments have
recommended the abolition of the posts of Divisional Commissioners?

‘(b) Is it & fact that Resolutions in the several local Councils have been:
passed to the same effect?

(c) Will the Government be pleased to state what retrenchment s
possible by the abolition of the posts of Divisional Commissioners wherever
they exist?

The Honourable 8ir Alexander Muddiman: The reply to: parts (a)
and (b) is in the affirmative. I regret that it is impossible to supply the
information asked for in part (¢). The extent of the economy in each case:
would depend on the arrangements that would have to be made for dis-
posing of the work at present done by Commissioners. These arrange-
ments and consequently the extent of the econemy  would vary from:
province to province.

EsTaBLIsSHMENT oF A Circuir Courr oF THE Lanore Hieu Court IN
DrrmI.

142. *8ir Hari Singh Gour: (a) With reference to the Government’s:
reply to question No. 922 given on the 15th September, 1925, that the ques-
tion about the establishment of a circuit court of the Lahore High Court
in Delhi was under consideration by the Government, will they be pleased

. to state what decision they have arrived at?

(b) Is it a fact that both the Punjab High Court and the local adminis-
tration are in favour of the establishment of .such a court in Delhi?

The Honourable Sir Alexander Muddiman: (¢) The decision of Govern:
ment is embodied in the following extract from their orders, which I will’
read to the House:

‘“ The establishment of a circuit court was proposed for the disposal of appellate;..
and not original, cuses, and no suggestion has been made that the establishment of a
permanent bench of the Lahore High Court at Delhi could be justified. This being
50, it appears to the (Government of Tndia possible that the establishment of a circuit
court in Delhi for the disposal of appellate cases might involve a greater delay and
expense to the litigants than the existing system when tho cases are filed and disposed
of in Lahore, Further, the proposal would result in expenditure mot only in the
provision of the necessary accommodation but in the time of the Judges occupied by
movements between Lahore and Delhi. It is presumed that the main cause for the-
original recommendation was the exchange position which resulted in a substantial’
increase in the number of commercial cases filed in Delhi. These cases have now
been practically disposed of. Further, if the delays in the disposal of civil appeals in
the High Court are reduced to reasonable proportions by the adoption of such changes
as may follow from the recommendations of the Civil Justice Committee, the remedy
originally anticipated from the establishment of a circuit court will be otherwise:

secured. The Government of India have accordingly decided that it is unnecessary to-
locate a circuit court in Delhi.”’

- (b) It is true that the Punjab High Court and the local Administration-
“mid originally support the proposal to establish such a court.

Mr. K. Ahmed: If that is so, Bir, will Government be pleased to state-
how it is and why it is that there is a circuit court in Cuttack from the-
Patna High Court, and why it should not be possible, as the Honourable-:
the Home Member says, to have a similar court in Delhi?
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The Honourable Sir Alexander Muddiman: I should have thought that .
it would have appeared to the Honourable Member that there was a strik-
ing difference between the twp cases: thé inhabitants of Delhi and Lahora
speak the same language, while the inhabitants of Cuttack do not speak the
same language as the inhabitants of Patna.

Extension or TE Lirke Commission Concessions 1o Eunorran Owriorrs:
OF THE PROVINCIAL SERVICES.

143. *Khan Bahadur Sarfarax Hussain XKhan: With reference to
the re ly of the Under-Secretary for India in the House of Commons ‘‘that
Ldrd Birkenhead hoped soon to receive the recomméndations of the Gov-
ernment of India with regard to extension to non-Asiatic domiciled officers
of the Provincial Services of the privileges accorded to the members of the
All-India Services in accordance with the recommendations of the Lee Com-
misgsion’’ as published in the issue of the Forward of 26th November -
1825, page 8, willeGovernment please state

(a) if they have sent the recommendations referred to?
(b) if not, when they are expected to send them?

(c) if they have, are they prepared to lay a copy of their recommen-
dation on the table?

The Honourable Sir Alexander Muddiman: The Honourable Member is:
referred to the reply given by me to Mr. Gaya Prasad Singh’s question
No. 88, which was answered on the 21st January.

InDEBTEDNESS OF THE ARMY CANTEEN BoarDp 10 THE (GGOVERNMENT OF
INDIA.

144. *Khan Bahadur Sarfaraz Hussain EKhan: With reference to
the reply of Earl Winterton in the House of Commons ‘‘The Government
of India had guaranteed overdraft to the limit of forty-five lakhs of rupees’’
“Lord Birkenhead was awaiting the results of the Government of India’s
thorough examination of the whole question,’’ published in the issue of the
Porward of 26th November, 1925, page 8, under the heading ‘‘Cantoen
Board, question of indebtedneaa to Government,”” will Government please
state : )

(a) it they have guaranteed overdraft to the limit of forty-five lakhs
of rupees as stated?

(b) if they have forwarded the results of their examination to the-
Secretary of State?

(c) if not, by‘ what time they are expected to complete their exami-.
nation ?

(d) whether they will lay on the table a copy of their report on the:
subject, if they have submitted it to the Secretary of State”.

Mr. E. Burdon: (a) Yes.
(b) No.

(¢) Very shortly.

(d) Does not' arise,
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SEPARATION OF JUDICIAL AND ExXrcutive FuNcTIONs.

145. *Khan Bahadur Sarfarax Hussaln Khan: With reference to
«Government reply to the second supplementary question to starred ques-
tion No. 81 asked in the meeting of the Legislative Assembly held on 26th
August, 1925, regarding the separation of judicial and executive functions,
will Government please state if they have arrived at a decision?

The Honourable Sir Alexander Muddiman: I have nothing to add to
the information that I gave when I answered this question before.

Grigvances OF Inpbrians IN TaNGANYIKA.

146, *Khan Bahadur Sarfaraz Hussain Khan: (a) With reference to
‘Government reply to the starred question No. 95 relating to the Resolution
regarding the grievances of Indians in Tanganyika, asked in the meeting of
the Legislative Assembly held on 26th August, 1925, will Government please
gtate if they have considered the matter?

(b) If they have, will they please communicate their decision to.the
‘House?

Mr. J. W. Bhore: (a¢) and (b). No information has yet been received
by the Government of India regarding the report of the Committee appoint-
ed by the Governor of Tanganyika to investigate the question of trade
licepses. They anticipate that information on this subject will be com-

municated to them by the Secretary of State as soon as the report is avail-
able.

Mr. R. K. Shanmukham Ohetty: Are Government aware, Sir, that in

the usual course of things the Trade Licensing Ordinance will take effect
from the 1st April, 19267

Mr. J. W. Bhore: I think that that is so, Sir.

Mr. R. K. Shanmukham Ohetty: Have Government assured themselves
that the Ordinance will not be put into force before any settlement is

arrived at between the Government of India and the Tanganyika adminis-
tration?

Mr. J. W. Bhore: T think that the Honourable Member knows the posi-
tion asg’it stands at present. He knows that the question has been referred
to a.committee and I cannot believe that the Ordinance will be put in force
when the whole matter has been referred to a committee for consideration
and before receipt of its report.

Mr. A. Rangaswami Iyengar: Will the Government try and communi-
.cate with the Colonial Office again and see that no action is taken before
that?

Mr. J. W. Bhore: The Honourable Member may rest assured that we
-shall do all we can to see that the authorities in Loldon do not overlook
this matter. I can give him this assurance that we have repeatedly from
time to time brought the matter to their notice.

INDIaAN DEPUTATION TO SoUTH AFRICA.

147. *Ehan Bahadur Sarfaras Hussain Khan: With reference to the de-
putation which has sailed to South Africa, will the Government be pleased to

:atate :
[ )

(e) the estimated cost of the deputation? .
(b) the time by which it is expected to return to India?
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Mz, J. W. Bbore: (a) Rupees 75,000
(b) The date is still uncertain. Probably in. March next.

REFUsatr of PassaGE ApvaNces To INDIaN Orrioxrs oF THE IMPERIAL
SERVICES.

148. *Khan Bahadur Sarfaraz Husealn Khan: With reference to
Government reply to starred question No. 99 (a) asked in the meeting of the
Legislative Assembly held on 26th August, 1925, regarding the refusal of
passage advances to Indian officers in the Imperial Services, will Govern-
ment please give reasons why pessage advances are given only to Govern-
ment servants of non-Asiatic domicile?

The Honourable Bir Alexander Muddiman: The Honoursble Member
is referred to the answer given by Sir Malcolm Hailey in the Legislative
Assembly on the 5th February, 1928, to part {(a) of Colonel Gidney’s ques-
tion, No. 318.

- Lo
Rerusal. or PassaGe ApvaNcks 10 INDIaAN OFFICERS OF TRY IMTERIAL
SERVICES.

149. *Khan Bahadur Sarfaraz Hussain Khan: With reference to
Government reply to supplementary question to starred question No. 99 re-
garding the refusal of passage advances to Indian officers in the Imperial
Services, asked in the meeting of the Legislative Assembly held on 26th
August, 1925, will Government please state if it is a fact that the Indian
members of the Indian Civil Bervice receive these privileges of passages
whereas the Indian members of the other Imperial Services are denied
them? :

The Honourable Sir Alexander Muddiman: Yes.

EXPENDITURE ON AGRICULTURAL DEVELOPMENTS.

150. *Khan Bahadur Sarfarax Hussain Khan: (a) With reference to
Government reply to the first supplementary question to starred ques-
tion No. 120 regarding the Sugar Research Institute asked in the meeting
of the Legislative Assembly held on 28th August, 1925, will Government
please state if they have spent the money on other agricultural develop-
ments than on the one referred to in the supplementary question?

(b) If they have, will they please name the agricultural interests on
which the money has been spent and the amount spent?

Mr. J. W. Bhore: (a) and (b). Yes. In the Budget for the current
financial year provision has been made for expenditure on the following
schemes among others:

Rs.

1. Expansion of the Sugarcane Breeding Station, Coimbstore  1,08,600
2. Expansion of the Imperial Institute of Animal Husbandry

and Dairying at Bangalore . . 18,800

3. Expansion of the work of certain sections of the Imperial
Agricultural Research Institute at Pusa . . . 80,300

4. Tranefer to the Imperial Department of Agriculture of the .
Military Creamery at Anand in Gujarat . . . 1,27,000
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Reront oF THE INDIAN AuxILiarY aND TerrITORIAL Foroms CoMMITTEE,

151. *Khan Bahadur Sarfaraz Hussain Khan: With reference to
~Government reply to starred question No. 124 regarding the Report of the
“Territorial Committee asked in the meeting of the Legislative Assembly

held on 26th August, 1925, will Government please state:

(a) if they have now received the final replies from all the Local
Governments consulted on the subject?

(b) whether they have now arrived at any definite opinion of their
own in regard to the Committee's proposals?

Mr. BE. Burdon: (a) and (b). The attention of the Honourable Member
is invited to the reply which I gave to his starred question No. 28, on the
121st of January.

Damy Wages oF INp1ax Lasourers IN Fi1Ji.

152. *Khan Bahadur Sarfaraz Hussain Khan: With reference to
Government reply to the last supplementary question to starred question
No. 129 regarding the daily wages of Indian labourers in Ceylon, the Malay
States and Fiji, asked in the meeting of the Legislative Assembly held on
126th August, 1925, will Government please state:

(a) if they have asked for the information as indicated in their-
reply ?

(b) whether they will furnish it to the House if they have been able
to obtain it?

Mr. J. W. Bhore: (z) and (b). Out of a total number of about 1,60,000
Indiang of the labouring classes, the majority are now peasant settlers
who cultivate their own holdings. About 4,000 are employed on sugar
cultivation. According to information received from the Colonial Govern-
ment those employed by the Colonial Sugar Refining Company in Fiji
.receive 1s. Bd. per task averaging 6 hours plus bonus at the rate of 6d.
per week of 5} days. They are housed and allowed the privilege of purchas-
ing foodstuffs at landed cost. The latter privilege which is based on a
statutory ration, is worth 1s. 6d. to 1s. 9d. per week. The labourers em-
ployed by the Company in mills which crush sugar for an average of 6
months in the year, receive at the end of the crush a bonus of £4 5s. to
£4 10s. according to the locality of the mill. About 1,000 Indian labourers
are employed on copra estates where they receive from 2s. 8d. to 8s. per
day and are also housed.

Sreciat. RrPreseNTATION OF INDIAN LaBoUuRErs IN TRE CEYLON
LEGISLATURE.

153. *Khan Bahadur "Sarfaraz Hussain Khan: With reference to
-Government reply to the second supplementary question to starred ques-
tion No. 141 regarding the representation of Indiaus in the Ceylon Legisla-
ture asked in the meeting of the Legislative Assembly held on 27th August,
1925, will Government please -state if they propose to make an inquiry
whether there is any speciel representation of Indian labourers in the Ceylon
“Le8islature?
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‘Mr. J. W. Bhore: It has been ascertained that both the Indian members
of the Ceylon Legislative Council represent the entire body of non-domiciled
Indians in Ceylon including Indian labourers and not any particular section
«of the community.

Ra1nway CONNECTION BETWEEN MUZAPFARPUR AND SITAMARHEE.

154. *Khan Bahadur Sarfaraz Hussain XKhan: With reference to
‘the statement laid on the table in reply to starred question No. 151(a) asked
in the meeting of the Legislative Assembly held on 27th August, 1925,
will Government please state if they propose to consider the desirability of
agking the railway authorities to place the line from Muzaffarpur to
Sitamarhee in the list of projects likely to be taken up in the near future?

Mr. @. G. 8im: The line is already included in the programme of new
lines likely to be considered for construction in the near future in Bihar
and Orissa.

Khan Bahadur Sarfaraz Hussain Khan: May I know what ‘' pear
future '’ means?

Mr. G. G. 8im: I mean exactly what the Honourable Member means
when he uses these words in his question. I presume he knows himself
that on each railway line system a complete list is prepared of all projects
that are worth considering; snd when that list is complete the railway
suthorities then appoint a staff sufficient to arrange for the survey and the
carrying out of the construction. It is impossible for me to say when the
line will be constructed because the survey has not been completed.

Mr. Gaya Prasad Singh: Are Government aware that the want of rail-
way connection between Muzaffarpur and Sitamarhee is a matter of great
public inconvenience since Muzaffarpur is the district headquarters of the
Sitamarhee sub-division?

Mr. G. @G.8im: Sir, I have no dqubt whatever that I may take the
Honourable Member’s word for it that Muzaffarpur is the headquarters of
the sub-division; but that has little to do with the question as to whether the
construction of this particular line is more urgent than the construction of
other lines on this particular system. .

CONSERVARCY ABRRAKNGEMENTS IN THE SaBATHU CANTONMENT.

155. *Khan Bahadur Sarfaraz Hussain Khan: (a) With reference to
Government reply to starred question No. 156 regarding conservancy
arrangements in the Subathu Cantonment, asked in the meeting of the
Legislative Assembly held on 27th August, 1925, will Government be pleased
to state if the inquiries as indicated in their reply have been completed?

(b) If completed, will they please communicate the result to the House?

Mr, E. Burdon: (a) Yes, Sir. ’

(b) A copy of my letter dated 15th December, 1925, to Lalg Duni
Chand, M.L.A., is laid on the table.
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D. 0. No. 496-8.
~ Army Department. .
Delhi, the 15th December 1985.

Dear Lara Dunr CHAND, o the 27D
With reference to the reply given by me in the Legislative Assembly on the &7
August 1625 to your starred l:;iesgtion Ng.' 156, I forward herewith a statement showing
the information desired by you in ra?rd to the house scavenging services in the
Sabathu Cantonment. I also forward herewith a copy of Army Department letter
No. 30513/3 (A. D.), dated the -11th December 1825, from which it will be seen that
instructions have been issued for the provision of a suitable number of public rubbish

bins within the limits of the cantonment.
Yours sincerely,

(8d.) E. BURDON.

To
Lala Duni Chand, M.L.A,,

Ambala.

(a) Yes.

«(b) The facts are generally as stated by the Honourable Member. The difference
in arrangements for bungalows and bazar houses is due to the fact that bazar houses
have practically no compounds and that Jatrines in these houses are mostly situated
inside. In practically all cantonments similar arrangements exist for the removal
of filth from private latrines in bazars. Moreover, the number of bazar houses having
latrines is small, the bulk of the population using the cantonment public latrines.

(¢) The sanitary condition of the bazar has generally been reported upon as
satisfactory by the medical authorities and no complaints have so far been received of
any public inconvenience such as the Hon'ble Member has indicated, except in one case
which was dealt with under Bection 135, Cantonments Act, 1

(d) As the cantonment authority is rendering house scavenging services for the
bazar suitable to the circumstances the tax is correctly levied. The rate of the tax
recovered on bazar houses is less than that on bungalows.

(¢} There has bgen one prosecution only for insanitary premises during the past 16
months, and the matter was dealt with under the rule quoted in part (c) above.

Cantonments-Taxation.

No. 30513/3 (A. D.)
GOVERNMENT OF INDIA.

ARMY DEPARTMENT.
’ Simla, the 11th December 1925.

To
The General Officer Commanding-in-Chief, ‘
~Northern Command.
Sussrer :—House Seavenging Tax in the Sabathu Cantonment.
S,

T am directed to refer to the correspondence ending with your letter No. 26801/Q.-4,
dated the 10th August 1825, on the above subject and to say that it would appear
from the report submitted by the Executive Officer, Sabathu, that no receptacle
for rubbish 'is provided in that cantonment by the cantonment authority. am
accordingly to invite attention to section 132 of the Cantonments Act, 1924, and to
swerenat that instrnctions may be issued to the cantonment authority for the provision
of a suitable number of public rubbish bins in the cantonment. I am also to request
that the Deputy Inspecting Officer, Military Lands and Cantonments, may be instructed
to satisly himself, at his annual inspection of the Sabathu cantonment, that necessary
action in this respect has been taken.

I am, 8,
Your most obedient servant,
(8d.) F. G. MOORE,
. ’ o Lieut.-Colonel,
" Asst. Beey. to the Govt. of India.
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Tuquu BY THE EasterN BeNeaL Rainway oF THEIR Trarric CenTRE
rROM GoALUNDO To KHULNa.

156. *Khan Bahadur Sarfaraz Hussaln Khan: (a) With reference to Gov-
ernment reply to starred question No. 165 asked in the meeting of the Legis-
lative Assembly held on 27th August, 1925, will Government please state if
detailed recommendations have been put forward ?

(b) 1f so, will they please state what those recommendations are?

Mr. G. G. Sim: (a) No, not yet.
(b) Does not arisc.

Rerorr oF THE IvpIaN Avxiniary axp  TErriTorial  Fonces
COMMITTEE.

.157. *Khan Bahadur Sarfaraz Hussain Khan: (a) With reference to
Government reply to starred question No. 168 (b) asked in the meeting of
the Legislative Assembly held on 27th August, 1925, will Government
pleasc state if they have arrived at a decision with regard to the Report of
the Indian Auxiliary and Territorial Forces Committee that was under their
congideration, as indicated in their reply?

(b) If they have, do they propose to consult this House before giving
effect to their conclusions?

Mr. E. Burdon: (a) The attention of the Honourable Member is invited
to the reply which 1 gave to his starred question No. 29, on the 21st
January, 1026.

(b) Does not arisc.

APPOINTMENT OF 4 Rovar CoMmissioN 10 INVESTIGATE 18NTO THE WoRK-
ING OF THE MONTAGU-CHEIMSFORD REPORMS.

158. *Khan Bahadur Sarfaraz Hussaln Khan: (a) Has the attention of
Government been drawn to the paragraph under the heading ‘‘Royal Com-
mission *’ published in the {ssue of the Forward of the 2nd December,
1925, page 4?

(b) If so, will they please state if the statement ‘‘His Majesty's Gov-
ernment have decided on the sending of a Royal Commission to India to
investigate into the working of the Montagu Chelmsford Reforms and to
report on changes considered necessary,’’ made thercin is correct?

The Honourable Sir Alexander Muddiman: () Govemment have recn
the statement referred to.

(b) As far as they are aware it is not correct.

Tue Currexcy ComyIssIoN.

150. *Khan Bahadur Sarfaraz Hussain Khan: (¢) Has the attention
of Government been drawn to the paragraph under the heading ‘'Currency
Commission "’ published in the issue of the Forward of the 2nd Deccm-
ber, 1925, page 5?

(b) If so, will they please state whether the statement made therein ig
correct ?

The Honourable Bir Basil Blackett: The answer to both parts of the

question is- in the affirmative.
c
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EXPENDITURE ON #ACH OF THE ALL-INDIA SERVICES CONSEQUENT ON THE
RecoMMENDATIONS OF THE Lre CoMMISSION.

160. *Khan Bahadur Sarfarax Hussain Khan: (a) With refercnec to
Government reply to starred question No. 184 (2) regarding the recommen-
dations of the Lee Commission, asked in the meeting of the Legislative
Assembly held on 25th August, 1925, will Government please state if the
information has been collected?

(b) If so, will they please furnish it to the House?
The Honourable Sir Alexander Muddiman: The Honourable Member

is referred to the statement laid on the table in reply to his own question
No. 96.

EquansatioN or THE TrRAVELLING AND HALTING ALLOWANCES or 1HE
MzeMBers or THE COUNCIT. OF STATE AND THF LEGISLATIVE ASSEMBLY.
161. *Khan Bahadur Sarfaraz Hussain Khan: (a) With reference to
Government reply to starred question No. 200(c) asked in the meeting of
.the Legislative Assembly held on 27th August, 1925, regarding the cquali-
sation of the travelling and halting allowances of Members of the Council
of State and the Legislative Assembly, will Government please state if they
have considered the matter?

(b) 1f they have, will they please communicate the result to the House?
Mr. L. Graham: (a) Yes. '

(b) Government have decided to await the result of a Resolution, notice
of which has been given by a non-official Member in the Council of State.

REsErvaTioN or Finsr Crass CoMParRTMENTS BY MEMBERS OF THE
CouNcit, oF STATE.

162, *Ehan Bahadur Sarfaraz Hussain XKhan: With reference to
Government reply to the first supplementary question on starred question
No. 200 asked in the meeting of the Lepgislative Assembly held on 27th
August, 1925, will Government please state how many Honourable Members
of the first Council of State availed themselves of the option of reserving
a first class compartment?

Mr. L. Graham: The compilation of statistics for the whole period >f
existence of the dissolved Council of State would involve, it is considered,
an amount of labour disproportionate to the value of the result. The
figures for the last Delhi and Simla Sessions which may be taken as
approximately typical were as foilows: Delhi; up-journey 18, return journey
16; Simla; up-journey 12, return journey 14.

Waces or Miur, Hanps 1N Bousay.

168. *Khan Bahadur Sarfaraz Hussain Khan: (a) Has the attention
of Government been drawn to the paragraph under the heading ‘‘Bombay
Mills Situation. Wage Cut Restored’’ published in the isgue of the
Forward of the 2nd December, 1925, page 5?

(b) If so, will they please state if the statement mad. therein is correct?
The Honourable 8ir Bhupendra Nath Mitra: (a) Yes.

(b) The Government of India have no -reason to doubt the accuracy
of the dtatement. '
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Tur ImpxrialL Caper Comres.

164. *Khan Bahadur .Sarfaraz Hussain Khan: With reference to
Government reply to starred question No. 882(a) asked in the meeting of
the Legislative Assembly held on 16th September, 1925, regarding the Im-
perial Cadet Corps, will Government please state thk2 reasons for their
forming the Imperial Cadet Corps in 1901 and the reasons why it ceased to
exist in 1915?

8ir Denys Bray: The Imperial Cadet Corps was organized with the
main object of (providing a military training for selected membors of the
Indian aristocracy. It was closed in 1915 owing to the departure of the
Commandant on active service and the difficulty in providing any other
officer to take his place. That the Corps was not restarted after the war
was largely due to the adoption of a more comprehensive scheme for
cnabling Indians to qualify for the King’'s commission, and it is in the
buildings formerly occupied by the Corps that the Prince of Wales' Royal
Military College has been established.

Mr. Gaya Prasad 8ingh: Why was the expenditurc incurred out of the
Indian revenues with regard to tho Imperial Cadet Corps which, T under-
stand, was meant only for Indian States.

8ir Denys Bray: The Honourable Member’s understanding is not cor-
rect. As I said, it is open to the Indian aristocracy, who, I am glad to
say, arc not confined to Indian States. .

ExrenpiTURE ON THE IMPrERIAL CaDET CoORDS.

165. *Khan Bahadur Sarfaraz Hussain Khan: With reference to Gov-
ernment reply to starred question No. 982(b) asked in the meeting of the
Legislative Assembly held on 16th September, 1025, will Government
please furnish the information to the House if collected?

Sir Denys Bray: The total expenditure from Indian revenues on the
Imperial Cadet Corps from the date of its inception was Rs. 11,41,264.

EXPENDITURE ON THE ARMY IN INDIA,

166. *8ir Hari Singh @Gour: (¢) Will the Government be pleased to
state whether it was resolved in the Brussels’ Conference that a nation that
spends more than 20 per cent. of its gross revenue upon its Army is'riding
for a fall? ’

(b) What ratio of the non-commercial revenue” of the Central Govern-
ment is annually spent upon the upkeep of its Army?

The Honourable Sir Basil Blackett: (a) As there scems to he con-
siderable absence of clearness about the references frequently inade to
the Brussels Conference, I lav on the table a copy of those resolutions of
that Conference which dealt with public finance. The Honourable Mem-
ber will find that his version is not supported by the text.

(b) The comparison made at the Brussels Conference was between the
average expanditure upon armaments of various nations with their total
national expenditure. In the case of India, it would, of course, include
exvenditure of the Provineial Governments. For the year 1924-25 the- total
national expenditure of India, including that of the Provincial Govermments

o2
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but excluding the working expenses of the Railways, and of the Posts and
Telegraphs and Irrigation Departments, was approximately Rs. 20862
crores. The military expenditure was approximately Rs. 55.60 crores,
which amounts to 27 per cent. of the former figure.

INTERNATIONAL FINANCIAL CONFERENCE, BRUSSELS (1620).

ResoLuTions.

1.—Resolutions proposed by the Commission on Public Finance and adopted unanimously
i by the Conference. .

L.

Thirty-nine nations have in turn placed before the International Financial Conference
a statement of their financial position. The'examination of these statements brings out
the extreme gravity of the general situation of public finances throughout the world,
and particularly in Europe. Their import may he summed up-in the statement that
three out of every four of the countries represented at this Conference, and eleven
out of twelve of the European countries, anticipate a Budget deficit in the present
year. Public opinion is largely responsible for this situation. The close eonnection
between these Budget deficits and the cost of living, which is causing such suffering and
unrest throughout the world, is far from being grasped. Nearly every Government
is being pressed to incur fresh expenditure; largely on palliatives which aggravate the
very evils against which they are directed. The first step is to bring public opinion in
every country to realise the essential facts of the situation and particularly the need
for re-establishing public finances on a sound basis as a preliminary to the execution of
those social reforms which the world demands.

II.

Public attention should be especially drawn to the fact that the reduction eof
prices and the restoration of prosperity is dependent on the increase of production,
and that the continual excess of Government expenditure over revenue represented by
Budget deficits in one of the most serious obstacles to such increase of production as
it must sooner or later involve the following consequences :

«) Further inflation of credit and currency.
(b) A Ffurther depreciation in the purchasing power of the domestic currency, and
a still greater instability of the foreign exchanges.
(c) A further rise in prices and in the cost of living.
The country which accepts the policy of Budget deficits is treading the slippery path
which leads to general ruin; to escape from that path no sacrifice is too great.

I

It is therefore impe.rative that every Government should, as the first social and
financial reform, on which all others depend :
(a) Restrict its ordinary recurrent expenditure’, including the service of the debt
to such an amouftt as can be covered by its ordinary revenue.
(#) Rigidly reducing all expenditure on armaments in so far as such reduction
is compatible with the preservation of national security. )

(¢) Abandon all unproductive extraordinary expenditure,

(d) Restrict even productive extraordinary expenditure to the lowest possible
amount: ’

1v.

The Bupreme Council of the Allied Powers in its pronouncement -
declarod that ‘* Armies should everywhere be reduced to a‘:mace fom.i:g, t?\rx:t ?\‘ramr:?ne?xtt’;
should be limited to the lowest pessible figure compstible with national security and
that the League of Nations shounld he invited to consider, as soon as possible, proposals
to this-end '’ The statements presented to the Conference show ‘that, on a'n average
some 20wper cent. of the national expenditure is still heing devoted to the maintenance
of armaments and the preparations for war. The Conference desires to afirm with the
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utmost emphasis that the world cannot afford this expenditure. Only by a frank
policy of mutual co-operation can the nations hope to re%am their old prosperity; and
n order to secure that result the whole resources of each country must be devoted to

strictly productive purposes.

The Conference accordingly recommends most earnestly to the Copncil of the
League of Nations the desirability of conferring at once with the several Governments
od

concerned, with a view to securing ‘& -general and agreed reduction of the crushi

burden which, on their existing scale, armaments still impose on the impoverishe
peoples of the world, sapping -t.Eeir resources and imperilling their recovery from the
ravages of war. The Conference hopes that the Assembly of the League which is

ahout to meet will take energetic action to this end.

V.

While recognising the practical difficulties in the way of -immediate action in all
cases, the Conference considers that every Government should abandon at the earliest
practicable date all uncconomical and artificial measures which conceal from the people
the true economic situation; such measures include :

(a) The artificial cheapening of bread and other foodstuffs, and of coal and other
mgmﬁlem below cost price to the public, and the provision

materials by sel | the
of unemployment doles of such 8 character as to demoralise instead of

encouraging industry.
fares, postal rates and charges for other govern-

(b) The maintenanoe of railwaf
ment services on a basis which is insufficient t0 cover the cost of the
services given, including annual charges on capital account.

VI.

In so far as, after every effort has been made, it is impossible to out down
expenditure within the limits of existing revenues, fresh taxation must be imposed to
meet the deficit and this process must be ruthlessly continued until the revenue is at_.e
least sufficient to meet the full amount of the recurrent ordinary expenditure. The
Conference considers that the relative advantages of the various possible means of
increasing the national revenie, whether by direot or indirect taxation or by a capital
levy (to be devoted:to the repayment of debt), depend upon the special economic
conditions obtaining in each country, and that in consequence each country must decide
for itself on the methods which are best suited to its own internal economy. '

VII.

If the above principles are accepted and applied, loans will not be required for
recurrent ordinary expenditure; borrowing for that purpose must cease. In a number
of countries, however, although the ordinary charges can be met from revenue, heavy
extraordinary expenditure must at the present time be undertaken on capital account.
This applies more especially in the case of those countries devastated during the war,
whose reconstruction charges cannot. possibly be met from ordinary receipls. The
restoration of the devastated areas is of capital important for the re-establishment of
normal economic conditions; and loans for this purpose are not only unavoidable
but justifiable. But in view of the. shortage of capital it will be difficalt to secure
the sums required even for this purpose, and only the most urgent schemes should

be pressed forward immediately.

VIIIL

The means by which loans are raised are no less important than the purposes for
which they are destined. In future the loans which. are regnired for urgent capital
purposes must be met out of the real savings of the people. But those savings have,
as it were, been pledged for many years ahead by the credits created dnring the war,
and the first step to raising fresh money must be to fund the undigested floating obliga-
tions with which the markets are burdened. These principles npply both to internal
and to external borrowing, and in regard to the latter we auggest that it wonld be
in the general interest for the creditor countries to give such facilities asgmay be
possible to the debtor conntries to fund their floating obligationa at the earliest

possible date.
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IX.

In order to enlist public interest, it is essential. to give the greatest publicity
possible to the situation of the public finances of each State.

The Conference is, therefore, of the opinion that the work already accomplished
Ly the Socretariat in its comparative study of public finances should be continued,
and it suggests that the Council of the League of Nations should request all its
Members and all the nations represented at this Conference to furnish it regularly
not only with Budget estimates and finu]l Budget figures, but also with a half-yearly
account of actunl receipts and expenditure. At the same time, ocountries should
be urged to supply as complete information as is possible on the existing system of
taxation, and any suggestions which may appear to each State to be useful for the
financial education of the public opinion of the world. E

With the aid of the information thus obtained, the League of Nations would be
enabled to prepare pamphlets for poriodical ‘ruhlication setting out the comparative

financial position of the countries of the world, and making clear the various systems
of taxation in force.

X

The Conference 15 of opinion that the strict application of the principles outlined
above is the necessary condition for the re-establishment of public finances on a
sound basis. A country which does not contrive as soon as possible to attain the
oxecution of these principles is doomed beyond hope of recovery. To enable Govern-
ments, however, to give offect to these principles all classes of tho community must
contribute their share. Industry must be so orgenised as to encourage the maximum
iroduction on the part of capital and labour, as by such production alone will labour

e able to obtain those improved conditions of life which it is the aim of every
country to secure for its people. All classes of the population, and particularly
the wealthy, must be prepare wi]linglg' to accept the charges necessary to remedy
the present situation. Above all, to fill up the gap between the supply of and
the demand for commodities, it is the duty of every patriotic citizen to practise
the strictest possible economy and so to contribute his maximum effort to the common
weal. Such grivate action is the indispensable basis for the fiscal measures required
to restore public finances.

Mr. N. M. Joghi: Is the Honourable Member aware that this 27 per
cent. is more than the ratio fixed by the Brussels Conference?

-The Honourable Sir Basil Blackett: I would suggest to the Honourable
Member that he should read the Resolutions of the Brussels Conference

and see whether that is so. :

_Mr. A, Rangaswami Iyengar: May I know, Sir, if, when arriving at
this percentage, the cxpenses of the Local Government are added, then

why should we not add the expenses of the municipal Government or town
Government %

The Honourable Sir Basil Blackett: I should like to ask the Honour-
able Member why he thinks they should not.

Mr. A. Rangaswami Iyengar: For the simple reason that the military
forco or the army administration does not belong to the Provincial Govern-
ments at all.

) Th'o .Eonoumble 8ir Basil Blackett: I do not think, Sir, if I may answer
his original question, that that is a sufficient answer.

EXvENDITURE ON THE ArMY FROM 1910 To 1925.

167. *Sir Hari Singh Gour: (a) Will the Government be pleased to lay
on the table o comparative statement showing the annual revenue and ex-
penditure from 1910 to 1925 on the Army, including Frontier Military
Police and Militia, cost of strategic railways, roads and buildings, and ail
expandit}lre incurred ‘in the upkeep of military hill stations, ¢.q., Murree.
Dalhousie, Lansdowne and Chakrata and all other expenditure incurred
primarily in support of the Army?
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(b) If the answer takes account of the Provincial revenues, will the
Government be pleased to state the contribution which they receive from the
Provincial revenues towards their military charges? '

The Honourable Sir Baail Blackett: (a) 1 would invite the attention
of the Honourable Member to the reply given by me to a similar question
put by him on the 8rd July, 1928 (vide page 4127 of the Assembly Debates,
Volume III). Since then the net military expenditure has dropped from
85-27 crores in 1922-23 to £6-23 crores in 1928-24 and 55'63 crores in
1924-25. I am not able to give information not contained in the Finance
and Revenue Accounts.

(b) The Government of India do not receive from Provincial revenues
any contributions earmarked to meet military charges.

[ ]
RrcoMMENDATIONS OF THE INDIAN TERRITORIAL Forces COMMITTEE.

168. *Sir Hari 8ingh Gour: () Will the Government be pleased to state
whether they have come to any decision on the recommendations of the
Indian Territorial Forces Committee?

(b) Has the maximum strength of 20,000 fixed for the Indian Territorials
been removed? .

(c) If so, will the Government be pleased to publish the crders making
the same widely known?

(d) If not, will the Government account for the delay in view of the
fact that the Committeec published their report as far back as the 28rd
January, 1925? .

Mr. E. Burdon: (a) The attention of the Honourable Member is invited
to the reﬁly which I gave to Khan Bahadur Sarfaraz Hussain Khan's
question No. 29 on the 21st January.

(b) No.

(c) Does not arisc.

(d) In view of the importance of the subject, Government do not con-
sider that an unduly long time has been spent in examining the recom-
mendations of the Committee either by the Local Governments or by them-
selves.

Di1vISIONAT. ACCOUNTANTS.

169. *Mr. Ohaman Lall: (a) Will the Government please state if there
was any distinction made between divisional accountants with substan-
tive appointments and divisional accountants without substantive appoint-
ments in respect of their pay and allowances and duties prior to 1st April,
1922°?

(b) Was promotion to the permanent cadre of divisional accountants
prior to 1st April, 1922, made from the temporary nccountants with and
without substantive appointments in order of their seniority which was
fixed according to the date of their appointments as temporary accountants?

(¢) It the answer is that there was no distinction made prior to 81st
March, 1922, will Government please state if a distinction has been made
since, and if so, why?

(d) Are Government prepared to redress the case of the class 6o
affected ? )

The Honourable Sir Basil Blackett: Inquiry is being made.
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DivisioNal. ACCOUNTANTS OF THE MILiTaARY WORKS SERVICES.

170. *Mr. Ohaman Lall: (a) With reference to the answer given in
the Legislative Assembly to unstarred question No. 160 (b) on the 14th
September, 1925, will Government please place on the table a copy
of the letter in which the divisional accountants of the Military Works
Services amalgamated into the Military Accounts Department. were in-
formed of the decision that they were required to pass the Subordinate
Accounts Service Examination of the Military Accounts Department in
addition to the qualifications already possessed by them before they could
be designated as accountants?

(b) Will the Government please state how many chances of passing
the gxamination occurred after the circulation of this letter to them?

(c) Will Government please state whether they are prepared to promote
the divisional accountants of the Military Works Services who have qualified
themselves in the Subordinate Accounts Service of the Military Accounts

Department irrespective of the consideration of the dates of passing the
examination ? ’

The Honourable Sir Basil Blackett: (¢) A copy of paragraph 6 of Finance
Department letter No. 224-Accounts, dated 7th March, 1922, which deals
wili:1 the point referred to by the Honourable Member is placed on the
table.

(b) 3 ordinary (and 1 special) examinations.

(c) The answer is in the negative.

Copy of paragraph 6 of Finance Deﬁarmhzen;gietter No. 224-Accounts, dated the 7th
arch, 1922,

6. In the grade of accountants also, thirty appointments will, for the present
be earmarked for Military Works Accounts, m'z.y: PP ’ P ’

Peshawar

Kohat
Rawalpindi
Lahore
Waziristan
Baluchistan
Sind-Rajputana
United ﬁrovinces
Allahabad v
Central Provinoes

Poona
Madras
Presidency

If theso accountants have passed the test for promotion to the old second grade of
Public Works Accountants or the Subordinate Accounts Service examinatiogn. they

will be treated for the purposes of pay and allowances, as accountants in the Military
Accounts Department in the roster for whom they will be assigned a definite position
in accordance with orders which will issue separately, and their initial pay on that
roster will be fixed subject to the prescribed maximum and minimum and efficiancy
bars, at the stage next above the pay and allowances which they were in receipt
of on 1st April, 1822. Two places out of the 30 (viz., 1 at Poona and 1 at Meerut)
should We earmarked for two Public Works Accountants (Messrs. C. 8. N. Maurti
and J. G. Mustafi) who have passed the test for promotion to the old second grade
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and are now employed in the office of the Controller of War Accounts, and who will be
set free as soon as the pressure of work in that office subsides. Their initial pay on the
roster will be fixed at Rs. 410 and Rs. 390 respectively, from lst April, 1822, If 28
Military Works Accountants, who have passed the test for promotion to the old second
grade of- Public Works Accountants are not available for the remaining appointment,
the deficiency will be made good by the appoirtment, as probationary accountants, of
selected Military Works Accountants who have not yet passed the tests referred to above
and whose confirmation in the roster of Aocountants of the Military Accounts Départment
will depend on their passing those tests by the end of 1925. Other accountants and
clerks now employed in connection with Military Works Accounts will be brought
on the roster of clerks in the Military Accounts Department in appropriate

sition, and their initial pay fixed in the same way as for accountants, If,
owever, in any case the pay and allowances excluding temporayy war allowances
admissible under existing orders to an accountant or a clerk holding a permanent or
4 temporary appointment in the old organisation of Military Works Accounts are more
than those admissible to him under the arrangement described above, or if the
individual prefers to retain his oxisting rate of pay and allowance, he will be
enéitlod to continue to receive the pay and allowances admissible ander such existing
orders.

Pay or DivisioNal, ACCOUNTANTS.

171. *Mr, Chaman Lall: (a) Will Government please state whether
the present Subordinate Accounts Service Examination of the Military
Accounts Department is considered equivalent to the old second :grade
examination of the Public Works Department?

(b) If the answer to the above is in the affirmative, will Government
please state what pay a divisional accountant got- who had passed the
2nd grade examination on his appointment as senior accountant previous
to amalgamation and what pay a divisional accountant who has now
passed the Subordinate Accounts Service Examination is to get when
absorbed as an accountant in the Military Accounts Department?

(¢) Will Government please state whether the divisional accountants
after passing the Subordinate Accounts Service Examination will be
allowed to start on the pay cquivalent to the minimum pay granted to
the II grade accountants of the late Military Works Services which they
would have received on passing had they not been smalgamated with the
Military Accounts Depdrtment? If not, why not?

The Honourable Sir Basil Blackett: (a) The answer is in the saffirma-

tive.
(b) (). Bs. 270 in the grade of Rs. 270—20—450.

(ii). Rs. 210, or pay at the stage next above their pay on the date of
their promotion to the accountant's grade, whichever is greater.

(c) No. They were neither members of the Subordinate Accounts Ser-
vice of the Civil Accounts Department nor qualified for admission to that
service on the date of their transfer to the Military Accounts Department.
Thev must therefore come under the rules governing pay and other con-
ditions pertaining to the Subordinate Accounts Service of the Military
Accounts Department from the date of their transfer to that Department.

FrirtaNe vr or VACANCIES OF ACCOUNTANTS IN THE Minrriny WoRks
ACCOUNTS.

172. *Mr. Chaman Lall: (a) With refercnoe to the answer to unstarred
question No. 162, given in the Leeislative Assembly on the 14th Septem-
ber, 1925, will the Government please state whether qualified men with
Military Works Accounts experience are now available amongst the divi-
sional accountant's class by the passing of the Subordinate Accountes Ser-
vices Examination of the Military Accounts Department?
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(b) 1f so, do Government intend to fill up the vacancies of the posts
created exclusively for the Military Works Accounts caused by. the rever-
sion of those who failed to pass the Subordinate Accounts Services Exa-
mination or otherwise by such of the divisional accountants who have
eince qualified as accountants of the Military Accounts Department?

The Honourable Sir Basil Blackett: (a) The answer is in the affirma-
tive.

(b) The answer is in the negative.

Pay or DIVISIONAL ACCOUNTANTS POSTED TEMPORARILY 10 MILITARY
ENGINEERING OFFICES.

178. *Mr, Chaman Lall: (a) Is it & fact that Government had sanc-
tioned consolidated rates of pay for the personnel attached to the newly
formed districts of Military Works Services (since abolished) for the con-

struction of roads in Waziristan beyond the external boundary of British
India?

(b) Is it a fact that the sanction provided special rates of pay for
Royal Engineer officers, Military Works subordinates, accountants, and
clerks, etc., attached to these formations?

(c) Is it a fact that these special consolidated rates of pay were ad-
mitted in audit to Royal Engineer officers and all other personnel irres-
pective of their rank and pay drawn in British India with the exception
of only divisional accountants? ;

(d) Is it a fact that by this distinction the divisional accountants
attached to those formations were getting less pay than the clerks work-
ing immediately under them?

(e) If the answer is in the affirmative, will Government please state
the circumstances under which the divisional accountants only were
deprived of the special rates of pay granted to all other classes of estab-

lishment including officers, and are Government prepared to take steps to
remove this apparent anomaly? .

The Honourable Sir Basil Blackett: (a), (b) and (c). The answer is in
the affirmative.

(d) Yes, in some cases.

(e) The divisional accountants in question are borne on the roster of
the Military Accounts Department and have been posted temporarily to
Military Engineering offices. The rates of pay admitted to them cannot
be regulated with reference to the pay and allowances of clerks of Military
Engineering offices who are borne on the roster of another Department.

‘The Government are not prepared to make any change in the existing
practice.

REPORT OF THE INDIAN TERRITORIAL FORCES COMMITTEE.

174. *Diwan Bahadur M. Ramachandra Rao: Will the Government
be pleased to state whether the final orders of the Government of India
and the Secretary of State hdve been passed on the report of the Indian
‘Territorial Forces Committee, and, if so, whether they propose to place
such orders on the table?

Mr. E. Burdon: This question has already been answered.t

M ide answer to question No. 20 on the 21st January. 1926
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‘175.*
DEPUTATION TO THE ANDAMANS.

176. *Khan Bahadur Sarfaraz Hussaln Khan: (a) Has the attention
of Government heen drawn to the paragraph published in the issue of the
Forward of 4th December, 1925, page 3, under the heading ‘* Andaman

Dceputation *’?

(b) If so, will they please state if the news is correct?

(¢) 1f correct, will thev please state the names of the persons forming
the deputation?

The Honourable Sir Alexander Muddiman: («) Yes.

(b) Tt is a fact that Government agreed to a small deputation visiting
the Andaman Islands at Government expense with a view to seeing for
themselves the conditions of the Mapilla villages in the Islands.

(¢) The deputation consisted of the following gentlemen :

Mahmood Schamnad Sahib Bahadur, M.L.A.
Syed Murtuza Sahib Bahadur, M.L.A.

Mir. Abbas Ali Khan Bahadur, M.L.C.

Dr. Mugaseth, a medical practitioner in Malabar.

Mr. A. Rangaswami Iyengar: Mav I know if Government have since
received the Report of the Committee?

_ The Honourable Sir Alexander Muddiman: No, Sir. 1 have received a
communication from onc of the membcers, but I have not yct received a
report.

Mr. K. Ahmed: What was the object of sending that deputation after
the Honourable the Home Member had himself visited the place?

The Honourable Sir Alexander Muddiman: The object is very obvious,
that they should confirm the view that I took of the case.

Mr. K. Ahmed: Do I understand that the Honourable Member went
there with a different object, and having been disappointed in it, he decided
to send a deputation?

The Honourable Sir Alexander Muddiman: The Honourable Member is
entirely wrong in his deductions and in his facts. .

Mr. K. Ahmed: Is it not a fact, Sir, that the Honourable the Home
Member went there for the purpose of making it an Anglo Indian colony
meant entirely for Anglo-Indians?

The Honourable Sir Alexander Muddiman: The Honoumble Member is
again wrong in his facts.

Mr. K. Ahmed: If that is not so, will the Honourable the Home Mem-
ber enlighten the House with what object the deputation was sent? I
maintain and say that the Honourable Member having been disappointed
he found . .. ..

Mr. President: Order, order. The Honourable Member cannot make
a speech. Will he put a question?

Mr. K. Ahmed: He found that the . . . .

Mr. President: Will the Honourable Member put a question?

*Answered along with question No. 6 on the 21st January, 1926.
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Mr. K. Ahmed: Is it not a fact, Sir, that he found that it would be
better for him to send a new deputation of some Madras people in the hope
that, if the convicted Moplas were sent there they could cultivate the land
for the white people, and that would serve his purpose?

The Honourable Sir Alexander Muddiman: None of these are facts.

Mr. K. Ahmed: What was the object of sending a deputation from
Madras?

The Honourable Sir Alexander Muddiman: What was the object in
what?  Will the Honourable Member say what was the object in what?

Mr. K. Ahmed: Is the Honourable Member aware that the All-India
Moslem League passed a resolution condemning the action of the Home
Department of the Government of India?

The Honourable 8ir Alexander Muddiman: No, I am not aware of that.

Mr. K. Ahmed: Is the Honourable Member aware that the All-India Mos-
lem League condemned the action of the Government of India in attempting
to get the Andamans colonised by the Moplas? Is it not so? Did they
receive o copy of the resolution passed by the All-India Moslem League
at Aligarh?

The Honourable Sir Alexander Muddiman: I did, Sir; I am reading it.

Mr. K. Ahmed: Did not the All-India Moslem League condemn the action
of the Government and unanimously pass a resolution to that effect?

TiE SourH AFRICAN AREAS RESERVATION AND IMMIGRATION AND REGISTRATION
(FurtER PrROVISION) BILL.

Diwan Bahadur M. Ramachandra Rao: Sir, I wish to ask a question,

of which, with your permission, I gave private notice to the Honourable
Member in charge of the Department:

(1) Will the Government be pleased to state whether it is truc that the
Areas Reservation and Immigration and Registration (Further Provision)
Bill has been set down for consideration in the Union Parliament of South
Africa for the 22nd January, 1926, and that if the Bill is not coming, up
for consideration on that date will the Government be pleaged to state
whether they have any information as to the probable date on which the
Bill is likely to come up for consideration in the Union Parliament?

(2) Will the Government be pleased to state whether any representa-
tion has been made to the Union Government to postpone the considera-
tion of the Bill till after the receipt of the report of the Paddiron Deputa-
tion and to state the result, if' any, of such representation?

(8) Have the Government perused Mr. C. F. Andrews’ cable, dafed
January 16th, and published in the Hindustan Times of 20th January?
Will the Government be pleased to make a statement as to what prospects
there are for the postponement of the Bill?

Mr. J. W. Bhore: It has been ascertained that the Areas Reservation
12 Noo and TImmigration and Registration (Further Provision) Bill
O will be  re-introduced during the present session of the
Union Parliament which commenced on the 22nd January. Tt is under-
stood that the first reading will probably be taken within the first fortnight

of the session,

2. The Government of India asked the Union Government to postpone
further progress of the Bill until thev aro in a position to place their con-
sidecred suggestions bhefore the TUnion Government as a result of the
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investigations of the Indian deputation to South Africa. The Union Gov-
ernment were unable to undertake to postpone legislation to an extent that
might make it impossible for them to deal with the Asiatic question during
the current session, but they have informed the Government of India that
some time must necessarily elapse before the second reading stage is reached

and hope that this will give the deputation as much time as they required
for their investigation.

8. Yes: the Honourable Member's attention is invited to the statement
on the subject made by His Excellency the Viceroy in opening the Session
of the Legislative Assembly on the 20th January, 1926.

Mr. M, A Jinnah: May I know, S8ir, whether the Indian deputation is
expected to return between the first reading and the second reading of the
Bill in the Union Parliament?

Mr. J. W. Bhore: To return to India?

Mr. M, A. Jinnah: Yes.

Mr. J. W. Bhore: Certainly not, Sir. Theyv will make their represen-
tations to us by telegram.

Mr. ‘M. A. Jinnah: Is it intended, Sir, that the Indian deputation should
appear before the Select Committee, if the Bill is referred to a Select
Committee by the Parliament of the South African Government?

Mr. J. W. Bhore: I would prefer not to reply to that question at this
stage. The whole question is really in a state of flux. We want to get
all the information we can from the deputation and then we hope we shall
be in a position to make a considered statement to the Union Government
before they take up the second reading of the Bill.

Mr., M. A. Jinnah: The point of my question is this. Is it contem-
plated that at any stage of this Bill before the Union Parliament the Indian
deputation is expected to appear before the Select Committee?

Mr. J. W. Bhore: As I have already stated, Sir, the Select Committee
stage has not yet been reached. We do not yet know whether a Select
Committee will be appointed. When that question arises, then we shall
take a decision on the point raised by my Honourable friend.

Diwan Bahadur M. Ramachandra Rao: May I ask the Honourable
Member if this deputation is expected to report on the principle of thig
Bill?

Mr. J. W. Bhore: The full objects of the deputation and the reasons
why the deputation was sent have been already most clearly explained in
the communiqués issued by the Department.

Mr. A. Rangaswami{ Iyengar: May I know, Sir, whether, so far as the
deputation has gone with credentials und instructions from the Govern-
ment of India, it is within the terms of their duties to appear before the
Belect Committee if necessary and tender evidence?

Mr. J. W. Bhore: The Honourable Member is in a position to draw
his own conclusions from the statements that we have made in the com-

muniqués already issued in regard to the duties of this deputation. We
have made & full statement.

Mr. A. Rangaswami Iyengar: Is it not possible for the (overnment to
state categprically whether it is possible or it is not possible for this depu-
tation to tender evidence in any circumstances that may arise?

Mr. J. W. Bhore: 1 do not understand what the Honourable gegitle-
man means by saying ‘* tender evidence.'’
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Mr. A. Rangaswami Iyengar: May I explain, Sir? When the South
African Union Parliament accepts the principle of the Bill and is dealing
with the clauses it is possible that they will be prepared to hear evidence
in regard to the provisions of the Bill so as to make any changes that the
Indian Government or the South African settlers—which I do not trust
they will—may want to introduce into the clauses of the Bill. I want to
know whether the Government of India have contemplated the. contingency
of having to tender evidence or make some representations before the
Select Committee at the stage of second reading in regard to the clauses
of the Bill itself or whether they are content merely with objecting to the
principle of the Bill or to its passage with those principles?

Pandit Madan Mohan Malaviya: We do not desire the deputation to
appear beforc the Select Committee.

Mr. A, Rangaswami Iyengar: I am asking the Government whether
they have it in contemplation.

Pandit Madan Mohan Malaviya: I hope, Sir, the Honourable Member
will be able to say that the deputation shall not appear before the Select
Committee of the South African Parliament.

Mr. A. Rangaswami Iyengar: That is exactly what I am saying.

Mr. J. W. Bhore: 1 huve already answered this question more than
once this morning. I again wish to say that the Select Committee stage
has not yet been reached and we do not even know whether a Select Com-
mittee .will be appointed.

Mr. M. A Jinnah: Is thoc Honourable Member aware of the statement
made by the South African Minister in which he says that & round table
conference was refused by the Union Government on the ground of mak-
ing a concession on the essential principles ‘‘ but we welcome ''—these
ure the words I want to bring to the notice of the Honourable Member—
“but we welcome the Indian deputation as it would have an opportunity
of giving evidence before the Select Committee on the anti-Asiatic Bill’".
I want the Honourable Member to tell the House whether, in view of this
invitation which welcomes the Indian deputation to give evidence hefore
the Select Committee, if ever one is appointed, the Government of India
propose to instruct the deputation to appear before the Select Committes.

Mr. J. W. Bhore: The Honourable Member must realise that we ocan-
not at this stage give him a definite and categorical reply to that question.
We must shape our procedure in accordance with events as they shape
themselves. ,

Mr. M. A. Jinpah: I again wish the attention of the Honourable Mem-
ber to be drawn to this. If the Union Parliament adopt the principle of
this Bill, will Government in that case allow the deputation to give evi-
dence before the Select Committee?

Mr. J. W. Bhore: 1 have already informed the Honourable Member
that T am not in a position to give him a definite statement on that point
at the present moment.

Pandit Shamlal Nehru: In case the South African Government decide
to proceed with the Bill and pass it into law, what action do the Govern-
ment of India propose to take in the matter?

Ma. President: That is a hypothetical question.



ELECTIONS OF THE COMMITTEE ON PUBLIC ACCOUNTS AND
THE STANDING FINANCE COMMITTEE.

The Honourable Sir Basil Blackett (Finance Member): Sir, I beg to
move that this Assembly do proceed to elect eight members to be members
of the Committee on Public Accounts. .

This Committee will deal with the Appropriation Accounts of the year
1024-25.

The motion was adopted.

The Honourable Sir Basil Blackett: Sir, I beg to move that this
Assembly do proceed to the election for the financial year 1926-27, in
such method as may be approved by the Honourable the President, of a
Standing Finance Committee of the Assembly not exceeding fourteen in
number to which shall be added s member of the Assembly to be nomi-
nated by the Governor General. The member so nominated shall be the
Chairman of the Committee.

The motion was adopted.

Mr. President: With rcference to the two decisions just come to by
the Assembly, I may inform the House that for the purpose of the
elections of these two Committees, namely, the Public Accounts Com-
mittee and the Stunding Finance Committee, the Assembly office will
be open to receive nominations up to 12 Noon on Friday, the 29th January.
The elections will take place in this Chamber on Monday, the 1st February.
The election of members to both Committees will be conducted in accord-
ance with the principle of proportional representation by means of the
single transferable vote.

THE LEGISLATIVE BODIES CORRUPT PRACTICES BILL.

ArroINTMENT OF Sik Dancy Lixpsay To THE Senect CoOMMITTEE.

The Honourable Sir Alexander Muddiman (Home Member): 8ir, I
do not move the first motion* that stands in my name because I under-
stand therc- will be a Chairman for the Committee. I therefore move
with your permission the second motion that Sir Darcy Lindsay be
appointed to the Select Committee on the Bill to provide for the punish-
ment of corrupt practices by or relating to members of legislative bodies
constituted under the Government of India Act. The sole object of this
motion is to enable the Select Committee to have a Chairman.

The motion was adopted.

THE CODE OF CIVIL PROCEDURE (SECOND AMENDMENT) BILL.

Mr. H. Tonkinson (Home Department: Nominated Official): 8ir, I
move for leave to introduce a Bill to amend the law relating to the
appointment of legal practitioners in civil suits and for this purpose further
to amend the Code of Civil Procedure, 1908. :

“That Nawab Sir Sahibzads Abdul Qaiyum be appoiated to the Select Committes
on the Bill to consolidate and amend the law relating to the naturalisation in British
India of aliens resident therein.'’

(169 ) »
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On Thursday last, the Honcurable the Leader of the House introduced
a Bill to deal with the constitution of Bar Councils. That Bill dealt
with the majority of the recommendations of the Indian Bar Committee.
The present Bill deals with a few distinct recommendations which are
quite sepurable from the proposal to constitute Bar Councils. The
recommendations themseives and the manner in which it has been proposed
to deal with them are set out in the Statement of Objects and Reasons.
Briefly, at the present time under rule 4 of Order III of the Code of
Civil Procedure, any pleader appointed to make an appearance in Court,
whether he is appointed to plead or act or to plead and act, must produce
a duly executed authority to appear, that is, a vakalatnama. 1f, however,
the pleader is an advocate of & High Court established under the Indian
High Courts Act, 1861, that is, now established under the Government
of Indis Act, or if he is an advocate of a Chief Court who is a Barrister-
atdaw, then he is not required to produce any document empowering him
to act. The Bill refers to pleaders only. Now a ‘‘ pleader '’ is defined
in section 2 of the Code of Civil Procedure as meaning any person entitled
to appear nnd plead for any -other person in Court and ‘includes an
advocate, o vakil and an attorney of the High Court; that is to say,
therefore, the Bill deals with all classes of legal practitioners appearing
in civil proceedings. The Bill makes no distinction based on the class
of the legal practitioner concerned. It makes a distinction according to
the intention with which a pleader has been appointed to appear. If the
pleader is appointed to act it is required that he shall produce a vakalatnama.
If he is appointed to plead only, it is required that he shall produce a
memorandum of appearance. The distinction is logical. In the case of
a pleader appointed to uct, it is clear that he should be authorised by
his client, and in the case of a pleader appointed to plead all that is
necessary is to have for the convenience of the Court some indication
on the record of the legal practitioners appearing in the case. I do not
think it is necessarv, Bir, at this stage’to go into any other points dealt
with in the Bill. 8ir, I move. ,

The motion was adopted.
Mr. H. Tonkinson: Sir, I introduce the Bill.

THE LEGAL PRACTITIONERS (FEES) BILL.

The Honourable Sir Alexander Muddiman (Home Member): Sir, I
beg to move for leave to introduce a Bill to define in certain cases the
rights of legal practitioners to sue for their fees and their linbilities to be
sued in respect of negligence in the discharge of their professional duties.

This Bill is aleo a by-product of the Indian Bar Committee’s Report.
The Indien Bar Committee in paragraph 42 of their Report made the
recommendation to which the Bill gives effect. Before framing the Bili
we consulted Local Governments and other authorities and their opinion
is generally in favour of the principle of the Bill which is a very simple
one. It imposes on the legal practitioner a liabilitv and confers on him
a corresponding right. 8ir, I move.

The motion was adopted.
The Honourable Sir Alexander Muddiman: Sir, [ introduce the Bill.



THE INDIAN TRADE UNIONS BILL.

Mr. President: The House will now resume further consideration of
the following motion moved by the Honourable Sir Bhupendra Nath Mitra
on the 17th September, 1925 :

* That the Bill to lpx’ovide for the registration of Trade Unions and in certain
respects to define the law relatinieto registered Trade Unions in British India, as
reported by the Select Committee, be taken into consideration.” .

The Honourable 8ir Bhupendra Nath Mitra (Member for Industries
and Labour): Sir, when I introdpced this Bill in this House on the 22nd
January, 1925, and later on, on the 4th February, when I asked for leave
to refer it to a Belect Committee, I explained the reasons which had led
Government to bring forward this measure as well as the fundamental
principles and important provisions of the Bill as drafted by Government.
I do not propose to take up the time of the House by trying to cover
again the same ground or to dilate further on these various matters. In
the Select Committee we examined the Bill clause by clause with the
greatest care. On behalf of Government I am prepared to accept sub-
stantially the Bill as modified by the Select Committee subject to certain
reservafions to which I shall refer later on, as constituting a compromise’
on the basis of which we can embark on an experiment in this difficult
matter. If, however, any further changes of any material character are
made by this House in the Bill, Government will have to reconsider
its attitude in regard to it.

The first important changes made by the Select Committee in the
original Bill is the insertion of the clause which is now numbered 16.
This clause provides for the constitution of a separate fund to be formed
from optional contributions and to be utilised for expenditure on specified
objects for the promotion of the civic and political interests of the mem-
bers of a Trade Union. I explained to this House on the 4th February
last the reasons which had led Government to remove political objects
from the purposes upon which the funds of the Trade Union should be
expended. T may mention that under the principles of English law the
general funds of a Trade Union may be expended on only two classes of
objects. The first class consists of purely trade objects, namely, those
which deal with wages, hours and working conditions and the regulation
of relationships between cmployers and workmen. The second  class
consists of the ancilliary or benevolent purposes, namely, provision of
unemployment, sickness, superannuation and various other clagses of
benefits. These two classes of objects formed the only purposes upon which
the funds of a Trade Union in Great Britain could be expended for a
period of over 40 years, namely, from the passing of the Trade Union
Act of 1871 down to 1913. They still constitute the only purposes on
which the general funds of  Trade Union in Great Britain can be expended.
In 1918, however, an enabling Act was passed which permits of expendi-
ture by a Trade Union on specified political objects from a special fund
raised by voluntary contributions. The voluntary contributions are raised
on the basis of ** contracting out ”’, that is to say, a member is exempted
from any obligation to contribute to the special fund if he gives notice
to that effect. The Select. Committee considered carcfully" the arrange-
ments in regard to a separate political fund which prevml_ in En lnr}d.
and the objections of the. Government of Ind.m.to the adoption of sum-lar
arrangements in India. In the end, a majority evolved a compromise

(171) D
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which is incorporated in clause 16 of the Bill now before the House.
The provisions of this clause practically follow the English law on the
subject except that voluntary contributions will be raised on the basis
of ‘‘ contracting in . Personally I do not like the provisions of the
«clause, us 1 am apprehensive that in the present state of education among
.a large body of workmen, which is far behind the stage that was reached
in England in 1918, they may constitute a weapon in the hands of interested
persons to exploit the workmen and the effect of such exploitation may
not be in the best interests of the lattér. I may mention that even in
‘England there is a considerable difference of opinion about the usefulness
from o purely trade union point of view of the special political fund; and
_in this connection I would quote the following from a recent book on
Trade Unionism by Mr. W. A. Appleton, a leading British trade unionist,
‘who, I understand, is the General Secretary of the Federation of Trade
Unids :

“ The old trade unionists declared by their methods that they organized to secure
fhe best possible wages and the best possible conditions. ‘If' they said ‘ we include
.other objects, we may attempt too much, and we are likely to accomplish too little.
‘While the issues are simple, all our people can understand and voluntarily give their
zNegiance, but when these issues become complex and demand the sacrifice of traditional
beliefs and the acceptance of religious or political dogma, disintegration or compulsory
adhesion is invited °. .

“The old folks were right. They mostly are, because they reason from experiences
enfured, as well as from knowledge acquired. Their policy consciously aimed at
missing some of the troubles which boset modern trade unionists. To-day, indeed,
there are many thousands who feel that the disintegration which threatens trade
unionism is the penalty fcr having mixed up the issues arising out of employment with
those arising out of national and international affairs; who believe also that it is
-difficult to obtain the maximum improvement in wages and working conditions if half
cone's time and resource is given to promoting internal or external revolution.’ '’

‘On behalf of Government, T am prepared however {o let the matter rest
where it hus been left by the Select Committee and to accept clause 16
‘without any further amendment, direct or indirect, but subject to a verbal
and drafting correction of which I have already given notice.

The second of the important changes made by the Select Committee
in the original Bill is in the clause which is now numbered 22. Here
‘the original Bill proposed that a majority of the total number of the
officers of every registered Trade Union shall be persons actually engaged
or employed in an industry with which the Trade Union is connected.
A majority of the Select Committee has altered the words ‘‘ a majority '’
at the beginning of thé clause to ‘‘ not less than one-third '’ giving as
their reasons for the change ‘‘ the low educational level of the ordinary
labourer .  In the separate minute which I have signed in common
with some other members of the Committee, I have given my reasons
for dissenting from the view, and I find from his separate minute that
Dr. Datta also shares my conclusions. Dr. Datta has tabled an amend-
‘ment on the subject and I reserve my views until the amendment comes
up for consideration.

This brings me to an incidental matter. It will be seen from paragraph
2 of the Scleet Committee’s Report that in the minute of dissent signed
by Mgssrs. Sinha and Goswami the question of extending immunity from
eriminal or civil liability in cases mentioned in clauses 17 and 18 to
wnregistered Trade Unions and to persons who are not connected with
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reégistered Trade Unions was. brought up before the Select Committee.
The Select Committee could not’ entertain the proposal as it was outside
the scope of the Bill which is ‘‘ to provide for the registration of Trade
Unions and in certain respects to define the law relating to registered
‘Trade Unions in British India '’. In order to give experienced labour
leaders connected with the industry the protection of clauses 17 and 18
of the Bill when engaged in an advisory capacity in any industrial dispute
affecting a registered trade union, the Committee however inserted in the
Bill the clause which now é&ppears as 6 (¢). It is apprehended in some
«quarters that, if no limitation is imposed on the number of honorary and
temporary members, this clause may algso operate to have a weakening
influence on a registered Trade Union and to retard the growth of seli-
reliance. I notice that an amendment has been tabled imposing a limita.
tion on the number of these honorary members. Here again I rescrv¢
my views until the amendment comes up for consideration.

I also notice from the agenda paper that certain amendments have
'been tabled which are intended to extend some of the provisions of the
Bill to unregistered Trade Unions. These amendments are outside the
scope of the present Bill whose sole object, as clearly stated in its
Preamble, is ‘‘to provide for the registration of Trade Unions and in
certain respects to define the law relating to registered Trade Unions in
British India *’. I shall in due course raise a point of order for your
«decision, Sir, whether the amendments should be allowed to be moved.

I would implore the House to pass the Bill with as few modifications
s possible. The Bill may not satisfy every Member of this House. But
there can be no doubt that it will constitute a useful framework which
we can alter as our experience of this subject under Indian conditions
progresses. Meanwhile, it will help Trade Unions to make a beginning
on right lines in the direction of organizing and educating the labouring
classes und of starting co-operative institutions for conferring on them
benefits in various directions. As I have said on a previous occusion, it
is on this organization, education and co-operation that the uplifting »f
the labouring classes in this country will depend more than unv amount
of legislation that this House may pass. My friend, Mr. Joshi, or my
triend, Mr. Chaman Lall, would still be at liberty to bring later on hctore
the House other Bills designed to extend certain provisions of the present
Bill to unregistered Trade Unions, and I would appeal to them not to
block the progress of the present Bill because they feel that something
thould be done for unregistered Trade Unions which are not prepared to
seek registration under the Bill before the House.

Mr. President: The question is:
cesportnso defng  the 15.’?"1‘2?.53% e e rered ‘Trad Dafons i Brisioh Tndia: an
‘reported by the Select Committee, be taken into consideration.’

The motion was adopted.

Mr. President: The question is:

** That claﬁse 2 ¢!o stand part of the Bill."

(Mr. Chaman Lall rose.) . .
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The Honourable Sir Bhupendra Nath Mitra: Sir, before my friend, Mr.
Chaman Lall, moves the amendment tabled against him as No. 8, may I
ask & question so that I can make up my mind whether 1 shall not refer to
you & point of order?

Mr, President: Does the Honourable Member desire to ask & question?

The Honourable Sir Bhupendra Nath Mitra: Yes, The question is this:
Does that amendment refer to registered Trade Unions or to unregistered
Trade Unions?

Mr, Chaman Lall (West Punjab: Non-Muhammadan): That, Sir, if I
‘am asked to reply to that question, will certainly depend on whether this
House accepts the amendment which we have tabled already with regard
to registered and unregistered Trade Unions.

Mr, President: The answer given by the Honourable -Member is quite
clear. If the House ultimately decides to extend this Bill to unregistered
Trade Unions, then it will apply to unregistered Trade Unions also; other-
wise it will only apply to registered Trade Unions.

The Honourable Sir Bhupendra Nath Mitra: That does not answer my
question, Sir, because the provisions in the Bill, as they stand, cover the
case of registered Trade Unions, and this amendment is not required in
the case of registered Trade Unions. Therefore I wanted to know whether
this 'amendment is designed to extend the provisions of certain clauses of
“the Bill to unregistered Trade Unions, because, if this is so, I would
immediately raise a point of order for your decision.

Mr, Obaman Lall: All that I wanted to say, Sir, was this that I do not
think ‘the Honourable Member has really properly understood the meaning
of our amendment. We are trying to define the word ‘* workmen ''.

Mr. President: The Honourable Member is arguing without knowing the
umendment. I believe that on the whole it would be much better that the
consideration of this amendment be taken up after the question raised by
the Honourable Sir Bhupendra Nath Mitra is settled. We will proceed to
amendment No. 4, Mr. Joshi.

Pandit Motilal Nehru (Cities of the United Provinces: Non-Muham-
madan Urban): On a point of order, Sir. Is it not for the Honourable
gentleman to put whatever interpretation he thinks this amendment would
bear? He has been told that if ultimately the House is of opinion that the
Bill should be extended to unregistered Trade Unions also, then this pro-
vision will also apply to such Trade Unions; if not, it will not apply.

Mr. President: The Honourable Member forgets that the Honourable
Sir Bhupendra Nath Mitra has already explained that if the Bill be made
applicable only to registered Trade Unions, then this particular amend-
ment is not at all necessary. Therefore, we will have to go into the question
whether this Bill is to apply to registered Trade Unions or also to unre-
gistered Trade Unions.

Mr, Devaki Prasad 8inha (Chota Nagpur Division: Non-Muhammadan):
Even if the application of this Bill is limited to registered Trade Unions,
wild not these words cover the name of the place which, according to the
constitution of a Union registered under this Bill, will be the place. . .
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Mr. President: I have already explained to Honourable Members that
the contention of the Honourable Sir Bhupendra Nath Mitra is that the
retention of this amendment would not be necessary if this Bill is made
applicable only to registered Unions. Mr. Joshi.

Mr, N, M, Joshi (Nominated: Labour Interests): 8ir, I beg to move:

“‘ That to sub-clause (g) of clause 2, the following be added at the end :
‘and the expression ‘ workmen ' means all persons employed in trade or industry
whether or not in the employment of the employer with whom the trade

dispute arises .

My amendment brings the definition of ‘ trade dispute ' as given in this
Bill into line with the definition given in the English law. I do not know
why the Government of India omitted this portion, but I feel that this
amendment will be useful for the proper interpretation of this Bill. The
usefulness of the amendment oconsists in this that in a Trade Union there
are Members working under different employers. The definition of * trade

dispute ' given here is:
‘“‘Trade dispute’ means any dispute between employers and workmen."

It may be a dispute between an employer and his workmen or between
an employer and other workmen. Therefore, this definition of workmen is
absolutely necessary to make it quite clear that any dispute between any
cmployer and any workman, whether he is his employer or he is not his
employer, should be considered as a trade dispute for the purposes of this’
Bill. T would like to draw the attention of Honourable Members to clause
18 of this Bill. In clause 18, sub-clause (2), we have the words ‘* trade
dispute "’. The sub-clause runs as follows: )

‘“ No suit or other legal proceeding shall be maintainable in any Civil Court
against a registered Trade Union in respect of any act done in contemplation or
furtherance of a trade dispute by any person acting on behalf of the Trade Union,
if it is proved that such person acted without the knowledge of, or contrary to
express instructions given by, the executive of the Trade Union and that the
executive has repudiated such act at the earliest opportunity and by all reasonable
means and with reasonable publicity.”

Now there a trade dispute means a dispute between an employer and any
class of workmen, or it may mean a disputc between an employer and his
workmen. Clause 18, sub-clause (2), gives immunity to the officers of a
registered Trade Union from certain consequences of the civil law. Now,
an officer of one Trade Union may go to help another Trade Union and he
may not be & workman of that employer with whom the dispute has -arisen.
We want to protect this officer who is not a workman of the employer with
whom the dispute has afisen. I think the addition of this clause will
therefore be very useful and necessary. It exists in the English law and
the English law has been in existence for many years. People in England
have got great experience of trade unionism and cases under the trade union
law and they have still thought it necessary to keep this portion of the
definition. I therefore think that we should also have it here. I move my

amendment.
Mr. Dovaki Prasad 8inha: Before you put the question, Sir, may I know
if the Government are not replying?

Mr, Preaident: It is for the Government to consifer whether they should
‘reply or not. I waited for the Government Member to rise, but as he did

rot choose to do so, T have put the guestion. °
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Mr. Devaki Prasad Sinha: I want o spenk then.

Mr. President: Order, order. ‘The Honourable Mémber is too late now.
The question is:

*“ That to sub-clause (g) of olause 2, the following be added at the end :

* and the expression ‘‘workmen ' means all persons emf»loyed in trade or industry

whether or not in the employment of the employer with whom the trade
dispute arises '.’’
The motion was adopted.

pe

Mr, N. M. Joshi: I propose, Sir, that Mr. Chaman Lall’s amendment be
taken up first.

Mr. President: Mr. Joshi.

The Honourable Sir Bhupendra Nath Mitra: May I make a suggestion,
Sir, before Mr. Joshi moves his amendment?

Mr. Joshi's amendment runs like this:

* That in sub-clause (%) of clause 2 after the words *between employers and
employers ' the words ‘or for imposin% restrictive conditions on the conduct of any
trade or business and the provision of benefits to members’ be inserted.’

May I suggest, Sir, that it be split up into two parts, because the two.
parts arc really distinct, the first part referring to imposing restrictive
' conditions on the conduct of any trade or business and the second part
referring to the provision of benefits to members. The two things are quite
distinct and our line of dealing with them will also be quite distinet.

Mr. N. M. Joshi: I am willing to accept the suggestion of the Honourabla
Member.

Mr. President: The Honourable Member will only move the first part
now, and the second part later,

Mr. N. M. Joshi: Sir, T move:

“ That in sub-clause (%) of clause 2 after the words ‘between employers and.
cmployers ' the words ‘or for imposing restrictive conditions on the conduct of any

trade or business ' be inserted.’’
This amendment also is intended to bring the definition of the Trade
Union into line with the English definition. One of the objects of any
Trade Union is to impose restrictive conditions on the conduct of any
trade or business. It is difficult to say whether this condition is included
in' the definition itself. I am not a lawyer myself. I find it very diffi-
cult to say whether the definition given in the Bill will cover imposing
restrictive conditions on the conduct of any trade or business or not.
definition says: . _ '

* *Trade -Union ’ means any combination, whether temporary or permanent, formed

primarily for the purpose of regulating the relations between workmen and emplquu
or bhetween workmen and workmen or betweon employers and employers '

Tt may be said that regulation of relations between employers and work-
men and between workmen and workmen really ineludes the imposition of
restrictive conditions, but I am anxious to make this pomt very elear
because the roain work of & Trade Union ponsists of :placing these -;-eqtric-
tions. Therefore, it ia neeessary to make this point, very clear and as
I awn bringing this definition into line with the English defipition, I think
the Government will also accept this amendment.
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The Honourable Mr. 8, R. Das (Law Member): Sir, perhaps the
House will allow me to explain to Honourable Members who have net had
time to go into this matter what the legal position is' with regard to this.
ame}::dment. The definition of ‘* Trade Union '' under the English' Act
is this:. )

‘“ The term ‘ trade union ’ means such combination, whether temporary or permanent,.

for regulating the relations between workmen and masters or between workmen and
workmen, or between masters and masters . . .

8o far we have followed it in our Bill. Then it goes on:

. ‘*or for imposing restrictive conditions on the conduct of any trade or business as:
would, if this Act had n2t been passed, have been deemed to have been an unlawful
qu.;lzxq'atmn by reasom of some one or more of its purposes being in restraint of
rade ;

and then it goes on: _

* Provided that this Act shall not affect : _
(1) any agreement between partners as to their own business;

(2) any agreement between an employer and those employed by him as to such

) employment ; '

(3) any agreement in consideration of the sale of the goodwill of a business or
of instruction in any profession, trade or handicraft.”

Now, the reason why the Bill did not follow the English definition word
for word really depends on this. In England there is the common law
aguninst restriction of trade. That law does not apply in India. 'There:
is no law against restraint of trade here and, therefore, in England it
became necessary. I ought to point out that under the English Act of
1871, which was the original Aet, the words which my Honourable friend
now wishes to insert did not find any place. But by reason of the law
against restraint of trude existing in England a doubt was raised as to
whether agreements by an associntion of manufacturers to restrict the price
of goods or to keep up the price of goods or to restrict production with
a view to prevent lowering of the price of goods would come within the defini-
tion as originelly framed under the Act of 1871. It was to resolve that doubt,
that is to say. whether an agreement by an association of manufacturers
that they shall not sell certain manufactured articles beyond a particular
price or that the production should be restricted so that prices may be
kept up, it was to resolve that doubt that by the Act of 1876, those”
worde were inserted. Now, the position Government take up .is this,
that if mv Honourable friend insists on this amendment, namely, that
these words be inserted, there will be no objection provided the same safe-
quard against it, as is provided in the English definition, be insérted, that
is to sav. provided these words are also added to the definition:

“ Provided that this Act shall not affect :
(1) Any agreement between partners as to their own husiness

and the remainder ¢f that definition. because without that there may be a
Annger of a partnership which provides for restricting trade of their own
business being considered to be & Trade Union. ‘

Mr. N. M. Joshi: I shall be very glad to accept this proposal that

this provision about partnership sbould bo_ndded.’ e
Mr, President: It is not enough that the Honourable Member should

sayv that he has no ¢bjection to the suggestion. Some other member should

“ove the amendment formally. .
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Mr, A. Rangaswami Iyengar (Tanjore cum Trichinopoly: Non-Muham-
madan Rural): I think it should come from the Government.

The Honourable S8ir Bhupendra Nath Mitra: I think, Mr. Joshi's
amendment must stand as it is. Following the English Act, we will have
to say at the end of that particular clause that—

‘“ Provided that this Act shall not affect any agreement between partners as to
their own business; any agreement between an employer and those employed by him

as to such cmployment; and any agreement in consideration of the sale of the good-
will of a business or of instruction in any profession, trade or handicraft.”

Pandit Motilal Nehru: May I be allowed to point out that, in view of -
section 27 of the Indian Contract Act, it is not at all necessary to impose
the safeguards which my Honourable friend the Law Member has thought
necessary. We have all these safeguards in section 27. I was rather
surprised to hear that there was no law in India against restraint of trade.
I find that there is such a law, and it is to be found in section 27 of the
Indian Contract Aet. That law introduces the very safeguards that have
been mentioned by my friend opposite. May I read that section, Sir?
It runs as follows:

“ Every agreement by which any one is restrained from exercising a lawful profes-
sion, trade or business of any kind, is to that extent void.”

And then come the Eaxceptions. The first Ezception is in favour of
goodwill; the second is with regard to contracts between partners; and
the third is that partners may agree that some one or all of them will
not carry on any business, other than that of the partnership, during the

continuance of the partnership. That being the law of the land, I do not
gee that any extra precaution is necessary.

The Honourable Mr. 8. R. Das: I am afraid 1 did not make myself
clear. The reason why I said that this provision should also be there is
this that, in the absence of that provision, it might be argued that an
agreement between the partners that they should restrict their production
would make that partnership g Trade Union apart from the question
whether it is in restraint of trade or not. If that provision is not there and
the words merely are ‘‘ as between masters and masters (here they are
‘“ a8 between employer and employer '') or for imposing restrictive con-
ditions on the conduct of any trade,’’ that is of any partnership business _
in which they have entered, it might be argued that the partnership being
an agreement between master and master and containing a restrictive
condition ns to the conduct of their business would come within the defini-
tion of n Trade Union and that its members would be entitled to the
immunities which the Act confers on the Trade Union. It is to avoid

that that I am suggesting that such a provision ought to be in the
amendment.

Mr. President: The amendment before the House is the amendt{xent
moved by the Honourable Member from Bombay. The proviso that the
Honourable Sir Bhupendra Nath Mitra wishes to propose will come later
on after the amendment is adopted. That is what I understand to be
the position.

The Honoursble Sir Bhupendrs Nath Mitra: I cannot agree to Mr.
Joshi's amendment unless the proviso is simultaneously aceepted, because
otherwise thera will be difficulties to which reference has been made by

my Honourable friend, Mr. Das, that is, & partnership arrangement will
becorwe a Trade Union.
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Mr. President: There can only be mutual understanding on both sides.

The Honourabls Bir Bhupendra Nath Mitra: If thore is an undor-
standing it will be dccepted, I have no objection to accepting this part of
Mr. Joshi’'s amendment.

Mr, President: The question is:

‘*“ That in sub-clause (A) of clause 2 after the words *between employers and
employers ' the words ‘or for imposing restrictive conditions on the consuct of any
trade or business and the provision of benefits to members' be inserted.”

The motion was adopted.

Mr. N. M. Joshi: I propose my second amendment, namely :

““ That in sub-clause (k) of clause 2 add after the words added by the previous
amendment these words, ‘ and the provision of benefits to members.’ "’ )
These words are also found in the English definition and it is one of the
objects of the Trade Unions to make provision for certain kinds of benefits
to members. I think there is nothing in my amendment to which Gov-
ernment should take objection, because they approve of the idea of Unions
giving benefits. '

The Honourable Sir Bhupendra Nath Mitra: Will Mr. Joshi kindly
refer me to the provisions of the English Act, in which these particular
words are included in the definition of Trade Unions? I shall then state.
my objections.

1 am afraid Mr. Joshi will fail in his effort to find these words included
in the definition of Trade Unions under the English law, and there is a
very good reason for it.

*Lala Lajpat Rai (Jullundur Division: Non-Muhammadan): May I point
out that the language is to be found in clause (&) of the definition of a
Trades Union in the Act of 1018. It is stated there that the principal
objects are: )

(a) the regulation of the relations between workmen and masters;
or

(b) between workmen and workmen; or
{c) between masters and masters; or

(d) the imposing of restrictive conditions on the ' conduct of any
trade or business; or

(¢) the provision of benefits to members;

all of which are described in the Aect, as ‘‘ statutory objects ''. It is on
page 80 of Slesser's Law on Trade Unions, 1918.

The Honourable Mr. 8. R. Das: May I point out to my Honourable
friend that if he reads that definition again he will find that it refers to
benefits mentioned in the objects. These are statutory benefits. If instead
of the words suggested by my Honourable friend, Mr. Joshi, ‘‘ and the
provision of benefits to members he added '‘ some {Jrovmon Qf s}lch
benefit to members as are stated in the Bill,” there will be no objection.
The Fnglish definition is ‘‘ such benefits as are mentioned in the Act.
Tt is not benefits generally, because that would be dangerous.

*Speech not corrected by the Honourable Member. v
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Lala Lijplt Ral: The word ‘* such '’ is not to be found there. It says.
** the provision of benefits to members.’”’ Then there is a semi-colon, and
it goes on, ‘*-all of which are described in the Act as * statutory objects ’ '’

The Honourable Mr. 8. R. Das: That means everything stated there
including benefits.

Mr. N. M. Joshi: I do not mind your putting in these words.

The Honourable Sir Bhupendra Nath Mitra: I shall now give my objec-
tion to Mr. Joshi’s amendment. What Mr. Joshi is really driving at is
provided for in our clause 15 whose deletion he wants to propose in a
later amendment. We have later on in the Bill the statutory objeats to
which reference is also made in the English law, and I shall now point out
to him the defects of his present amendment. The amendment as it stands
can only be read as indicating that all Trade Unions must have provision
of benefits to members. Does Mr. Joshi seriously urge that if a Trade

1 pa Union does not provide for benefits for its members, it should.
¥ oease to be a Trade Union?

Mr. N. M. Joshi: The word is ‘‘ or '’ not ‘‘ and .

The Honourable Sir Bhupendra Nath Mitra: The word in the amend-
ment before me is ‘‘ and '’; ‘‘ and the provision of benefits to members."’

Mr. N. M._ Joshi: That is a mistake.

The Honourable Sir Bhupendra Nath Mitra: I shall meet that point
later on; Mr. Joshi is not yet out of the wood. For the present, I am

dealing with the umendment as it stands, ‘‘ and the provision of benefits
to members ', ' '

Mr. N. M. Joshi: May I say a word?

Mr. President: The Honourable Member cannot be allowed to speak
twice,

The Honourable 8ir Bhupendra Nath Mitra: Well, Sir, as the wording
stands, I have already pointed out to this House that it will ercate ran
anomalous position, a8 no Union can become a Trade Union unless it pro-
vides for benefits to members. I shall not, however, bandy words with
Mr. Joshi; I shall agsume that he intended the word ““ and '’ to be ' or .
Now, Sir, what is the primary object of a Trade Union? As I have already
said, the principle of the English law is that its primary objeet is what is
known as trade purposes. The benevolent purpose is a secondary object.
If T am to alter the word ‘“ and '’ to ‘‘ or ’* what is the result? A Union
whose sole object is to provide benefits for its members, such as a purely
friendly society, becomes a Trade Union. The English law on the subject
is in fact more clear and free from pitfalls of this sort. In India to provide
for & similar arrangement we put in clause 15 of the Bill later on. There-
fore, Sir, that being the position, I am afraid I must appose this particular
amendment of Mr. Joshi’s..

Mr. N. M. Joshi: All right, Sir, T withdraw this portion of -the amend-
ment. L . . [ET C

'f‘ho amendment ‘was, by leave of the'An‘aemBly',. whthdrawn.
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Mr. President: I think we might defer further consideration of clause:
2, as & whole, to enable the Honourable Member for Industries and Labou:
to raise his objection at the proper time and get a decision. We shall pass
on to clause 8. o

The Honourable Sir Bhupendra Nath Mitra: I have yet to put an amend-
ment under clause 2.

Mr. Ohaman Lall: I have also an amendment to Mr. Joshi's amend-
ment.

The Honourable Sir Bhupendra Nath Mitra: I do not understand the:
position, Mr. Chaman Lall says he has enother amendment. He did not.
move his amendment as an amendment .o

Mr. Chaman Lall: I was never called upon to move it.

Mr. President: The Honourable Member is not entitled to expect to be
called upon to move his amendment; it is his duty to rise from his seat.
to move it. If he wishea to move his amendment even now, I will give
him an opportunity to do so.

Mr. Ohaman Lall: I thank vou, Sir. I do move my amendment, and’
desire to add after the words ‘‘ trade or business '’ the further words:
‘“ whether such combination would or would not, if this Act had not been passed,.

have been deemed to have been an unlawful combination by reason of some one or
more of its purposes being in restraint of trade.”

I think the Honourable Member will see that this wording is more com-
plete and follows in the wake of the English law on the subject. I can-
not see what objection there can be to the acceptance of this wording in
the definition of a Trade Union.

The Honourable Sir Bhupendra Nath Mitra: I do not see how I ocan
accept this particular amendment which is unnecessary. The provision
was made in the English law simply for the reason that, before that Act
was enacted, there were certain other enactments which made associations
of that sort unlawful. I am pretty certain Mr. Joshi did not overlook that
aspect of the case, and that is the reason he did not overburden his amend-
ment, which undoubtedlv has some relevancy, with the words Mr. Chaman:
Lall wants to add. '

Mr. President: The question is:
‘“ That, after the words ‘trade or business’ in the amendment just adopted, the:
following words be added : .

* whether such combination would or would not, if this Act had not been
passed, have heen deemed to have been an unlawful combination by reason
of some one or more of its purposes being in restraint of trade.’ "’

Mr. Chaman Lall: I withdraw that, 8ir. Tf I have your permission, I
withdraw it.

The amendment was, by leave of the Assembly, withdrawn.

The Honourable Sir Bhupsndra Nath Mitra: Sir, I propose that at the-
éend of sub-clause (h). of -elause 2 of the Bill the following words be added :

“ Provided that this Act shall not affect (i) any agreement between partners as
to their own businesy, ‘(ii) any agreement between an employer and those employed’
by him as_to such employment, and (iii) any agreement in consideration of the sale
of the goodwill o(_ 8 husiness or of instrncf.iori ‘in qny'profession, trade, or handicraft.’"’
The reasons for proposing. this amendment have alteady been fully gone:
into. v o ' o h ‘
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Mr., N. M, Joshi: Sir, I have not understood this portion as regards
the agreement between employers and employees. Certain Trade Unions
impose certain restrictions upon the agreement between employers and

emg.ll?yed as regards wages. I have not understood the legal provision
at all.

The Honourable Mr. 8. R. Das: That would not be restriction of trade.

Mr. President: The Chair is not concerned whether any particular
Honourable Member hag understood the amendment or not, but whether
the two parts of the House agree that this amendment should be carried.
‘The question I have to put is that this amendment be made.

The motion was adopted.

_ Mr, President: The further consideration of this clause—clause 2—will
be deferred; it will be considered later on. There is one amendment by
Mr. Chaman Lall which has not yet been considered.

Clause 8 was added to the Bill.
Clause 4 was added to the Bill.

Mr. W. 8. J. Willson (Associated Chambers of Commerce: Nominated
Non-Official): Bir, I beg to move an amendment:

“ That at the end of sub-clause (1) (d) of clause 5 add the following words :

“in E'{f“.sh nf\d in the language of the majority of the Members of the Trade
nion.” '

Bir, we must not disregard the results of many of the sporadic Trade
Unions which have been formed in this country. These did an immense
amount of harm to labour. Many such Unions collected funds for several
months, and then, when the time arrived to make proper use of those
funds, it was found that they had been disbursed in the expenses of the
leaders. In other cases it was found that both the leaders and the funds
had disappeared at the same time. Employers do not like to see their
labour exploited in that way or the wages which they pay dissipated in
improper purposes; and we hope that much good may come for the protec-
tion of workers under certain clauses of this Bill. Therefore, in order that
‘the workers may clearly understand what the objects of the Unions are
and their rights, I propose the addition of these words, which will enable
-every worker to see and to understand exactly what the rules of the Trade

‘Union are in his own language as well as in English. I move my amend-
ment.

Mr. Devaki Prasad Sinha: Sir, I do not know how my Honourable
friend, Mr. Willson, wants the substance of his wrgument to be conveyed
in the form in which he has placed it before the House. This clause
‘relates to an application for registration to be made before the Registrar.
‘Now, whether wan application is made in English or in the vernacular of
‘the majority of the members of the Trade Union, what has that got to do
wiith tife:majority of members of the Trade Union understanding the rules
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and regulations? The application hes got to be ascompanied by a copy
of the rules. The clause as it stands runs ljke this:

‘* Every application for registration of a Trade Union shall be made to the Registrar
and shall be accompanied by a statement of the following particulars, namely : g
* L »

» -

(d) & copy 9f the rules of the Trade Union.”

Now, the copy of the rules of the Trade Union is not meant for inspection
by members of the Trade Union, but meant for submission to the Registrar
along with the application for registration. Whether that application is
made in English or in the vernacular what does it matter? 8o my
Honourable friend’s invective falls entirely to the ground; and unwarranted
as it is, it is hopelessly inappropriate in the discussion of an amendment
to this clause. I therefore hope that my Honourable friend will not
press his amendment,.

- Mr. N, M, Joshi: S8ir, I oppose this amendment for the reason of
the speech of my Honourable friend, Mr. Willson. In the first place
I do not see any point in compelling & Union to have its rules both in
English and in the vernacular. It is the business of the members of the
Union to say which language will suit them. If the vernacular suits
them they will have their rules in the vernacular; if English suits them,
they will have their rules in English. But Mr. Willson referred to the
-misappropriation of certain Union funds by the officers, and he thinks- that
that misappropriation will be prevented by having the rules of the Trade
Union in English. He also stated that many Trade Unions appeared and
disappeared. But does he not know that many companies appear and
disappear with greater loss to the community? Why does he not mention
that? Hundreds of companies appear on the surface and they disappear,
causing tremendous loss to the community.

Pandit Madan Mohan Malaviya: How does that come here?

Mr. N. M, Joshi: It comes here because of Mr. Willson's speech.
If you refer to the amendment you will see it says that the rules must be
translated into English. Mr. Willson's object seems to be to make pro-
vision for some English writers to get the copy of the vernacular rules
translated into English, and thus compel the Tnade Unions to spend five
_or ten rupees. Why do you want the Trade Union ‘to translate these
rules into English? I do not want the Trade Unions to waste-their money
like this, as Mr. Willson wants them to do. I therefore oppose the
amendment.

Oolone! J. D, Orawford (Bengal: FEuropean): 8o far as I understand
my Honoursble friend, Mr. Devaki Prasad Sinha, he proposes to have
one copy of rules which he would supply to the Registrar and another
copy, which may be an entirely different one, which he would dish out
to the members of the Union . .

Mr. Devaki Prasad 8inha: On a point of personal explanation, Sir.
I only said that the intention which my Honourable friend, Mr. Willson, had
given expression to in his speech was not conveyed by the nmen.dment
which he actually proposed. The clsuse to which the amendment is pro-
posed relates to applications to the Registrar. I said that it did not
matter whether that application was in English or in the vémacular.
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Oolonel J. D. Orawlford: Surely, the correct procedure is for you to
have the rules both in English and in the vernacular and to file them with
‘the Registrar, so that if a Member wants to find out exactly what are
‘the correct rules he can go to the Registrar 4t any moment and see the
registered rules.

Mr. N. M. Joshi: Why have them in English? \
Oolonel J. D. Orawford: Do you object to it?

Mr, N. M. Joshi: I object that any Union should be made to spend
-money in translating these rules and regulations into English. '

Mr. Chaman Lall: Sir, I can quite -see the reason which prompted
the Honourable Member to propose his amendment, namely, that the rules
and regulations should be in English as well as in the language of the
majority of the members of the Trade Union. He has given away his
whole case by attacking the Trade Unions and harping on the theme of
Trade Union officials running away with the money belonging to the Unions.
The reason is this. The employers want to know exactly what sort of
rules and regulations these Trade Unions have in order always to be on
the qui vive. That is the reason, but the Honourable Member has not
told us the real reason. Instead of that he has gone running after a fresh
hare before the chase is started. The Honourable Member has no reason
to advance whatsoever as to why the rules and regulations should be in
English.- He may be a very great scholar of English, but
‘does he expect these workers to waste their money in getting
these rules and regulations printed in English? Why should they? If
they want, let them print the rules and regulations in Chinese. But why
should you compel them to have the rules and regulations in any particular
language which may perhaps be desirable in the eyes of the Honourable
Member? Sir, I oppose this amendment.

*Lala Lajpat Ral: Sir, may I point out that the proper placc for this
amendment would be not under clause 5 (1) (d), but under clause 29,
sub-clause (2) (a). These rules will be made by the Government under clausc
29 (2) (a), und that will be the proper place to give effect to this provision.
Clause 29 (2) (a) refers to the manner in which Trade Umnions and the
rules of Trade Unions shall be registered, and here the Government can
lay down that, in order to enable a Trade Union to be registered, the
rules shull be in such and such a language. You do not require this
amendment in a place which refers only to the application to be made
to the Registrar accompanied by the necessary documents. This is not,
‘T submit, the proper place for this amendment. and, therefore, I oppose
this amendinent.

Khan Bahadur Sarlarax Hussain Khan (Patna and Chota Nagpur cum
Orissa: Muhammadan): Sir, I also rise to oppose this amendment. What-
over reasons the Honourable Member may have, I think they are alto-
gether uncalled for, and there is no need for this amendment. There is no
reason why the application and the documents should be printed in English
before they are filed before the Registrar. All sorts of applications are filed
by pegple in this country in the courts and they are all in the vernacular of

*Speech not corrected by the Honourable Member.
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the district. 8o, why should these Trade Unions be compelled to have the
sapplications translated into English? As there appears to be no resson for
adding the word ‘‘ English ', I oppose this amendment.

Mr. President: The question is:

‘‘ That to sub-clause (Z) (d) of olause 5 the words ‘ in English and in the language
of the majority of the members of the Trade Union' be ndged.”

The motion was negatived.
Clause 5 was added to the Bill.
The Assembly then adjourned for Lunch till Three of the Clock.

The sAssembly re-assembled after Lunch at Three of the Clock, Mr.
President in the Chair.

Mr. President: The question is:
‘“ That clause 6 stand part of the Bill.'"

Mr. Chaman Lall: Sir, I beg to move:
“ That in sub-clanse (d) of clause 6, the word ‘adequate’ be omitted."

All that I have to say in regard to this amendment is this. There is no
necessity whatsoever to insert the word ‘‘ adequate '’ there, because, you
have already a clause which says that facilities shall be allowed to the
Registrar, and if facilities are to be allowed, it obviously means that ade-
quate facilities will be allowed. If you insert this word there is every
danger of a delay arising in the matter of registration, because it leaves
it entirely to the arbitrary will of the Registrar to allow or not to allow
a Trade Union to be registered so-long as the question of what is adequat:
and what is not adequate is left for him to decide. Therefore I submit,
Bir, that the word ‘‘ adequate '’ be omitted in this particular clause, sub-
clause (d) of clause 0.

Mr. Devaki Prasad Sinha: Sir, the insertion of the word ‘* adeguate "’
in this clause is not merely redundant but positively dangerous. It gives
the Registrar an almost judicial discretion. He will have to decide what
provisions made in the rules in this behalf are adequate and what are not
adequate. That, I submit, opens the gateway to a great controversy which
might delay the registration of a Trade Union. The original idea was, I
think, that the Registrar should, as a matter of course, register those
Unions which comply with the provisions of this Bill. If we introduce the
word ‘‘ adequate '’, then if we have s Registrar whose tendencies are not
very favourable to the development of Trade Unions in India, he can not
only delay the ‘devclopment of Trade Unions but can also inhibit the very
growth of trade unionism in any province. I therefore submit, Sir, that
it we allow the word ‘‘ adequate ' to stand in the Bill, it will mako this
provision a very dangerous weapon in the hands of the Regutm For
these reasons I support my Honourable friend, and I hope that this amend-
ment will be sccepted by the House.
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The Honourable 8ir Bhupendra Nath Mitra: Sir, it will be noticed that
the portion of the clause in which the word ‘‘ adequate '’ occurs was in-
serted in the Bill by the Select Committee and the Select Committee paid
very careful attention to the aspect of the case brought forward by my
Honourable friend Mr. Sinha, that is, the possible interference of the
Registrar. The Select Committee did not take the view which Mr. Sinha
has taken. As a matter of fact, to avoid any interference on the part of
the Registrar they made certain amendments in clause 7 (1) of the Bill.
It seems to me, Sir, that if facilities are to be afforded, it is obvious they
must be adequate and I cannot see any objection to this particular word.
I know Mr. Sinha ook exception to this word in Select Committee as is
apparent from his minute of dissent, but the majority of the Select Com-
mittee thought, in fact they desired, that the word should be there, after
hearing all that Mr. Sinha had to say. That being the position, Sir, I
cannot agree to the omission of the word.

The motion was negatived. .

Mr. W, 8. J. Willson: 8ir, I beg to move the following amendment :

** For sub-clause (¢) of clause 6 the following be substituted :

‘ (e) the admission of ordinary members and also the admission of the number
of honorary or temporary members as officers required under section 22
to form the executive of the Trade Union.’ "’

Sir, clabse 22 of the Bill clearly contemplates the necessity for mem-
bers of Trade Unions, other than workers, and with that necessity I am
sure no one will disagree. It is probably that which is responsible for the
insertion by the Select Committee of clause (¢) to which I have just moved
sn amendment. It is undoubtedly the case that in India we have not, in
our prospective Trade Unions, as yet a class of members suitable to form
the necessary number of leaders and it is for that purpose that other mem-
bers must be admitted. We must also remember that in Britain before,
the establishment of full Trade Unions, the then illiterate workers had had
several years experience of the working of friendly societies and workers
guilds and the exercise of their vote in those societies had educated them
largely to the value of it. It had taught them the necessity for organising,
for balancing their income and expenditure, and so on, and from the officers
that they had had in those small societies, when Trade Unions came there
was no difficulty in finding leaders. To-day, in India those conditions are
not yet with us and so it is proposed that outsiders should be allowed to
be.members of the Union, but that is for the purpose of forming the leader-
ship class. If that be the object, and I suggest it is a very right and proper
object, then T think we should do well to make our meaning equally plain
in this clause (¢) and you will notice that my wording mérely means that
the temporary men should only come in as officers. I do not believe that
any one wants to have any so-called Trade Union swamped by a number
of non-workers and if, as I say, that be the feeling of the House, then
I .think we might as well msake it quite plain by amending this wording
accordingly.

The Honourable Mr. 8. R. ‘Das: Government have no objection to this
amendment but I would suggest a change in the phraseology merely from
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& legal point of view, if the House will agree to it. I notice the words
‘‘ the admission of ordinary members and also the admission of the num-
ber of honorary or temporary members '’, etc. Now, there is no definition
in the Bill itself of what an ordinary member is and I would suggest
these words for your consideration ‘‘ the admission of ordinary members,
being persons actually engaged or employed in an industry with which
the Trade Union is connected '’. That is a definition of ordinary members.
(Scveral Honourable Members: *“ No.”’) T leave it for your consider-
ation, as there is no definition of ‘‘ordinary member''.

Tho Honourable 8ir Bhupendra Nath Mitra: In view of what has fallen
from my Honourable colleague, the Law Member, I move the following
amendment to the amendment which stands here in the names of my
“friends, Messrs. Willson and Chaman Lall, that is, that after the words
‘“ ordinary members '', the following words be added: ‘‘ who shall be
persons actually engaged or emploved in an industry with which the trade
union is connected’’. Subject to this addition, which, as the Honourable
the Law Member has explained, is a purely drafting correction, Govern-
ment are willing to accept the amendment.

Mr. Devaki Prasad Sinha: On a point of order, Sir. May I know if
the amendipent proposed by Sir Bhupendra Nath Mitra is in order inas-
much as his amendment extends the scope of the amendment which has
been proposed by Mr. Willson. It defines what ordinary members are.
My submission is that it extends the scope of the amendment.

Mr. President: That exactly is the object of the amendment. As there
is no definition of the words ‘‘ ordinary members '’ in the Bill itself, it is
propoged by this amendment to explain what the words should mean. P

Mr, Devaki Prasad Sinha: Will the amendment of Sir Bhupendra Nath
Mitra to the amendment of Mr. Willson be in order when it introduces an
altogether new subject? ;

Mr. President: The amendment to the amendment is perfectly in order.
It does not introduce any new subject. '

Mr. K. M. Joshl: T oppose both Mr. Willson’s amendment and the
amendment which has been proposed by the Member for Industries and
Labour. In the first place Mr. Willson’s amendment is absolutely unneces-
sary. Here in this Trade Union Bill we are not going to lay down all the
rules which any Trade Union should have and Mr. Willson wants really the
rules of the Trade Union to be incorporated in the Bill. The Bill has made
a certain provision as regards certain absolutely necessary rules. There are
several other things which a Trade Union constitution may contain but
which will not be found in this Bill. I oppose Mr. Willson's amendment
on the ground that it is unnecessary. When the Honourable Member for
Industries and Labour moves an amendment to that amendment defining
the words ‘ordinary members’ I oppose it 6n substantive grounds. Ordinary
members. Why need we make any distingtion between persons who belong
to the industry and persons who do not belong to the industry? I cannot
personally help thinking that all this trouble has been created on account
of Government’s own action by introducing a clause fér saying who should
be the office bearers of a Trade Union. If Government had not introduced

s B
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that clause, there would have been actually no difficulty at all, but un-
fortunately they introduced that clause, the Select Committee improved
upon it, and now we are going to improve upon it and create trouble for
the poor Trade Unions. I therefore think that both the amendment of
Mr. Willson and the amendment of Sir Bhupendra Nath Mitra should be
thrown out. They are absolutely unnecessary.

*Lala Lajpat Rai: Sir, does not the wording of the clause as it stands,
the position of the respective expressions, ‘ members ’ and ‘ honorary and
temporary members ’, indicate really who the ordinary members would
be? Is it necessary for any definition of an ‘' ordinary member '’ to be
put in here? The contrast itself shows that. In clause 22 you are
mentioning honorary and temporary members: the others are all ordinary
members. Where is the necessity of any definition? The definition of
the clause itself practically defines who the ordinary members will be as
distinguished from honorary and temporary members in connection with
the second part of the clause. In these circumstances I think this amend-
ment is perfectly unnecessary.

Mr. Chaman Lall: May I point out the difficulty that the Honourable
Member would be faced with in defining the words ‘‘ordinary member"”’
according as he desires to define those words. He will find, Sir, that in
clause 22 it has heen stated that the total numher of officers shall not
be leas than one-third of those who are actually engaged or employed in
an industry with which the Trade Union is connected. The main object
of this amendment which the Honourable Member is proposing is to
ensure that a regular register should be kept of the memkters who are
members of the Union and those who are not, those who are honorary,
those who sre temporary and those who are ordinary members, the main
object being not to exceed the limit of outsiders who can be officers of the
Union. That is the main object. But according to this definition there
is nothing whatsoever to prevent a visitor frofn coming in and becoming
an officer of the Union provided he is merely connected with the trade
or connected with the industry. Suppose a Trade Union is in existence at
Delhi, a trade union of railway employees, the trade being railway employ-
ment. Now a worker who is connected with that trade, say in Calcutta
or Bombay or Madras, can also be considered eligible for holding office in
that Trade Union. He is ordinarily an outsider. If you define that expres-
gion as you desire to define it, then there is nothing to prevent an influx
of outsiders, and, taking advantage of your definition, they would be
considered not as outsiders but as people belonging to the Union itsclf.

The. Honourable Sir Bhupendra Nath Mifra: Sir, my friend, Mr.
Chaman Lall has apparently not carefully studied the provisions of clause
22. ) That says definitely that ‘‘Not less than one-third of the total numter
of the officers of every registered Trade Union shall be persons actually
engaged or emploved in an industrv with which the Trade Union is con-
nected’’. 8o, that individual engaged in an industry, who is in Calcutta,
while his Trade Union may possibly be at Lahore, comes in not as an
outsider ‘but as a person engaged in an industry with which the Trade
Union is connected.
*Speech not corrected by the Honourable Member.
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Mr. President: The question is:

“ That the following words be inserted after the words ordinary members’ in

Mr, Willson' s amendment :

‘ who shlll be sersons actually ensaged or employed in an industry with which

the Trade Union is connected ’.

The Assembly divided:
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Mr, President: The question is:

‘*“ That for sub-clause (¢) of clause 6 the folfowing be substituted, namely :

* (e) the admission of ordinary members, who shall be persons actually engaged
or employed in an industry with which the Trade Union is connected,
and also the admission of the aumber of homorary or temporary members

%Js officers required under section 22 to form the executive of the Trade
nion '."”’ -

The motion was adopted.

Mr. OChaman Lall: I beg to move:

* That in sub-clause (A) of clause 6 the words ‘and the scales of sa.lnry, allow-
ances and expenses to which they shall respectively be entitled ' be omitted.’

I move this amondment in view of the fact that there is no necessity
whatever for putting down in the rules and regulations or in the constitu-
tion of the Union the cxact scale of salary. I can understand eny rules or
regulations being inserted in the constitution regarding the manner in which
the members of the executive and other officers shall be appointed and
removed, but 1 see no necessity for further adding to that clause a state-
ment regarding the scales of salary to which officers are entitled. If this
is meant for the purpose of enabling the Registrar to scrutinise the finances
or stability or the financial position of the Union, then it is a different
matter. Even there 1 would certainly object to any statement being
put in the constitution itself. Turther, the scale of salary varies from
time to time. There is no Lee Commission to lay down definite scales of
salary mounting up automatically as far as the workers are concerned.
There is no knowing whether the finances of a particular Union may pro-
gress at one time and be in a very bad condition at another time. It
depends on the state of trade or the state of the Union itself. Further,
a8 my Honourakle friend reminds me, it also depends upon the particular
kind of work for which the worker is employed or, the qualification of
the officer himself. I cannot think of any Union in any part of the world
which would submit to such humiliating terms as these which are being
imposed in India. You want to drill and dragoon them in every possible
way in order that they should not be able to raise their heads except
under cover of the Trades Union Bill which you are bringing forward. I
submit that there is no necessity for this particular elause. I appeal to.the
Honourable Member to withdraw these words which relate to the ques-
tion of salaries and allowances and expenses of officials of the Trades
Unions.

The Honourable Sir Bhupendra Nath Mitra: Sir, I have listened to my
friend, Mr. Chaman Lall, with great care, but I regret I am unable to
accept his amendment. The provision consists of one of the safeguards
to the member of the Union, and if the amendment were allowed, there
would be nothing to stop wholesale appropriation of the funds of the
Union by leaving it free to the executive to vote themselves any salaries
they liked. I hope my point will te apparent to most Members in this
House and I do not want to dwell on it further.

Mr. X. M. Joshi: T think, Sir, no more absurd clause was ever drafted
by any Government than this one which asks that the rules of a
Trade Union should lay down in definite figures the scales of salaries of
its servants. How is it possible for any Union to lay down permanently
a scalo of salaries and put that down in the rules? Salaries will be paid
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according to circumstances to the officers of the Union; how can you
put down those figures in your rules? I think, 8ir, no more absurd rule
was ever drafted and put in a Bill by any Government.  Of eourse I
know there are some precedents where salaries, such as that of the
Governor General and of big officers have been fixed in a Statute, but do
Government also fix the salaries of their clerks and other people in their
Statutes?: They do not, but they want the salaries of officers of the
Unions to be put down in the rules. Probably what the Government
really intended was that the rules according to which the salaries were to
be fixed should be stated. That is a different thing. If they had said the
rules should state how the salaries should te fixed, I could understand it.
That would be a reasonable proposition, but to say the scales of salaries
should be put down in the ruleg is absurd to my mind, and I hope Gov-
ernment will withdraw' that and support Mr. Chaman Lall’'s amendment.

Mr. A. @. Olow (Industries Department: Nominated Official): May I
point out, Sir, that there is s little misapprehension on the point. There
is no question of fixing for all time the salaries or the allowances to be
paid to officers of the Trade Unions; the rules are liable to amendment.
All we ask is that these salaries should be stated and that is to prevent,
at the end of the year, the executive voting all the surplus funds as an
honorarium to an officer. If they think an officer is worth more than they
are giving him, they can alter the rules and pay him more.

*Mr. M. A. Jinnah (Bombay- City : Muhmumadan Urban): I say, Sir,
that the Government must meet this amondment. The Honourable
Member who spoke last said this is not going to be a fixture for all time,
but I would draw the attention of the Honourable Memkber to the clausc
which says that the Trade Union shall not be entitled to registration under
this Act unless the executive thereof is constituted in accordance with the
provisions of this Act. The rules thereof provide for certain matters,
and one of the matters is the sub-tlause, a portion of which is now
sought to be amended,. that is clause (k). Therefore you cannot get the
Union .registered unless you first of all declare what salaries you are
going to pay to your officers, the scale of them and the expenses to which
they shall respectively be entitled. Now I submit that a Union might
be given some credit for common sense. The Honourable Member in
charge, Sir Bhupendra Nath Mitra, said, ‘“Oh!’’ but the Union might vote
the whole of the money to themselves . . . . . C

The Honourable Sir Bhupendra Nath Mitra: Not the Union.

Mr. M, A, Jinnah: I beg the Honourable Member’s pardon, bhut
surely the Union has got a voice in fixing the salary, the Union has got
voice in allowing the expenditure. The Honourable Member shakes his
head. Well, are vou going to treat the Union as if it were a stupid body
or a little child that could not manage anything at all? If so, why
create these Unions at all? If you arc going to crente these Unions, you
must give them some credit for common sense. Therefore, T eommend
the ‘amendment of Mr. Chaman Lall to the Government and I say that
that portion of the Bill will be unworkable and create any amount of
difficulty. I think the Government ought not to insist upon it, and T
hope the Honourable Member will really meet this amendment and drop
that portion with regard to the scales of pay ana expenditure. .

" *8peech not corrected by the Honourable Member.
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. The Honourable Sir Bhupendra Nath Mitra: Sir, may I with your per-
mission speak again to explain the position to Mr. Jinnah?

Mr. President: I will allow the Honourable Member permission at the
ond of the debate.

*Lala Lajpat Rai: Sir, I just want to point out that the provision seems
to me to be thoroughly impracticable. You are registering a Trade Union
to-day; you want it to make rules as to pay, allowances, eto., to-day and
put them in the application for registration. The Trade Unions are growing,
the number of members iz growing, and the income from the Trade Union
funds is growing. How can any Trade Union possibly anticipate how many
offrcers it will require or how many officers it can pay from its funds
beforehand. In reply to the Honourable Member there who says it can
be changed. certainly it can; but if it can be changed every 3, 6 or 12
months, why put it in the rules? There is no such provision here that that
scale can be changed by the executive or the general Trade Union. You
certainly cannot call a meeting of the general Trade Union in the middle
of the year or the first quarter of the year to determine how many officers
that Union will employ in September or October, and what scale of
salaries it can give to them. So I would respectfully ask Honourable
Members to consider the impracticability of this provision as it stands
now. I think it stands to reason that this should be omitted, bhecause i1t
is wholly impracticable and nowhere else does such a rule exist.

Mr. Devaki Prasad Sinha: Sir, I also draw the attention of the
House to clause 10, sub-clause (b), which says:

‘“ If the Registrar is satisfied that the certificate has been obtained by fraud
or mistake, or that the Trade Union has ceased to exist or has wilfully and after
notice from the Registrar contravened any provision of this Act or allowed any
rule to continue in force which is inconsistent with any such provision, or has

rescinded any rule providing for any matter provision for which is required by
section 6."

Therefore, 8ir, according to this olause 10, sub-clause (b), if the salary of
any trade union official is raised in the middle of the year and the
Registrar finds no justification for raising the salary to a certain amount,
then the Registrar can not only prevent the raising of the salary, but can
also disaffiliate and cancel the certificate of registration of that Trade
Union. 1 therefore think this is a very dangerous provision, and 1
suppory my Honourable friend’s motion that this part should be deleted.

The Honourable Sir Bhupendra Nath Mitra: Sir, as T have already said,
the whole object of this provision was to impose a check in the interests of
the members of the Trade Union on the executive voting for themselves
any salary they like. (Mr. M. A. Jinnah: ‘‘How could they?’’) (Mr. N. M.
Joghi: ‘‘ As the Government of India raise their own salaries?’’)

Mr, President: Order, order.

The Honourable Sir Bhupendra Nath Mitra: As to what the Honourable
Mr. Jinnah said, I do not say that we do not trust th¢ Trade Unions; the
Trade Unions must be trusted, but the object of this provision was to bring
out specifically before the Trade Union that o change in scales of pay, ete.,
was being made, and to have a record of it in the Registrar's office. There-
after the Trade Union can do as it likes in regard to alleration of the scales

()

'R;—ueochm;t corrected by the Honourahle Me_l_hl;; i
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of pay of its officers. The whole object of this provision was to safeguard

the interests of the members of the Trade Union and to prevent the execu-
tive, the officers, voting any sums which they might desire to vote for them-

;elves. )(Mr. A. Rangaswami Iyengar: *‘‘ Like the Government of
ndia "’ :

Mr. M. A. Jinnah: Sir, may I ask under what provision of the Act which
you now propose to pass the executive will be entitled to pass any amount
they like for their own salaries. Such a thing would be perfectly illegal;
it could not be done.

The Honourable Sir Bhupendra Nath Mitra: As there is no provision in
the Act apart from this under which the executive can not vote for them-
selves any sums they like, I do not see how that will be illegal. "

My, President: The question is:

* That in sub-clause (k) of clause 6 the words ‘ and the scales of salary, allowances
and expenses to which they shall respectively be entitled ' be omitted.”

The motion was adopted.
Mr. N. M. Joshi: Sir, I move:

“ That in sub-clause (i) of clause 6 the words ‘in such manner as may be
prescribed ' be omitted.”

8ir, it is quite right that the rules of a Trade Union should provide how
its accounts should be audited. But I do not think that it is right for
Government to make rules as to who should be the auditors of Trade
Unions. Now, the word ‘‘ prescribed '’ means prescribed by a Local Gov-
ernment. And I do not want that power of saying who should be the
auditor of a Trade Union to be given to the Government. In the first place,
although the English Trade Unions have now existed for a long time, they
have no such rules about the appointment of auditors by the Government.
The Trade Union appoints its own auditor and then it takes care of its money
by appointing a good auditor. Why should you give power to Government
to make rules as to who should be the auditor of a Trade Union? Of course
it may be said that Government may not dictate what person should be
the auditor, but that they will make rules that certain people who are
called chartered accountants or certificated accountants or some such people
should be the auditors. I do not want any such rule to be laid down in
the law. The Trade Unions will certainly take care of their own maney and
they will certainly appoint good people. What is our experience? Our
experience is that where Government make rules as regards the auditors
in the case of companies, there we find defalcations and people being
swindled. On the other hand take our Trade Unions as they exist to-day
‘We have no such rule; we appoint our own auditors and you will find that
there is not this kind of swindling in the Trade Unions. The Trade Unions’
work is going on very well without the auditors being appointed by the
rules of Government. I therefore think, Sir, that we need not give any
power to Government for maxing rules as regards the appointment of
nuditors. The practical difficulty is this. To-day we have got Unions in
small places and their funds are nov very large. If Government say that
vou must appoint a chartered accountant, the chartered accountant will
vharge a good deal in order to g0 to some small place where the Union is
sitnated or the papers of the Union will have to be taken by some officer
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of the Union to the chartered accountant, and a large fee will have to be.
given. I think, Bir, under the present circumstances this rule will create-
great difficulty for the Unions. I am the last person to take away any
safeguard for the money of the Trade Unions; and my only object in pro-
posing this amendment is that there should be no unnecessary difficulty
created in the present circumstances to Trade Unions by making a rule
that they should appoint as their auditor s person who is likely to charge
s high fee for auditing the accounts of that Trade Union. The present
funds of the Trade Unions are not large; and if you lay down that their
rules must be translated into English by somebody who must be pald some-
thing, or that their accounts must be checked by somebody who will charge
n large fee, the funds of the Trade Unions will be spent on the fees of
these different people.

Pandit Shamla] Nehru: Why not fix the fee?

Mr. N. M, Joshi: Of course it may be the object of people who want all
these rules that they do not want the Trade Unions to spend their money
on strikes and such things: they would like to find out some methods of
getting rid of the Unions’ money by having their rules translated into.
English and the accounts being audited by chartered accountants who may
charge large fees. I therefore feel that these words ‘‘ in such manner as
may be prescribed '’ should be deleted. I am quite agreeable that there
should be a rule that the accounts of the Union should be audited by the
auditor appointed by the Union iteeM.

*Diwan Bahadur M. Ramachandra Rao (East Godavari and West
Godavari cum Kistna: Non-Muhammadan Rural): Sir, I regret that I,
cannot sagree with my friend Mr. Joshi that at the outset the question of
suditing the accounts should be left entirely to the Unions themselves.

Mr. N. M. Joshi: That is not what I said.

Diwan Bahadur M. Ramachandra Rao: That would be the effect of
omitting the words.

Mr, N. M. Joshi: The auditors will be appointed by the Unions.

Diwan Bahadur M. Ramachandra Rao: That is what 1 object to. If these
words are omitted, it would leave the whole question of auditing the
accounts of the Unions to the Trade Unions themselves. I think, Sir,
that considering the experience that one has in connection with the co-
operative movements and the working of the Indian Companies Act, the
question of an independent audit at the outset is very important, and I
trust my Honourable friend Mr. Joshi will see his way to withdraw his
amendment. It seems to me, Sir, that the one thing that will give con-
fidence to the members of the Trade Unions themselves is a thorough and
independent audit. and under present circumstances it is the practice for
Local Governments to fix the qualifications of auditors and leave the Unions
or the co-operative societies or the companies, as the case may be, to choose
out ‘of the list of qualified auditors which Government have, anybody these
compdnies or Unions or societies like to audit their accounts.

*Speech not corrected by the Honourable Member.
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Now, as regards the complaint that the fees of these auditors may be too
- " high, I am perfectly certain that when a proper representation s made
to the Local (Government or to the Government of India, a time may come
when the fixing of fees will be found necéssary if the auditors are charging
too much. But in the present circumstances, I think, Sir, that for the-
.welfare of the Unions themselves the question of audit should be left as it ia

under this Bill.
Mr. R. K. Shanmokham Ohetty (Salem and Coimbatore cum North

Arcot: Non-Muhammadan Rural): Sir, I am really surprised that my
Honourable friend Mr. Joshi should have thought it fjt to move an amend-
ment of this sort. I expected, Bir, that Mr. Joshi' with his enthusiasm
for the welfare of Trade Unions should have thought it necessary that,
especially in their infant stage, no rule can be too stringent which pres-
cribes the manner in which the accounts are to be maintained and
audited. . . . ... .
Mr. N. M. Joshi: Why not audit your own accounts?

Mr. R. K. Shanmukham Ohetty: That is my own money.
Mr. N, M. Joshi: The money of the Trade Unions is their own.

Mr. R. K. Shanmukham Ohetty: If my Honourasble friend had waited
till I had finished my speech, he would have discovered the difference
between appointing an auditor for my own money and appointing an auditor
for the Trade Unions. In Joint Stock Companies and Trade Unions the audi-
tor is the agent of the shareholders or members. The auditor is appointed by ~
the shareholders or members to check the accounts maintained by the exe-
cutive. The provision made in this clause says that the annual audit
must be conducted in such manner as may be prescribed by the Local Gov-
ernment. We know that in Joint Stock Companies the auditor is appointed
in a meeting of the shareholders. That is a rule prescribed under the
Indian Companies Act. Now, if no such provision is made here, there is
nothing to prevent the executive of the Trade Unions themselves appointing
any auditor they please. That means that you cannot have an auditor
appointed by the members of the Trade Unions to audit and eafeguard the
funds of the Unions.  Moreover, the auditor who is appointed for any
company must certainly possess some qualifications, and he must command
the confidence of the shareholders whose agent he is. It is, . therefore,
essential that Government must prescribe the rules under which the auditors
must be appointed. I therefore, Sir, strongly oppose the amendment moved
by my friend Mr. Joshi.

Mr. Devaki Prasad Sinha: Sir, tho spceches of the two Honourable
Members who have just preceded me have left an impression that the trade
unionists are loath’ to get their accounts audited properly. Well, Sir, I
desire to assure the House that that is not so. Any Trade Union would
be delighted to have its accounts properly audited. What we object to in
the clause as it is, is that the particular method prescribed for auditing the
accounts, I mean the method by which the accounts should be audited,
should not be prescribed by the Government. Sir, it has been said that
it is necessary in the present stage to safeguard the funds of the Trade
Unions. The funds of the Trade Unions belong to the members of the
Unions just as the funds of my friend Mr. Chettv belong to himself, and
T believe that my friend Mr. Chetty will agree that he is naturally more
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anxious for the preservation of his own money than any other Member of
this House. Therefore, 8ir, in the natural course of things, you would
expect that a member of a Trade Union, who has contributed to the fund of
the I'rade Union, is naturally more anxious for the proper expenses from
that fund than anybody else, than even Mr. Chetty himself. It has been
said, Sir, that Trade Unions do not properly spend their finances and at
an initial stage of the development of trade unionism in India it is noces-
sary for the Government to extend their paternal hand. Well, Sir, when
provisions such as these have been incorporated in the Bill as placed before
the House, I am reminded of a very old saying in our part of the country.
The saying runs thus: ‘‘ The woman who loves a child more than the
child’'s own mother is surely a witch.”” Government probably think that
they are more anxious for the interests of a Trade Union than members
of the Trade Union themselves. If they show this unusual interest, we
on our part are entitled to suspect this phi]nnthropic and paternal attitude
of the Government. I feel, Sir. that pin-pricks such as these given to
Trade Unions will not go far to advance the development of trade unionism
in India. For these reasons I support my friend Mr. Joshi’s amend-
ment.

The Honourable Sir Bhupendra Nath Mitra: Sir, I have no intention
of adding to the volume of talk which has already taken place on this
subject. The matter was very carefully examined in Select Committee
and the decision was to allow the clause to stand for reasons which have
already been set forth very fully and verv ably by Diwan Bahadur Rama-
chandra Rao and Mr. Chettv. I was very glad to hear from my friend
Mr. Joshi that his Trade Union does not find it necessary to have its
accounts audited.

Mr. N. M. Joghi: I never said that.

The Honourable 8ir Bhupendra Nath Mitra: [ beg his pardon
accounts audited by suitable auditors.

Mr. N. M. Joshi: Not ‘‘ suitable "’. By Government auditors.

The Honourable Sir Bhupendra Nath Mitra: . . . . Auditors whose

qualifications have been prescribed by Government. That is all that this
law provides, for.

Mr, N. M. Joshi: We do not want all this.

The Honourable Sir Bhupendra Nath Mitra: I was very glad to hear
that. But I know of a number of cases of Trade Unions which unfor-
funately have lost their funds through embezzlement because their accounts’
had never been audited by, I would simply say, suitable auditors.

Mr. N. M. Joshi: How many companies have also lost?

Mr. President: The question is:

‘“ That in sub-clause (i) of clause 6 the words ‘in such manner as may be
prescribed ' be omitted."”

The motion was negatived.

Mr. Presldent: The question is:
“ Tuat clause 6, as amended, stand part of the Bill.

The motion -was adopted.
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Clauses 7, 8, 9 and 10 were added to the Bill.

Mr. President: Clause 11.

Mr. Chaman Lall: I request your permission to move amendment
4 ru. No. 23 before No. 22.

Mr. President: Has the Honourable Member any particular object in
moving No. 28 first?

Mr. Chaman Lall: It is a question of appeal and revision. If the ques-
tion of appeal is rejected then we can go back to the question of revision.

Mr, President: Has the Honourable Member in charge any objection
to that course being adopted?

The Honourable Sir Bhupendra Nath Mitra: I have no objection.

Mr. Chaman Lall: I move:

‘“ That to clause 11 the following sub-clause be added :
‘(4) In the event of the dismissul of an appeal under sub-section (2) the person
aggrieved shall have the right to appeal to the High Court.’ "’

Here we have stated that, wherever there is any person who is aggrieved
by the refusal of the Registrar to register a Trade Union, he can proceed
to the Judge whose powers have been defined under clause 11, and if that
Judge rejects his appeal, theny we want to make o provision that there shall
be a further appeal to the High Court. There can be, in my opinion, no
objection to adopting this course. A right of appeal ought to be allowed
to Trade Unions whenever they fcel aggrieved by the decision of any court
as provided for by clause 11. The safeguard is very important in this that
trade unionism is increasing at the present moment in this country and
there are already signs that Trade Unions within the next few years will
most probably reach immense proportions, and, if there are any internecine
quarrels between one Union and another, or quarrels between the employer
and the Union, or betwecen the Registrar and the Union, you should not
allow the affairs of that Union to be finally settled by the Judge or by the
Court which you have provided under clause 11 but there should be a
further appeal to the High Court in order to settle matters which may be
of great moment to the Trade Union concerned as well as to the Trade
Union world. In these circumstances I suggest that there could be no
better course than to provide for a second appeal to the High Court if the
appeal to the Judge as provided for by clause 11 is rejected. An appesl
to the High Court under these circumstances would be the most satis-
factory way out of the difficulty. Otherwise matters of great moment
may be decided, and probably wrongly decided, and there would be no
remedy whatsoever in the hands of the Trade Unions or trade unionists.

Mr. Devaki Prasad Sinha: In order to anticipate an objection which
the Government might probably urge, I desire to mention that if this amend-
ment of Mr. Chaman Lall is accepted it will also be necessary to move
the deletion of the words ‘‘the order of the Judge shall be final and shall
not be questioned in any Court’’ at the end of sub-clause (3) of clause 11.
That will be a consequential amendment. If this amendment of Mr.
Chaman Lall is carried, we shall ask thin permission of the House to fove
the deletion of this portion of sub-clause (:f).
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The Honourable Sir Bhupendra Nath Mitra: Sir, this again refers to a
matter which was put in by the Select Committee after very careful consi-
deration of arguments similar to those brought forward by Mr. Chaman Lall.
We had & number of distinguished lawyers on that Select Committes. I
confess 1 myself am not & lawyer but this is the solution they devised and
I know the reason why. they devised it. They had allowed for a second
appeal. In view of exmerience in similar matters in England they did not
think it desirable, particularly at the early stage of the growth of Trade
Unions, that the funds of the Union should be frittered away in unnecessary
pursuit of litigation. I have nothing more to add to that subject. That
being the position, on behalf of Government, I cannot accept the amend-
ment.

*Mr. M. A. Jinnah: Sir, I must confess that I was not present through-
out in the Select Committee. First of all, with regard to this clause 11, 1
would draw the attention of the Honourable Member in charge to the fact
that it is somewhat ambiguous; but apart from that the Honourable Mem-
ber said that, if the appeal to the High Court is allowed, the Trade Union
will never come into existence. But the Honourable Member forgot that
the Trade Union can never come into existence unless it gets registered
and, if the registration is refused, the only way in which it can come into
existence is to appeal to the High Court. Therefore he is rather too
solicitous in advance about the funds of the Trade Union. I find that
according to the English law there is an appeal to the High Court. (4n
Honourable Member: ‘‘ Only one appeal.’”’) That makes an important
distinction.

Clause 11 says:

‘“ Any person aggrieved by any refusal of the Registrar to register a Trade
Union or by the withdrawal or cancellation of a certificate of registration may,
within such period as may be prescribed, appeal to such Judge. not below the grade
»f an additional or Assistant Judge of a princig;l Civil Court of original jurisdiciivu.
as the Local Government may appoint in this behalf."

If the Registrar refuses registrdation, then it is open to the proposed Union
to appeal, und it will be an appeal to a Judge of the status described here
and he may be appointed only for the purpose of the particular case which
arises. Therefore, the House will see that he would be a special officer
probably appointed for that particular or special case and, if he goes wrong,
his position in my judgment would not be very much better than that of
the Registrar in England; and then there is no remedy. I really do think
that it is a matter of very grave importance. It may become a matter of
very grave importance to a proposed Union, and I think that there oughti to
be some safeguard which should enable them to gec to a higher Court and
establish their case.

*Lala Lajpat Rai: T would suggest. Sir, that this gection could be very
n}:uch simplified by the Honourable Member in charge. At present it runs
thus: '

. ‘“Any person aggrieved by any refusal of the Registrar to register a Trade
Unjon or by the withdrawal or. cancellation of a certificate of registration may,
within such period as may be prescribed, appeal to such Judge, not below the g'ngo
of an additional or assistant Judge of a principal Civil Court of -original jurisdiction,
as th(_e Local Government may appoint in.this behalf." ‘ :

e
*Speech not correctegi Ly the Honourable Member,
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I think that is perfectly neccssary. Would the Honourable Member con-
sider this suggestion? I am sorry that Mr. Chaman Lall hag withdrawn all

these amendments in a little bit of hurry.

An Honourahle Member: They are formal ones. He has not.

Lala Lajpat Rai: I would have suggested that you could have fixed
the prineipal Civil Court of original juriediction presided over by an officer
not below the rank of District Judge of the district where the head office
of the Trade Union, i situated. That avoids the trouble of the Local
Government selecting officers at all’; there is no need in each case. A Trade
Union has a head office, and the principal Civil Court \presided over by a
District Judge ought to be the Court where the appeal of the Registrar will
lie ordinarily. It avoids the question coming up.before the Local Govern-
ment every time there is a dispute, and I think a definite provision in the
Statute would be much better than leaving it every time to be determined
by the Local Government in each case. I would point out that considering
that the law of trade unions is & new law in this couniry and the District
Judges or the Registrar may not be very well acquainted with that law and
with all the implications and bearings of that law, I think it would be
dangerous at the present stage to omit all reference to the High Court.
But in case the District Judge decides it, I would support the proposal that
an appeal may lie to the High Court beeause under the English law an
appeal from the order of the Rogigtrar lies direct to a High Court Judge
who is certainly believed to be much more competent than anv Court
vresided over by a subordinate officer, and that is satisfactory. There can
be no further appeal against that, unless the appeal goes to the Privy
Council, and therefore the decision of the High Court Judge is final. But
here you are providing for an appeal to a lower Court. and having provided
for an appeal to a lower Court, it stands to reason that you should provide
for the further chance of the rejection—mind, that appeal also lies against
the rejection to be registered ; if it is accepted, then of course the case ends.
If it is rejected, it is a question of life and death to the Trade Union or the
members of that Union. I may remind Honourable Members also of the
question of immunities, etc. If it remains an unregistered Union, it becomes
very important that the Trade Union should seek a further remedy, and
in that case I think you ought to make provision for a further appeal to the
High Court. Therefore it stands to reason that, considering that you
have altered the law from what it is in England and that in this country
an appeal can lie in the ordinary Courts to a Judge subordinate to the High
Court, you might as well accept this amendment and finish with it.

Pandit Motilal Nehru: Sir, in rising to support the amendment I wish tn
bring one or two considerations to the notice of my Honourable friends on
the other side. The clause seems to me to be very loosely worded, and I
am glad to hear that my friend, Mr. Jinnah was not present when it was
considered in Belect Committee. It seems to me that the word ‘‘appenl’’
in the clause is a misdomer. What the Judge has to do on the so-called
“‘appeal’’ i to hold an inquiry, to call for evidence to satisfv himself as to
whether registration has been refused on good and lawful grounds or not.
Ordinarily, an eappeal means, and is understood to mean, a decision by a
higher Court on the materials which exist upon the record, and the power of
taking additional evidence is only very rarely exercised in cases where
evidence has been refused, but in this case we find that the Judge ewhen
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the matter is brought before him has to go into it as if he were a court of
first instance and not a court of appeal. However, I do not quarrel with
words. We may take it that application or appeal, whatever it is, to
the Judge is from the order of the Registrar. But it is a mistake to say
that an appeal from the order of the Judge would be a further appeal,
because the first Court, the first judicial tribunal which is seized of the case
and which goes into it on judicial evidence and by following judicial pro-
cedure, is the Judge, and therefore the only appeal that you are asked to
allow by the amendment is a first appeal to the High Court. It is not a
case of further appeal at all.

Then, the next consideration which I would lay before the House arises
from the analogy furnished by the registration of ordinary deeds. A
Registrar refuses the registration of a deed. On that the aggrieved party
has the right to question that decision by a eivil suit and that suit can be
taken right up to the Privy. Council as an ordinary regular suit. There is
absolutely no limit or restriction on the right of appeal. Is there any reason
why on an important matter like the registration of a Trade Union upon
which depends the very existence of the Trade Union as such, this right
should be curtailed and there should be no right even of first appeal? I
call it first appeal as I have shown that it is not a further appeal. There
is no reason why the right of first appeal should not be granted. I do
appeal to the House to take this consideration into aceount and not withhold
a right which is absolutely necessary in the ends of justice.

*Diwan Bahadur M. Ramachandra Rao: Sir, I feel some difficulty in
accepting the scheme as set out in this Bill for the registration of Trade
Unions. In the first place, Bir, under clause 8 each Local Government
is empowered to appoint a Registrar of Trade Unions. That means that
for the whole province there will be one single officer. Take the Madras
Presidency. Assuming that somebody wants to have a Union registered
from Vizagapatam, if there is a single officer for the whole province, who
naturally would be at the headquarters, it seems to me that the man
would have to go all the way to Madras to get the Trade Union registered.
I do not see anywhere in this Bill any power of delegation or the appoint-
ment of Assistant Registrars similar to that under the Co-operative
Societies Act. That, Sir, is the first difficulty that I feel in regard to
dealing with applications for registration.

Then. Sir. the next point is that there is to be an appeal to a Judge
appointed by the Government to hear an appeal against the refusal of this
Registrar. I am really unable to understand what is really intended by
clause 11. T should like to know, Bir, from both the Honourable Member
in charge and from the Honourable the Law Member what is the real
intention of clause 11. Is it intended that in each case of refusal the
Local Government is to be approached by the aggrieved party and the
T.ocal Government is to appoint a Judge by namé to hear that appeal?
That is what I gather from clause 11. T1f that is so. Sir, it seems to me
that it would cause considerable inconvenience to those who have to
register Trade Unions. The only way of getting out of this difficulty, if
that is the meaning of the clause, will be to choose, as pointed out by

P

“ *Speech mot. corrected hy the Homourahle Member. '
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my friend Lala Lajpat Rai, the court of original jurisdiction, namely, the
District Court, and everybody would know where to appeal in a case of
a refusal. As it is, it seems to me that an aggrieved party will have to
approach Government and say: ‘‘Here is an appeal that 1 wish to prefer;
please appoint an officer to hear it.”’ That is what 1 gather to be the
meaning of clause 11. Is it so? What is the meaning of clause 11?
As the clause is worded, it seems to me that that is the course that is
suggested by it; and if that is the course, 1 take strong exception to this
‘power of hearing uppeals being vested in a special officer to be speeially
chosen for the purpose. The words ‘‘in this behulf’’ at the end of.clause 11
lead one to the conclusion that what was intended was a Special Judge to
hear the appeal in a particular case. ' '

Mr, Pregident: I have allowed the Honourable Member sufficient
latitude to travel beyond the scope of the amendment but he knows that
this is all irrelevant to the question before the House. The question
before the Housc is whether there should be an appeal to the High
Court or not.

Diwan Bahadur M. Ramachandra Rao: I am coming to that, Sir,
1 think, 8ir, that if there is to be a District Court to hear this appeal,
it will avoid all these difficulties. As pointed out by both my Honourable
friends, 1 certainly support an appeal to the High Court unless my Honour-
able friends opposite adduce any satisfactory reasons against this inter-
pretation of clause 11.

The Honourable Sir Bhupendra Nath Mitra: Sir, the intention so far
as I am aware of sub-clause (I) of clause 11 was not that a Judge should
be appointed by name in each particular place. But, as I have said, Sir,
the whole of that eclause was redrafted by Select Committee. In fact,
the italics show that. In the Select Committee we had the assistance
of a number of eminent lawyers, the President himself being one of them.
I may also observe that in paragraph 4 of the report of the. Select Com-
mittee it is specifically stated that by majority they decided that the
decision of the Judge should be final. As Mr. Jinnah did not record a
note of dissent, I.must confess I did not fully understand his observation.
However, that is another matter.

Mr. M. A. Jinnah: I am willing to change my views.

The Honourable Sir Bhupendra Nath Mitra: We would not have
objectod to accepting the amendment of Mr. Chaman Lall which stood as
No. 18. He has unfortunately withdrawn that amendment and thus made
the position somewhat difficult. If my friend, Lala Lajpat Rai, will now
give us a formula of words on the lines which he indicated, we will be
willing to nccept that and pot press that no notice of the amendment
was given.

*Lala Lajpat Rai: Amendments Nos. 19 and 20 are just consequential
changes and amendment No. 18 is the principal amendment. If the Gov-
ernment accept this. I think it would be a very simple procedure. Of
course, amendments Nos. 22 and 28 are separatc. But amendments Nos.
18, 19 and 20 stand together. Amendments Nos. 19 and 20 sre only
consequential on the ncceptance of amendment No. 18 and so is amendment

*S8peech not co;rot-'ted hy'the Ht;;l&:nble”ll;;ﬂ-bo‘r.w .
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No. 21. Of course, amendments Nos. 20 and 28 stand on their merits.

That is a different thing. If the House permits me, I will propose those

-amendments.

Mr. President: Until the amendment now under consideration is disposed
of, I cannot allow other amendments to be moved. If by mutual under-
standing this amendment is disposed of in some manner, and if it is the
desire of the House that other amendments should be allowed, I shall
not stand in the way.

Mr. Ohaman Lall: Amendment No. 23 has not yet been disposed of.
May I take it that the question is now open to the House and that we can
go back to the other amendments which have not been dropped.

Mr. President: If this amendment is dropped, then other amendments
are possible. I do not know whether other amendments suggested by Lala
Lajpat Rai are possible if this amendment is carried.

Mr. Devaki Prasad Binha: May I ask the Honourable Sir Bhupendra
Nath Mitra if he wants us to drop amendment No. 23 and to adopt amend-
'ments Nos. 18 to 21 in the alternative.

The Honourable Sir Bhupendra Nath Mitra: I think my friend Lala
Lajpat Rai wanted them to be adopted as an -alternative.

Lala Lajpat Rai: T would insist on the right of appeal and not as an
alternative.

The Honourable Mr. 8. R. Das: Will he insist on a right of appeal to
the High Court itself? So far as Bombay, Calcutta and Madras are con-
cerned, the appeal would lie to the High Court.

Lala Lajpat Ral: But there are other provinces also.

The Honourable Mr. 8. R. Das: So far as the High Courts are con-
cerned, you do not want an appeal. ’

(Lala Lajpat Rai did not resume his seat.)

Mr. President: Will one of the Honourable Members please resume his
seat ?

The Honoursble Mr. 8. B. Das: I only want to find out from my Hon-
ourable friend there whether he wants & second appeal from the High Court
or only in cases heard by a District Judge.

Lala Lajpat Ral: Only from the District Judge's orders.

*Mr. M. A. Jinnah: In Bombay the first appeal would lie to the High
Court, therefore you want an appeal against the decision of the High Court.
I would certainly ask the Government to keep the scheme in your clause
11 as it is, rather than mutilate it and allow appeals to the High Court.
The decisions of the special officer should not be final, but there should be
a right of appeal to the High Court.

¢ *Speech not corrected--h_y- the I};—;\‘omi;l:bi;mber‘
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Mr. President: The only course open to the Chair is to put the amend-
ment. The question is:

*“ That to clause 11, the following sub-clause he added :
‘(4) In the event of the dismissal of an appeal under sub-section (2) the person
aggrieved shall have the right to appeal to the High Court.’ * '
The motion was adopted.
Mr. Devaki Prasad 8inha:' T now move as a consequential amendment :

*“ That the following words in sub-clause (3) of clause 11 be omitted :
¢ The é);de{ of the Judge shall be final and shall not be questioned in any
urt.’ " ‘

Mr. President: I must be satisfied that it is really a consequential
amendment, before I allow permission to the Honourable Member to move
it. Does the Member in charge agree?

Mr. Devaki Prasad 8inha: That follows. I have nothing to say excep
that it is & consequential amendment. ‘I beg to move: '

‘“ That the following words occurring in sub-clause (3) to clause 11 be omitted :
¢ The order of the Judge shall be final and shall not be questioned in any Court.’ *

This is to make new sub-clause (4) effective.
The motion was adopted. ’

Clause 11, as amended, was added to the Bill.
‘Clauses 12, 18 and 14 were added to the Bill.

Mr. President: The motion is:
“ That tlause 15 do stand part of the Bill.”

Mr. N. M. Joshi: Sir, I do not move my amendment* No. 24, in view
of the fact that my amendment regarding *‘ benefits *' was withdrawn., 1
will move my amendment No. 25. I move:

““ That 'in sub-clause (d) of clause 15, the words ‘on behalf of the Trade Union
or any member thereof ' be omitted."

The object of the amendment is this, that the funds of a Trade Union shou!d
be spent not only for the conduct of a trade dispute on behalf of that
Union or the members thereof, but should be spent for the conduct cf
any -trade dispute. 8ir, if organised labour is to succeed at all it will
succeed by standing together. If the Unions stand apart they will never
succeed, and if you prevent one Union spending its money for the benefit
of other workers who may be unorganised, then that Union will not be
able to achieve its object. It is therefore necessary that a Trade Union
should be able to spend its money for trade disputes for organised or un-
organised workers in this country or out of this country. The Honourable
Member in charge of Industriee and Labour said in the morning in the
very beginning that, if certain changes were made, Government would
reconsider their position. I cannot hold out that threat, not having a large
number of Members at my beck and call, but I say this, if you do not
allow members to spend their money for trade disputes on unorganised
labour, at least you will mot get my vote for tbm. Bill
and you will not get any ~Union 'in which I am inter-
ested or which will listen to my advice to get itself registered. ®It in
%« That clause 15 be omitted and the subsequent clauses ronumherod."'.
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therefore, absolutely necessary that theso words ‘‘ on behalf of the Trade
Umon or any member thereof '’ should be omitted. Sir, 5 trade dispute
is not undertaken by workers very light-heartedly. They do it simply
because they find it absolutely necessary, and when they find there is no
othor remedy to achieve what they want except by going on strike, they
go on strike. They do not want these strikes to be repeated very often.
Of course the employers would like to have striked take place often and
the money of the Unions to be exhausted, but the workers do not want
to have strikes very often. They want to fight a strike at a time when
they will succeed and in & manner in which they will
succeed.  Therefore, if the workers go on strike, it is absolutely
necessary that they should succeed. If one Union goes on strike and it
wants to succeed, it will be necessary for it to get funds from outside.
As a matter of fact funds are being sent from one Union to another to fight
strikes. Labour all over the world has realised its solidarity, and it is
to the interest of labour not only that it should stand together; but even
if labour does not realise its solidarity and oneness, still it is in the selfish
intorest of one part of labour to help another part of labour. I will give
you an instance. Recently when we had a strike in Bombay we got money
for the strike from England, Europe. (4n Honourable Member:
‘““ Russia '’). Russia also. I am not afraid of saying so. I got a good
deal of money from Russia and I am not ashamed of it. We got this
money simply because the European workers have realised that labour all
over the world must stand together. Not only that but they have
realised that it is to their own sclfish interest to help unorganised labour
going on strike in other countries. They know this much, that if their
wages are not to be lowered, they must see that wages in other countries
are not lowered. It paid English labour to help us in our strike. If the
wages of textile workers in Bombay had gone down wages in Lancashire
would also have.gone down. Therefore, it was sbsolutely in the interests
of English Unions to send us money to conduct our strike and see that
our wages were not reduced. Take the case of Ahmedabad and Bombay:
Sometimes it may happen that there is a strike in Ahmedsbad. It may
pay Bombay workers to help the workers in Ahmedabad and save some
money ultimately, because if the workers in Ahmedabad are beaten, another
time the workers in Bombay may be beaten.  Therefore, the workers
want to fight together. They do not like this restriction that their mone

should be spent only for their strike. If a Trade Union finds that it will
be to its interest to help another Union to fight their employers, the
Union should be free to do it., And, moreover if you once decide that
the Union should spend its money only for its own strikes, d};ou create
divisions among the working classes, wheroas it is necessary for the working
classes to stand together always. Government have already created divi-
sions and 1 am quite sure the politicians in this House know the effect
of those divisions. 1 warn the politicians here who may not have yet
realised how divisions may be created among the working classes by this
clause not to do this thing. If a Union wants to spend its money, its
whole money even, for helping some other workers—they may be un-
organised workers—it should be allowed to do so.

I hope my améndment will be carried by this House. It my amend-
mient $s not carried, 1 do mot wish to hold out a threat, but I will make
it very clear that if you do not allow a Union to help unorganised workers
in their struggle yoy will not get my vote for this Bill,
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The Honourable 8ir Bhupendra Nath Mitra: Sir, I have listened to alt
that my Honoursble friend Mr. Joshi said with great interest. The
pusition is this, Sir, in regard to other Unions if they are registered. The
Bill \itself provides for the payment from one registered Union to another
of contributions for the furtherance of any of the objects on which the
general funds of the former Trade Union may be spent. So that meets
the aaso of other registered Trade Unions. We are then left with non-
rogistered Trade Unions. (Mr. N. M. Joshi: ‘‘Or without Trade Unions!’")
And here, 8ir, I should like to take objection on a point of order. I have
referred to it already in .my speech. The Bill before this House is n
Bill ““ to provide for the registration of Trade Unions and in certain res-
pects to define the law relating to Trade Unions in British India .
There is nothing here to provide benefits for non-registered Unions, and that
being so I cannot agree to that particular amendment.

Mr. ¥. M. Joshi: As rogards this point of order, I cannot understand
s .. ..

Me. Piesident: The Honourable Member is very ingenious, but I am
afraid the objection raised by him does not fit in at this particular place.
The Bill is to define the law relating to Registered Trade Unions. This
particular elause gives power to those unions to spend their funds on certain
defined objects. The Honourable Member from Bombay seeks by his
amendment to enable the registered Trade Unions to spend their funds
on ‘certain other objects also—this he is entitled to do. The amendment
is «quite legitimate and within the scope of the Bill. If the Honoursble
‘Member wishes to say anything on the merits of the amendment, he might

continue.

The Henourable Sir Bbupendra Nath Mijtra: I am sorry, Sir, that I
had made a mistake; and ‘I shall now deal with the merits of the pro-
;posal. Looking to the merits .of the case, is it right that these registered
Trade Unione should -be allowed to spend their funds in this particular
-ménner, specially at the outset of their institution? From what I have
s¢en of Trade Unions in this country their finances are not in a parti-
cularly favourable position, and I should have thought that in a casc of
this sort charity should begin at home, that is, a registerced Trade Union
:should confine its activities to defending the interests of its own members
and .to. promoting the welfare of its mambers, instead .of trying to fritter
away its money in various other directions. As a mafter of fact this
was one of the points which came Lefore the Select Committec and to
meet certain payments out of the funds of a registered Trade Union on
objects .not directly concerning the members of that trade union they
.made one or two amendments to it. I should think that that is the
wtmost to which it is desirable that we should go at present. If of
course Trade Unions should develop considerably, and their funds should
grow, .there will not be slightest objection to one of my Honourable
friends opposite bringing forward sn amendment like this.

-Mr. Chaman Xall: 8ir, I have not discovered anything that the Honour-
able Member hos said which really maeets the objection raized by my
Honourable colleague, Mr. Joshi. ‘The point that Mr. Joshi has made
is. perfectly clear and the .point is this: that in trade union mgtters,
-whenever 2 Trade Union is fighting for its existence, it is necessary for
it to support every kind of labour dispute which is connected with it. Tt
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does not necessarily mean that it should be confined to the support of
those Trade Unions only which are registered under the Bill. There are
& large number of industries in India where you do not find any Union
at oll; and usually our experience has been that strikes have preceded
the formation of Unions. Are we to be precluded from helping these
people merely beaause they do not happen to have any Union or any
registered Union? I sec no object whatsoever in tying down the hands
of these Trade Unions in this fashion. Further the Honourable Member
has displayed a great deal of keenness about safeguarding the finances of
Trade Unions in this country. But he does not realise that it is part
of the strategy of trade unionism in this country to support workers
wherever they may be, who are struggling for their existence, because trade
unionists roalise that by complete unity and unity alone they ecan
succeed. The unity that we wish to create is the unity of workers all
over India forming themselves into one vast big Union which shall com-
prise workers of all grades, all castes and all creeds. In a movement
like this you cannot divide workers into water-tight compartments as you
are trying to do by this Bill. Again wheérever you find a Trade Union
goihg on strike or workers going on strike it is to the interest of other
workers to go to their assistance every time. When the Bombay workers
went out on strike, my friend, Mr. Joshi has informed the House that
even Russian trade unionists sent ten thousand roubles for the assistance
of these workers. The money was gladly accepted, it was openly accepted,
it will te accepted again if & contingency of this sort arises. British
trade unionists realised the importance of that strike, and they sent a
large sum of money for the assistance of the Bombay workers. Are we
to be precluded in a case of this sort, if there is a strike ‘abroad or in
India, from helping Trade Unions merely beécause they do not happen
to come under the category laid down by the Honourable Member in
his Bill, that is to say, they do not happen to be registered Unions? I
sec no logical reasoning whatsoever in confining the trade wunionists - in
this particular fashion under this Bill. I appeal to the House to consider
that the trade union movement is not merelv a movement for the creation
of insurance societies, but that it is a movement with an ideal and with an
objcetive. That ideal ard that objective know no confinement of any
sort. This movement embraces workers throughout Tndia of nll kinds and

its principal object is to give sustenance and support to workers who may
be in trouble in every way that we can. :

The Honourable Sir Alexander Muddiman (Home Member): Sir, I
should just like to say one or two words with reference to what has
fallen from my Honourable friend opposite. In the first place, in the
beginning of his speech he referred to connected trades, and I thought he
was going .to argue that it would be reasonable to allow these funds to be
spent on Trade Unions or unregistered Unions which may be either in the
same trade or commected trades. Thereafter he went on the general lines
of the solidarity of labour. Now, I would ask the House to comsider
whether there is very much in this. This restrictive clause, of which so
much point has hcen made, deals with the use of the Trade Union funds.
I quite see Mr. Joshi’s point that Trade Unions may, in their personal
interest, have to stand or fall with other labour at times. But what is
there in this clause which prevents any Trade Union from sending their
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hat round and saying ‘“We wish to have a levy; we want you to give
half a arown a head' for helping the furniture makers say in Japan? There
is nothing in the Bill which prevents any Trade Union from doing it. All
that the Bill says is that you shall not use the funds that have already
been accumulated for that purpose, and therefore on these grounds I
would ask the House to pause before it carries thc amendment.

*Lala Lajpat Rai: Sir, the amendment proposed by my friend Mr.
Joshi involves a very important question of principle, and 1 wish the
. House to give proper attention to it. We are being told every day by
British statesmen and British journalists that the conditions of labour in
this country are so miscrakle and disgruceful that certain political consc-
quences follow upon them. The Trade Unions aim at improving those
conditions of labour by their own power and by their own organization,
and labour organization in this country is, as has been suid several times
aven in the minutes of dissent, in its infancy, at lcast in its modern shape,
Under those conditions I think it is absolutely cssential for the oxistence
and development of labour organization in this country that no restrictions
shall 'be placed upon its power to spend its funds in furtherance of the
objects of labour. T can quite understand an apprehension that the
funds of the Trade Unions might be spent for politien]l “ohjeets, but
I would draw the attention of the Honourable Member to the faet that the
words used in this clause are ‘‘trade disputes’’ and there can te absolutely
no fear of any funds under this clause, at any rate, being spent for the
furtherance of political objects. Sir, as my friend has alrcady pointed
out, ‘it is bedoming a question almost every year, almost every day, in
fact almost every utterance:-made by labour leaders shows, that labour
must stand or fall together, and that labour is one all over the world.
Well, if it is not one all over the world, at any rate it is one in India, and
labour' must endeavour to stand or fall together in its essential prin-
ciples. If this Bill seeks to provide that no registared Union can spend
any part of its funds in the furtherance of the objects of labour, T submit
that it will be hampering the development of the Trade Unione, and it is
worth considering whether on the labour side we ought to have this
Bill. I do not think it would be worth while, if the funds of the Trade
Unions ‘cannot be spent in furthering the otjects of labour organization.
I can. understand the Honourable Member making any restrictions he
likes to prevent Trade Unions from using the funds for pelitical objects,
but this clause only refers to trade disputes. I can also understand if
any restrictions were placed on Trade Unions to prevent them from spend-
ing money on :general objects. The Honourable Member has said that
there is nothing to prevent a Trade Union from making a fresh levy at
any time when it wants help.

Weo do not know what the rules for registered Trade Unions might be
hereafter. Perhaps those rules might provide that ‘whencver a Trade
Union makes a levy it will be considered part of the Trade Union fund
and, will 'be governed by this Bill. We are wentircly ignorant sbout that.
Therefore we cannot make any proposal that Trade Unions shall have no
power t6 make any levy for the general objects of lasbour under this
Bill. I would therefore earnestly ask the House to consider this ques-
tion which is of very great importance to labour. 1 quite agree with Mr.
Joshi that some power should be giyen under this elause for *fFrade

*Bpeech not corrected by the Honon.r;l;la_ “Momber.




208 LBOISLATIVE ASSEMBLY. [26TH JaN. 1926.

[Lala Lajpat Rai.]
Union funds—at least a portion, if not the whole of it; you can limit the por-
tion—to e spent on the furtherance of the general objects of labour. What 1
want to draw the attention of the Honourable Member to is that there is
not likely to be any chance of the funds of the Trade Union being spent
in furtherance of any political object, because” the amendment specifies
trade disputes without restriction—trade disputes whether initiated by
registered Trade Unions or not so long as the furtherance of the objeot is
merely a trade dispute. ‘1 would, therefore, urge upon the House to
consider the matter in this light. The refusal of this amendment will
practically involve the consideration of the question whether this Bill is
going to further the cause of labour. I kelieve in all earnestness that
Government want to further the cause of labour and to provide them with
facilities and opportunities to orgunisc themsclves and to improve their
condition. If the Government really want to do that, as we have been
told they want to by British statesmen and British journalists, then we
beg of you not to hamper the development of the labour movement in
this country by placing such restrictions on their powers of utilising their
funds and advancing the causc of labour. This amendment is not a vary
ordinary amendment. It is an amendment which goes to the root of the
whole question. The object of this legislation is to further the cause of
labour, to develop Trade Unions, to let them organise with the object of
making themselves strong, and to fight their own hattler against capital
or anybody else who may interfere with their rights. They can only .be
strong if they stand together. They cannot te strong if a division of this
kind 18 allowed to be brought in to the effect.that the funds of a registered
"Trade Union can only be applied either for the purposes of that Trade
Union or of any other registered Trade Union. I therefore consider that
this amendment is of very vital importance. It involves a question of
principle and I hope_ that this House will not treat it lightly as a verbal
amendmont in the way in. which some other amendments have been
treated. It is not a verbal amendment. It involves a question of great

principle and I would beg the House to think well before they vote on
this matter. '

Mr. W. 8. J. Willson: Sir, if I were an enemy, opposed seriously to
trade unionism, I should say let this amendment stand, because anybody
opposed to trade unionism must see that the best course would be to give
them every -possible opportunity of disbursing their funds and breaking
themselves up. But, 8ir, that is not the view I take at all. We have to
.consider that this is the first Trade Union Bill to be passed in India, and it
would be a very great pity to plunge India into fully fledged trade unionism
at one single and solitary jump. Members of this Assembly are not perhaps
aware exactly how far trade unionism can go and no doubt eventually will
go in this country. Mr. Joshi tells us that Russin gives him moncy and
other things. Is that money given by Russia for love of your workers, or
is it given with. the express purpose of tying up the trade of your country
in order ‘that it may he diverted to them? My suggestion and my belief
is that the money is sent into your country in order to tie up vour industries.
Comsider it again from the public point of view. Trade Unjons will -not,
I think, be able to sncceed in this country if public opinion is against them
and sete itself against them from the very start.

Tt us by all means go slowly. The amendment seeks to give addi-
tional powers beyond what are presoribed in the Bill. You ¢an at any time
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give those powers in the future if you wish, but if you go so far as to give
them now, it would be extremely difficult for you at any future date to
withdraw them.

My Chambers took the view that some provision ought to have been
made in this Bill for the protection of publie utility companies. You are
ull in this House at the mercy of the public utility companies, and if you
confer upon your Frades Unions to-day the right to hold up the whole of
your public utility services. . . . . .

Lala Lajpat Rai: I rise to a point of order. Is that relevant to the dis-
cussion on this particular amendment?

My, President: I am allowing the Honourable Member to proceed with
& view to find out how far he is relevant.

My. W. 8. J. Willson: If you allow your labour to hold up your publie
utility services, you have not got and cannot develop in this country for gome
years yet a very useful system they have in England by which members
of the public themselves take on the distribution of supplies. 1 submit
that my remerks are relevant because if you make thig clause too wide,
you may be astounded to find one of these days that your public utility
compunies are held up and that you have been responsible for that by your
action to-day. With these words I oppose the amendment.

Mr. R. K. Shanmukham Ohetty: My Honourable friend, Mr. Willson,
pointed out that he was of opinion that this amendment could be supported
by an enemy of trade unionism. -I would give him a homely instance.

Mr. W. 8. J. Willson: That is not exactly what I have said.

‘Mr. R. K. Shanmukham Ohetty: That is not exactly what you have said.
You said that if you do not want trade unionism to flourish in India you
would support the amendment.

Mr, 'W. 8. J. Willson: I did not say 1 would; I said another one would.

Mr. R. K. shanmukham Ohetty: Sir, if the house adjoining my
Honourable friend, Mr. Willson's house took fire, surely it would be to the
interest of my Honourable friend to see that that fire was quenched. When
be goes out to quench the fire in his neighbour’s house, he does so not
merely because he loves his neighbour but because he knows that, to pro-
tect his own house, he must quench his neighbour's fire. That is exactly
the position of Trade Unions. My Honourable friend, Mr. Willson, asked
Mr. Joshi what prompted the trude unionists in Russia to send money to
the Trade Unions in India. Is it because they love the Indian labourer?
1 say the labourers in Russia send money to the labourers in India whenever
they are in trouble not merely because they love the labourers in India but
because they love themselves. Sir, the labourer in Russia and the labourer
in India are not so simple-minded as my Honoursble friend My, Willson
‘takes thermn to be. The labourer in India and the labourer in Russia know
that labour conditions and wages in one country are bound to affect labour
conditions and wages in other country. The labourer in Russia knows Yhat
if the wages in India go down considerably, it is bound in time to affect hia
own wages. Sir, Labour Unions throughout the world have been trying
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to bring about a world federation as it were of labour, not in purgtuit of an
impracticable ideal but merely for the purpose of self-preservation. If o
Labour Union is to preserve itself, if it is to avoid trouble for itself in
future, it may be necessary, as my Honourable friend Mr. Joshi pointed
out, that that Labour Union should go and help another Labour Union to
maintain a certain standard of wage. In such a case it will do no good for
this Labour Union to say ‘* We cannot go to the support of the other Union
because that has not been registered under this Bill "',

Bir, this amendment of my friend, Mr. Jashi, goes to the very root of the
, whole matter. 1t is a question of life and death for the labourers,
® M- If Trade Unions are not- permitted to spend their funds in
helping other Trade Unions when they are in trouble, whether those unions
are registered or not, it will certainly defeat one of the fundamental objects
of the Trade Union. 1 would therefore appeal to this House to consider
this aspect of the question and realise that if Trade Unions demand that
this amendment of Mr. Joshi ought to be incorporated, it is not because
they ore desirous of squandering their funds but because this amendment

is essential for their preservation and self-protection. I do hope, Sir, the
House will accept the amendment.

‘Mr, B. Das (Orissa Division: Non-Muhammadan): Sir, I always have
sympathy with my labour friends. I am a labourer myself and I often mix
with labourers. And being a bogus capitalist, I often have to control
labour also. I have to do with skilled and unskilled labour in large
numbers and I know what they want; but I am sorry I havg no sympathy
with Mr. Joshi’'s amendment. T listened to the very eloquent speech of
Lala Liajpat Rai but I cannot agree with him. I agree with much of
what Mr. Willson said to-day. It is seldom I agree with my Honourable

friend, Mr. Willson. I agreed with him once before and that was on the
Rupee Tender question. This is the second occasion.

You are passing a Trade Union Bill. You are not giving to labour
the full government of India or the full government of the world. Eyery-
body knows about secret party funds.

Mr. N. M. Joshi: Have you got party funds for your Independent
Party?

Mr. B. Das: We will have funds if oconsion needs it. When you
talk of Parliameptary institutions in England everybody knows that every
party has funds. Even the Labour Party of England, to which Mr. Joshi
and my friend, Mr. Chaman Lall, owe allegiarice, has party funds.

Mr, N. M. Joshi: Their funds are open funds.

Mr, B. Das: It may be 8o, Sir. But I have never ‘seen the publica-
tion of.their accounts. If the funds of the Union are left to the control
of the Hxecutive, what little funds they have will be transferred to the
headquirters for a cause with which they may not have any sympathy.
I'wdtk for some portion of my time in Bombay and I have seen funds
diverted and wasted by so-called labour leaders who have no knowledge of
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labour at all and who are not in sympathy with labour. If Mr., Joshi
wants this to be introduced, he can do that after a year or two, when he
can bring in an amending Bill. That will be the proper occasion for it.

My friend, Mr. Chaman Lall, talks of the federation of labour. It may
be nice and tall talk but you cannot have a labour federation at present
and how many of you here belong to the Labour Party in this Assembly?
Not more than half & dozen. (An Honourable Member: ‘‘I suppose you
are one’’.) Yes, I am a labourer myself. (Mr, Kumar Shankar Ray:
‘“‘Exploiting labour’’.) Everybody is exploiting. My friendsMr. Kumar
Shankar Ray is also exploiting his clients by pmactising in court. I live
by the sweat of my brow, working as an engineer. Lala Lajpat Rai has
with his eloquence appealed to this House. I also appeal to the leaders
of labour in this House not to be in haste because you will commit
mistakes in haste.

-Mr. M, K. Acharya (South Arcot cum Chingleput: Non-Muhammadan
Rural): Sir, I fear that the discussion on this small amendment during
the past few minutes has been rather too general. I may say of course
at the very outset that I have the greatest sympathy for the cause of
labour in general and therefore I wholeheartedly support the ideas that
have been put forwatd by Lala Lajpat Rai and other friends. But at
the same time if you will permit me, I may draw the attention of this
House to what I may call the structure of this clause 15. Bub-clauses
(a) to (h) of this clause deal with the payments of tha funds in respect
of various objects in which the members of the Trade Union themselves
are particularly concerned. 1t is in sub-clauses (i), (j) and (k) that we come
to the funds of the Trade Union with respect to the cause of labour in
general, and therefore I would suggest that the proper place where we
should introduce this general object, that the members of one Trade Union
should be at liberty to spend their funds in order to help the cause of
labour in general, will come rather later and.not with respect to sub-clause
(d). Clause (d) is concerned with the conduct of trade disputes concern-
ing a Trade Union or any members thereof in the first instance und it is
provided that the funds of the Union concerned shall be rightly and lawfully
expended on this particular object. I would suggest that in (j), dealing
with the payment of funds in furtherance of other objects, which was
added to in the Select Committee with a view to provide for some such
purpose as that which is now being drawn prominent attention to by my
friends there,—it is rather there that the alteration should come in, and
there Mr. Joshi I find has got in fact a very very wide and all-embracing
amendment that funds should be expended on any cause intended to
benefit workmen in general; it is there rightly and legitimately that this
idea will have to be incorporated. Here in sub-clause (d) we are concerned
with the conduct of trade disputes in which the members of a particular
Trade Union are concerned. It is perfectly right and legitimate that that
should stand as it is. Therefore I would suggest to my friende to leave
this sub-clause as it is; but ‘when they come to sub-clause (j), dealing
with payments in furtherance of other objects on which the general funds
of the Trade Unions may be spent, such as contributions to the funds of
other registered or unregistered Trade Unions or to the cause of labour in
general, it is there that rightly and appropriately we can take up this
question. I therefore say, Sir, that sub-clause (d) should stand as it is,
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and when I say so I do not for a moment wish it to be understood that I
lack in sympathy for the cause of labour in general. I have ag great
sympathy for labour in general as any of my other {riends there
have, and therefore 1 would beg of the House to leave the sub-clause as it
is; and when we come to sub-clause (j) to see how it can be amplified so
a8 to make it possible for members of one Trade Union to help the cause of
labour in general, or other Trade Unions, registered, unregistered, formed
or unformed,, and all that kind of thing, Therefore I suggest that this
sub-clause should be left as it is.

*Diwan Bahadur M. Ramachandra Rao: Sir, I agree with my Honour-
able friend, Mr. Acharya, that the proper place where this question can
be dealt with would be in sub-clause (j). It seems to me, Sir, that so far
a8 sub-clause (d) is concerned, the conduct of trade disputes on behalf of
a Trade Union or any member thereof is a specific objest to which the
funds of a Trade Union can be devoted, and that must be specially pro-
vided for as it has been provided for in this sub-clause, that is, that these
funds can be spent on any trade disputes between officers of a Trade
Union or any member thereof. It is perfectly true, as has been pointed
out by Lala Lajpat Rai, that there are cases where one Trade Union will
have to go to the help of another Trade Union. Referring again to the
analogy of co-operative societies, they have rules in co-operative societies
by which a portion of the profits of the year are devoted to any object
of general ujility which the members may think desirable. They are
specially provided for by the rules of co-operative societies. Ih ‘the
same way it is quite possible to provide here that a certain definite
portion of the funds of a Trade Union may be devoted to other purposes
similar in object, and the place where that can be dealt with will be in
sub-clause (j). Sub-clause (j) already says:

“ the payment, in furtherance of any of the objects on which the general funds
of the Trade Union may be spent, of contributions to the general funds of any other

registered Trade Union.”

There is a provision already there empowering one Trade Union by way
of contributions to help another Trade Union and, if any amplification is
required or any definite proportion is to be set apart, that can be attempted
under (j). I would therefore ask my frined Mr. Joshi to consider whether
it is necessary to press his amendment under sub-clause (d) of clause 15.
This clause specially provides that the funds of Trade Unions can be
devoted for the fighting of any trade disputes on behalf of the Trade Union
or any member thereof. It seems to me that there is much more to be
gained by retaining than by deleting the words as proposed by my friend.

Lala Lajpat Rai: May I know if the Member in charge will accept this
principle?

The Honourable Sir Bhupendra Nath Mitra: I did not catch, Sir, what
the position was. All that my friend Diwan Bahadur Ramachandra Rao
suggested wus that this particular matter might be taken up for consi-
deration at a later stage. I can not possibly commit myself to its accept-
anoe at that stage until I have heard what Mr. Joshi has got to say on
that particular amendment; but it will certainly receive my careful con-
sideration when we come to it.

*Speech not corrected by the Honourable Member.
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Mr. A. Rangaswami Iyengar: All that has to be said has already been
said on that point.
Mr. President: The question is:

* In sub-clause (d) of clause 15 the words ‘on behalf of the Trade Union or any
member thereof * be omitted.”

The motion was negatived.

The Assembly then adjourned till Eleven of the Clock on Tuesday,
the 26th January, 1926.
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